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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit the 
Report on their behalf, present this Fifty-sixth Report (Seventh Lot Sabha) 
on the Ministry of Commerce (Department of Textiies)-ReservatioDI for, and 
employment of, Scheduled Castes ar.d Scheduled Tribes in Natioual Textile 
Corporation Ltd. with special reference to National Textile Corporation (West 
Bengal, Assam, Bihar and Orissa) Ltd. 

2. The Committee took evidence of the representatives of the Mini.try of 
Commerce (Department of Textiles), National Textile Corporation Ltd., 
National Textile Corporation (West Bengal, Auam t Bihar and Oriasa) Ltd. 
and other Subsidiary Corporations of NTC on 2nd, 3rd, 30th and 31st January, 
1984. The Committee wish to express their thanks to thcofflcers o(the Mini_I')' 
of Commerce (Department of Textiles), National Textile CorporatioD Ltd. and 
its Subsidary Corporations, for placinB before the Committee material and 
information the Committee wanted in connection with the examination of the 
subject. 

3. The Report was considered and adopted by the Committee on the 
18th April, 1984 .. 

4. Summary of conclusions/recommendations contain<.d in the Report is 
appended (Appendix VJlJ). 

New DELHI: 

~U24 1984 #GdG 4. ii06(s) 

(v) 

A.C.DAS 
CIuU"",,,,, 

C"",mllte~ Oil 1M WelflU~ 0/ 

SchNllded Clites a"d 
SCMd~/ed Trl/u,. 



CHAPTER I 

INTRODUcroRY 

A. Organuatlonal s~t up 

The Committee have been informed tbat tbe National Textile Corpora-
tion Limited was incorporated in April, 196~. It was set up with the main 
objective of managing the ai{airs of the Sick Textile Undertakings taken over by 
the Government. It was also propo~d to rehabilitate, modernise these miUa 
after the takeover and wherever necessary to extend them witb a view to makin, 
them economically viable. 

1.2 At the time of incorporation of the National Textile Corporation, 
there were only 16 mills under Government management. The number increaled 
to 103 by 1972·73. All these Government managed mills were nationalised by 
an Act of Parliament in December, 1974. Management of 22 more mills came to 
be vested in NTe subsequently, tbus bringing the total number of mills under 
its control to 125. 

].3 NTC is structured as a conglomerate of 9 Subsidiary CorporatioDl 
and a Holding Company as foliows : 

]. National Textile Corporation (Holding Company), New Delhi. 

2. National Textile Corporation (Andbra Pradesh, Karnataka. Kerala 
and Mahe) Ud., Banga]ore. 

3. National "Textile Corporation (Delhi, Punjab and Rajasthan) Ltd., 
"New Delhi. 

4. National Textile Corporation (Gujarat) Ltd., Ahmedabad. 

5. National Textile Corporation (Mabara.btra ~orth) Ud .. Bombay. 

6. National Textile Corporation (Madhya Pradesh) Ltd., Indore. 

7. National Textile Corporation (South Mahar.shtra) Ltd., Bombay. 

8. National Textile Corporation (Tamil Nadu and Pondicherry) Ltd., 
CoImbatore. 

9. National Textile Corporation (Uttar Pradesb) Ltd., Kanpur. 
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to. National Textile Corporation (West Bengal, Aasam, Bihar and Oriaa) 
Ltd., Cak;ut~. 

B. Board of Directors 

1.4 The organisational set up of NTC Ltd., includes a Chairman (Part-
time) and Managing Director who is the Chief Executive of the Corporation. 
There are four Functional Directors viz. Director (Finance), Director (Tochnical), 
Director (Personnel) and Director (Marketing) who auist the Managing Director 
in his day to day functioning. There arc Chief Adviser, Adviser, Maaaaerl, 
Deputy Managers and Assistant Managers in their respective disciplines who 
assist the Functional Directors in their day to day workins. 

1.5 The NTC (Holding Company) and the nine subsidiary Corporations 
have their own Board of Directors. The Board of Directors of the National 
Textile Corporation (Holding Company) Ltd. consists of the following :-

1. Shri A.H. Mehta Chairman (Part. time) 

2. Dr. H.P. Bhattacbarya Managing Director 

3. Vacant Director (Technical) 

4. Shri B.R. Bhatia Director (Finance) 

5. Sri V.P. Jayakumar Director (Personnel) 

6. Shri R.R. Gupta, Director 
Additional Secretary and Financial 
Adviser, Ministry of Commerce. 

7. Shri Prabhat Kumar Director 
(Jt. Secretary, Ministry of Commerce) 

8. Shri K.D. Dudhmal, Dircctor 
General Manager, IDBI, Bombay 

9. Shri N.S. Kulkarni, Director 
CMD, Cotton Corporation of India, 
lIombay. 

1.6 In reply to question it has also been stated that there is no member 
from the Sheduled Castel and Scheduled Tribes on the Board of Directors. 
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1.1 The Committee desired to know the criterion for selection of 
Members on the Board of Directors. The representative of' the Ministry of-
Commerce bas iDformed the Committee during evidence that some of the 
Directors are full time employees of the CorporatioD and are known as ~~c. 
tional Directors. e.g., Director (Technical), Director (Personnel), Director 
(Marketing), Director (Finance) etc. There are 3·4 other Directors who hold 
office by virtue of the position they were holding in the Ministry. They arc 
Additional Secretary, Financial Adviser, Joint Secretary dealing with National 
Textile Corporation, Managing Director of National Textile Corporation and a 
nominee of the Financial institution. 

The selection of functional Directors is made from a panel of names 
suggested by Public Enterprises· Selection Board (PESB) with the approval of 
the Appointment Committee of the Cabinet. 

1.8 When the Committee pointed out that there was no member belong· 
ing to Scheduled Castes/Scheduled Tribes on the Board of Directors of National 
Textile Corporation Ltd., and asked whether there was any proposal to have a 
Scheduled Caste/Scheduled Tribe member on the Hoard, the representative of the 
Ministry of Commerce bas atated during evidence that earlier Shri J.R. SolaWc.i. 
Director (Marketing) belonging to Scheduled Caste was a member of the Board 
of Directors for 21 years prior to May 1983. 

In this connection the representative of the Ministry of Commerce further 
added as follows : 

"The Committee's recommendation will be v"ry valuable in this context. 
Today we bave been working within the parameter of some policy which 
haa been laid down. Beyond that the provisions do not apply in full, but 
also it is our duty to see that to the maximum extent possible we should 
induct a member of Scheduled Caste/Scheduled Tribe. I can give 
this assurance that, within the' Selection Committee procedure where we 
could, we will try to give preference to Scheduled Caste/Scheduled Tribe. 
There is another type of Director for the purpose of overseeing the working 
of the Corporation. In this ('ase, we will carry out a minimum review with 
an objective of seeing in what manner we could induct any member of the 
Scheduled Caste/Scheduled Tribe into the Board of Directors." 

1.9 Tbe COlDJDittee Dote that the Board or Directors of NatloaaJ Textile 
CorporatioD OR (Holdlac Compauy) Ltd. consish or a Cllairma. (part-tIme), four, 
fUDdloul Directon aad foar DOD-r.DctfoaaI Directors. TIle r.Dctioaal Directors 
are selected rrom a puel or aaDles !Iagestecl by the Public Eaterprises Selectioa 
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Aoard (PESB) witb tbe approl'al of tbe Appointment Committee of tbe Cablaet, 
wblle the non-functional Directors bold office by yirtae of their posltloo io the 
Mt.llltry. Bat Done of the members on the present Board of Directors beloap to 
Scheduled Caste/Scbeduled Tribe. Tbe Committee recommead tbat adeast one 
perIOn belonging to Scheduled Caste/Sclleduled Tllibes Iboald be appointed 00 the 
Beard of Directors of tbe H!)ldln: Compaoy to look after tile loterestl of tbele 
eommanltlel. 

. 1.10 The Committee f.rther reeommeud tbat at least ODe SC/ST penon 
Iboald be nominated on tbe Board of Dire::tors of each sabsiellary corporation of 
National Textile CorporatioD. 

C. Role a/the Departments of Textiles 

1.11 The Committee have been informed that aU the orders/returns con-
cerning Public S~'Ctor Undertakings are dealt with either in Foreign Trade (State 
Trading) Section in respect of Public Sector Undertakings under the Department 
of Commerce or in the respective administrative section of the Department of 
Textiles. It is the primary responsibility of administrative section concerned to 
ensure strict observance of the instructions of the Department of Personnel aod 
Administrative Reform~/8ureau or Public Enterprises pertaloins to Scheduled 
Caste/Scheduled Tribe matters. 

1.12 As per the instructions issued by the Government from time to'time, 
a Liaison Offi~r has been nominated for the work relating to Scheduled Castesl 
Scheduled Tribes in the National Textile Corporation Ltd., New Delhi. The 
Liaison Officer nominated in the Holding Company looks after the work relating 
to the representation of Scheduled Castes/Scheduled Tribes io service. Rosters 
are being maintained as per the instructions contained in the "Brochure OD 

reservation of Scheduled Caste/Scheduled Tribe candidates in services." Th08C 
rosten are inspected by the Liaison Officer ~r the National Textile Corporation 
(Holding Company) from time to time. 

1.13 Directives are issued by the Bureau of Public Enterprises/Department 
or Personnel and Administrative Reforms pertaining to Scheduled Cutel 
Scheduled Tribe matters. These are communicated to the Corporation by the 
concerned administrative Soctipn in the Department of Textiles, for strict 
compliance. 

1.14 It has been stated by the representative of the Ministry of Commerce, 
Department of Textiles during evidence that in the Ministry there are two 
Departments - Department of Commerce and Department of Textiles. In each of· 
these two Departments there i. an administrative wing dealing with public 
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tector undertakings under its control. These two sections are basically responsible 
.for whatever work has to be done in regard to the public sector undertakings 
including the question of reservations, etc. 

He has further stated that the B-IIJ Section in the Ministry of Commerce 
generally coordinate with the concerned administra·tive divisions on all matters , 
relating to the instructions regarding Scheduled Castes and Scheduled Tribes. In 
addition, an officer of the Ministry of Commerce has been nominated as Liaison 
officer in respect of Scheduled Cutes and Scheduled Tribes. 

·1.15 In reply to .a specific question, the representative of the Ministry of 
Commerce bas stated during evidence that there is no leparate cell nor any 
proposal baa been made for creating a special ceO. 

He haa further added : 

"Frankly we would be greatly assisted by you and, if as a result of the 
Committee's deliberations if the decision of the Committee is for setting up 
a separate cell, we shall have to do so. Although we are making all efforts, 
perhaps, these rail sbort of the mark." 

1.16 Asked how many persons were dealing with tbe matters connected 
with Scheduled Castes/Scheduled Tribes and what were their designations and 
rank, the representative of the Ministry of Commerce has stated during evidence 
that the Liaison Officer for the Ministry is a Director level officer to~the GOVCrD-

ment of India. The work in rcsJ'C'-'t of Scheduled Castes and Scheduled Tribes 
is looked after by a section called E-Ill Section which is a full fledged section 
with one section officer and 3-4 Assistants to look: after this work in addition to 
the general personnel matters dealt with in the Ministry. 

1.17 When the Committee enquired about the other duliea performed by 
tbe Liaison Officer, the Committee has been informed that tbe Liaison Officer 
is the inc barge of E. III Section and is dealing with general personnel mattcn. 
One penon bas been specifically earmarked to look after the problcms of 
Scheduled Castes and Scheduled· Tribes and to assist the Liaison Officer in tbis 
reprd .. 

1.18 When asked about the machinery in the Ministry of Commerce 
(Department of Textiles) to ensure implementation of reservation orden in the 
National Textile Corporation Ltd., it bas been stated that there is a ICCtion in 
the National Textile Corporation whose responsibility includes to ICC 

implementation of Scheduled, Castes/Scheduled Tribes r..:servation orders. The 
maiD ac:ceot bas been on makin, public sector itself responsible. They are as 



much responsible as any body else to see that the orden are implemented. or 
course, there have been some difficulties because National Textile Corporation 
took over the concerns which were already run under private management. But. 
we are not on that point just now. 

The National Textile Corporation itself has got an exclusive arrangemeat 
and set up with the Liaison Officer and with a certain number of Staff. 

) .19 When the Committee pointed out that there is 110 machinery in the 
Ministry of Commerce to look after 'the welfare and interests of the Scheduled 
Castes and Scheduled Tribes in National Textile Corporation Ltd. having nine 
Subsidiaries. the witness admitted that: 

"No single Cell or officer is incharge." 

He however, added: 

"There is nobody specifically entrusted with only this work. That I must 
admit. But, that does not dilute NTC's responsibility to see that the orders 
are implemented." 

1.20 When tbe Committee desired to know whether the Ministry of 
Commerce (Department of Textiles) had adequate powers to issue directives for 
enforcement of reservation Orders for Scheduled Castes and Scheduled Tribes in 
NTC Ltd., the representative of the Ministry of Commerce stated as follows:-

"The Bureau of Public Enterprises laYII down the regulationll in tespect of 
all public enterprises including ours. If the question is wnether anyscparatc 
orders for enforcement are issued by us,.the . answer is 'No.' But we are as 
much bound by the general directives of reservation. We do not iuue 
certain dirt:ctives. It is a question whether we are monitoring or not. The 
Committee may take the view tbat if the arrangements are not sufficient. 
they are to be strengthened. The question of issuing any separate directive 
from our side would not arisc because it is all contained in general terms ... 

1.21 When the Committee enquired about the action taken if the orden 
are not implemented, the representative of the Ministry of Commerce bas 
informed the Committee during evidence as follows :-

"In 1982, we had, every three months, done an analysis of tbe vacallCiea of 
Scheduled Castes and Tribes which were not properly utilised, particularly 
in NTC, We have done this exercise on behalf of them. We have taken 
such reports to the Minister. We informed that the existing apnciOl are 
Dot implamenting the orders in letter and spirit. I had called a meedlll of 
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the representatives of the agencies in the Ministry of Commerce including 
the NTC. This was done some time in 1983." 

1.12 Tbe Committee note that a Director in tb. Ministry of Commerce 
(Department of Textiles) bas been nominated as Liaison Officer to look after tbe 
Implementation of reservation orders in favour of Sl'heduled Castes and Scbeduled 
Tribes and otber facilities/concessions available to tbem. The Committee were 
Infonned during eyidence that E-I1l Section in the Ministry consisting or a Section 
Officer and a few assistants look after the personnel matters in general. 000 
person in tbat Section bas been entru<;ted witb the work relating to Scheduled 
Castes and Scbedult..-d Tribes. There is no separate cell in the Ministry to assist 
tile Liaison Officer to discharge his duties effectively in so far as imple:~entation 

of reservation policy is concerned. 

The Committee fail to understand how one person can do full justice to tbe 
work relating to proper repreiCntlltion of Scbeduled Castes/Schedllled ") rlbes 
In services of all tbe nine subsidiaries of National Textile Corporation and other 
public sector undertakings wblcb are under the administrative control of the 
MInIstry. 

The Committee arc concerned to note tbat Department of Textiles bad 
carried out an analysis In 1982 and bad come to tbe conclusion tbat vacancies 
reserved for SchedUled Castes/Scheduled Tribes were not properly utilised, particu-
larly in National Textile Corporation. This only sbows that adequate arrange-
ments do not exist in the Ministry to watch the proper implementation of reserva-
tion orders in public sector undertakings under Its control. 

The Committee recommend that as per studlng instructions laid down in 
'O.M. No. 27/22,68-Est. (SCT) dated 19.4.1969, a separate cell with adequate 
staff should be set up immediately in the Ministry. or Commerce (Department of 
Textiles) wbicb should runction uoder tbe direct control of the Liaison Officer of 
the Ministry. This cell sbould keep a close watch on the Implementatloa of 
reservation orders In the Ministry as well as in the public sector undertakoig! and 
otber offices under its admlnistratiye control. 



CHAPTER n 
NATIONAL lFXTJLE CORPORATION (HOlDING COMPANY) LTD. 

A. Implementation of RBser'lotion Orders 

2.1 It has been stated that reservation orders in favour of Scheduled 
Castes/Scheduled Tribes were received from the Allmistrative Ministry in 1971 
and 1975 and are being implcm~nted since then in NTC (Holding Company). 
National Textile Corporation (NTC) Ltd. was incorporated in April, 1968 for 
managing the affairs of sick textile mills. Government managed mills were 
nationaliled in December, 1974. 

2.1 The following nine textile undertakings are under the direct adminil-
trative contl"ol of NTC Ltd. for management and they have not be~n nationa-
lised: 

---------------.. _---_._---' . --.---... ------ . __ .,--- -- ------
Name of Tl:xtile 
Undertaking 

Date of take-over 
of Possession 

----------------------------
l. Laxmi RaUan Cotton Mill, Kanpur 

2. Atherton West Mill, Kanpur. The 
Management of these two M ills was 
talcen over under Laxmi Rattan and 
Atherton West Cotton Mills (faking 
over of Management) Act, 1976. 

1 Swadeshi Cotton Mills Co. Ltd., Kanpur_ 

4. Swadeshi Cotton Mill, Naini. 

S. Swadeshi Cotton Mill, Mounath Bhanjan. 

6. Swadeshi Cotton Mill. PondicherrY. 

7. Udaipur Cotton Mill, Udaipur (Raj.). 

8. kaibareli Textile Mills. Raibareli. 

9. Mohini Mills, Belgharia (West Bengal). 
Management of 7 mills at S. No. 3to 9 

was taken over under Industries. 
(Development and Regulation) Act, 1951. 

21.7.1976 

21.7.1976 

14.4.1978 

]4.4.1978 

14.4.1978 

14.4.]978 

14.4.1978 

14.4.1978 

24.10.1981 



2.3 During evidence when the Committee enquired whether the r.r-
vation orders were implemented in the nine Textile Mills managed by NatioDal 
Textile Corporation Ltd., the Secretary, Textiles has stated that the reservatioD 
orders are not formally extended to these Mills as these arc still under the owner· 
ship of private persons and extensive recruitment have not taken place becaUIC 

of uncertainty about their future. In this conn~ction, the witness has further 
informed the Committee as follows :-

"So far as reservation is concerned, once a decision is taken in favour of 
nationalisation, then automatically the provisions will apply. But if there i. 
any delay, we win take note of the observations of the Hon. Members and 
see if reservation orders are implemented, to begin with, at least in respect 
of new recruitment, extending it gradually to other sectors. II 

2.4 The Committee note that Natlonl Textile Corporation (HC) wu let 
up ia April, 1968 to manage tbe affairs 01 sick Textile Mills wbieh were national" 
ed ia December, 1974. De Committee fIad tbat nine Textile Mill" are IIIIder tile 
direct managemelit of NTC (HC) bat they have not been nationalised. The Co. 
mlttee recommend tbat early decision should be taken: to nationalise these mUll 10 
that reservation orders are made applicable to them. If tb~re is delay Ia tile 
nationaUsation, tbe proposal to extend tbe-reservation orders at least in the cue 
01 new recruitments in tile nine NTC managed textile mills, 8S agreed to by tile 
Secretary, Textiles durial,e,hleBce,1Ilieht be COOlidered. 

2.S The Committee are concerned to note that resenatlon orden were 
COII'eyed by tbe Admlnistradve Ministry to NTC (HC) Ltd. darlne the 1971/1975. 
although It was set up i. 1968. 

The Committee recommeDd tbat all orden/lastructloDIL IslUed by tile Depart· 
meat of persoDnc:' and Administrative Reforms/I!ureau of Public EnterpriseH w.lda 
haft • bearing on the menatlon policy should be communicated '0 an tile Pablk 
Seet.r Undertaklnp without lIlY Ios.. of time. 

B. Liaison Officer/Cell 

2.6 The Committee have been informed that as per the instructioos iuued 
by the Govcroment from time to time, a Liaison Officer baa been nominated for 
the work relating to Scheduled Caste/Scheduled Tribe in the National Toxtile 
Corporation Ltd., New Delhi. The Liaison Offic~r nominated in the Holdin, 
Company looks after the work relating to the representation of Scheduled Cutes, 
Scheduled Tribes in services. 

There is a Scheduled CaBte/Schcduied Tribe Cell with a Liaison Officer for 
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the work relating to tbe representation of Scheduled Castes/Scheduled Ttibe •• 
The Liaison Officer inspects the rosters and other relevant records relating to 
Scheduled Castes/Scheduled Tribes. He also points out the discrepancies found at 
the time of inspection. The LiaIson Officer collects all types of information per-
taining to Scheduied Castes/Scheduled Tribes from all the Subsidiary Corpora-
tion of NTC nnd submits various returns to tbe Government in respect of tbe 
entire National Textile Corporation Group. 

2.7 The Committee desired to know what was the composition of the 
Cell in National Textile Corporation (Holding Company) Ltd., bow many 
persons employed in the Cell belonged to Scheduled Castes/Scheduled Tribes -
and what were their designations. The representative of tbe National Textile 
Corporation'(HC) Ltd. hall stated during evidence that the Cell consists of one 
Deputy Manager, one Senior Assistant, one Assistant and one Junior Assistant. 
The Senior Assistant belongs to Scheduled Caste community. 

2.8 It has also been stated during evidence that the primary duty of the 
'.'Oeputy Manager who is the Liaison Officer, is to look after the .work relating 
to Scheduled Castes and Scheduled Tribes but in addition he has also been 

"looking after some work relating to personnel matters. 

2.9 When asked whether the Liaison Officer was looking after the 
personnel matters of the Holding Company ollly or the Subsidiaries also, the 
representative of the National Textile Corporation Ltd. has stated as follows: , 

"The holding company's Cell monitors the implementation of the directives 
for the subsidiaries also. We get periodical returns and reports from the 
subsidiaries and our Liaison Officer inspects the rosters in subsidiary 
offices." . 

2.10 The Committee enquired about the Subsidiaries inspected by the 
Liaison Officers, the discrepancies pointed out by him and the remedial action 
taken to remove the discrepancies. The representative of National Textile 
Corporation (HC) Ltd. bas stated as follows : 

"In December 1983 our Liaison Cell people had inspected the Maharashtra 
North and South and have submitted their reports which have already been 
field as additional material with this Committee. Earlier also they had ina-
peeted West Bengal and Uttar Pradesh in the course of the last one year." 

• At the time of factual verification Ministry of Commerce (Depart ment of Textila) 
haslDtimated ~Itk O.M.No. 23012[3[83 NTe dated 23.4.84 tbat an officer of tbe nDk 
of ManaIU (Industrial Relations) bas since boen cleslJDated as Liaison Oftlcer. 
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tn tbis connection he has added that inspection reports re Iale to the maib-
tcoance of rosters, guard files etc. pertaining to Scheduled Castcs and Scheduled 
Tribes. The compliance report from the Maharasbtra subsidiary is ye~ to come, 
but from the UP Subsidiary it has already come. The three inspection reports, as 
furnished to the Committee, are at Appendix I. 

2.11 When asked about the norms filled for inspection, tbe witness has 
informed the Committee that tbere is no fixed periodicity for inspection but 
efforts are tbere to cover as many subsidiaries as possible in one year. 

2.12 When the Committee desired to know the defects orally pointed out 
as mentioned in tbe inspection reports, the Director (Personnel), National 
Texiile Corporation Ltd. has stated that at the time of inspection itself some 
mistakes were orally pointed out which were later reproduced in the report. III 
this connection the Chairman, National Textile Corporation Ltd. added as 
follows :-

"Since it came to my notice, I have instructed them tbat we must dis. 
continue tbe oral complaint ad that it should be in writing. I bad a 
meeting witb the CMD and referred it to bim." 

2.13 When the Committee pointed out that it appears from tbe inspection 
Reports tbat the inspections had been done in a perfunctory manner, the repre;; 
sentative of National Textile Corporation Ltd. bas stated tbat these inspections 
are being carried out as per the fixed format and admitted tbat improvements 
are needed in the report. 

In tbis connection the Secretary, Textiles bas stated as follows: 

"Sir, taking the view of the hon. Committee, it is something that wili 
certainly be done in future. That is the Officer who inspects will be of 
sufficiently senior level. He will have a team of people and hi, report will 
be a substantial report of what has been done or not done in a particular 
Subsidiary. Thus we can ensure that once a year inspection will be done 
by an officer who will be decided internally." 

He has further added as followl : 

"Sir, wc will also implement your suuestion tbat the penons who coDlti-
tu~ the liaison group they be trained suitably so tbat they faHow up tho 
implementation of tbe orders relating to Sched.uled Caatca and Scheduled 
Tribes." 

2.14 Whcn asked how the work relating to recruitment, promotion of 
staff in the Subsidiaries was coordinated, the Chairman, NTC (HC) Ltd. baa 
stated as foUowa :-
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hAs regards promotion within the limits, it is looked after by the mills and 
the liaison officer located in the mill takes care of that. Similarly, the 
recruitment at the higher level is done by the Subsidiary office. As regards 
coordination of the work, the holding company's liaison officer certainly 
coordinates the work of not only recruitment and promotion, but also 
ICeS that proper ratios are kept, proper rules are followed and so on, and 
therefore, the liaison officer ,from the Holding Company rgoes to the 
subsidiaries periodically to sr.e whether all the records are kept properly. 
Coordination is certainly there." 

2.15 The Committee note tbat tbere Is a Scheduled Caste/Scheduled Tribe 
Cell at tbe Headquarters of NTC (HC) Ltd. UDder a Deputy Mauger wbo bas been 
nominated as Liaison Officer to look after the work relaUng to the represelltation 
of Scheduled Castes/Scheduled Tribes in tbe Natioul Textile CorporatioD. The 
Cell COD'Ilsts of three oftlclals one Senior Assistaat, one Assistant and oae Jaaior 
Assistant. The Liaison Officer Inspects tbe rosters and otber relevant records 
relatiDg to Scheduled Caste!l/Scbedulecl Tribes and points out the discrepancies 
foad attbe time of Inspection. The Liaison Officer also collects all types of 
Information pertaining to Scheduled Castes/Scheduled Tribes from all tbe National 
TextUe Corporlltion's Subsidiary Corporations aod lubmlts varioUl retlU'Ds to the 
Geverument In respect of entire Natloul Textile CorporatloD lfOuP. Dar" 
evidence the Committee was Informed that tbe LlaisoD OtBcer WII looking after 
lOme work of pecsunncl matters In addition to tbe work relatlDI to Scheduled 
Cutes/Scbcduk'Cl Tribes entrusted to blm. 

The Committee are constrained to note that durlnK the year 1983 Inspections 
U'e been carried out in only 4 oat of 9 subald1arles and that too In a perfunctory 
manner at the level of Senior Assistant/ Assistant workina In tbe Scheduled Castel 
Selleduled Tribe Cell. 

The Committee recommend that as promlsecl by tbe Secretary, Mialstry of 
Commerce (Department of Textiles) an oIftcer of !I.lIciently senior level sIIouhl be 
eDtruted with the work of malLiDl inspections in the various Subsidiaries. The 
Liaison Officer should conduct the Inspections of rosters of all tbe Subsidiaries at 
least once a year and tbat is possible OD'Y If the Liaison OtBeer bas adequate 
..,portiDI stall'. The Committee recommend that tbe lospecdoD Reports sIIoald 
IIOt only deal with the defects but should also suggest remeflal measures for 
rectlftcation of discrt'pancies. The IDspection Reports 1_ld also be pat up to the 
Managing Director. NTC (HC) Ltd. for information and for aivinl dlrect1ons. 

2.16 The Committee also recOllllllend that the stall wortiu& In the Schedu-
led Cute/Scheduled Tribe Cell in the Holdl.. Com,.., sboald be well coner ... t 



with the orderl/illStructio"Jl relatilll to re~rv.tloTi for Sclieduled Castes ..... 
Scbeclaled Tribes h services 10 tbat· tbey can give necessary luidaace to the 5taI' 
worklogln the Sabsidlaries. 

C. Staff Strength and Shortfalls 

2.17 The total number of employees in various categories of pQSts in the 
National Textile Corporation (Holding Company) Ltd. including the Staff 
College. Coimbatore and the number of Scheduled Castes and Scbeduled Tribes 
among them as on 1.1.1983 has been stated to be as follows : 

Category of Total No. of No. of SCs No. of STs P!!~n_t.!tj.~ ___ Shortf~" 
posts employees SC ST SC ST 

Oroup-A 79 5 6.4% 6 S 
Oroup-B 74 8 10.4% 1.6% 2 4 
Oroup-c 171 19 2 11.1% 1.2% 16 3 
Group':.-D . 61 22 S 36% 8.~·% 

Group-D(S) 4 4 100% 

2.17 A The staff strength of tbe NTC (H C) Ltd. • as on J:J .1983 and tbe 
Dumber of Scheduled Castes and Scheduled Tribes among tbem, based OD 
caste certificates produced by the employees, has been stated. to be as follows: 

Group 

A 

B 

C 

D 

D(S) 

Total 

74 

73 

167 

67 

6 
-------... --.---,,~-

:No. of employees 
SC ST 

5 

9 

18 

23 

6 

2 

S 

2.18 Asked about tbe reasons for shortfall in the representation of 
Seh~uled Castes and Scheduled Trif1es in various categories of posts. it has been 
stated that the reasons for shortfall in Group 'A' and '0' posta in direct rc:cruit. 
ment is due to tbe fact that in the beginning keeping ~ view the needs of the 
Corporation and in the interest of work, posts in N.T.C. (Holding Company) 
were filled by drawing people on deputation from OoverlllDcnt/Public Sogtor 
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tJndertakings. There is, however, no reservation quota fixed in del'11tatiob poita.· 
Secondly. most of these posts are in Technical/Finance disciplines where • 
requisite number of candidates belonging to Scheduled Castes and Scheduled 
Tribes with qualification l'iz. B. Text., Chartered/Cost Accountant were not 
ava iJable. In Group 'C', there is a shortfall only in cadre of Seaior/Junior 
SteDographers. Efforts to get suitable Scheduled Caste/Scheduled Tribe candi-
dates in these categories eveD after our repeated and exclusive advertisements 
have not borne fruits. 

2.19 WheD the Committee desired to know the efforts being made to 
wipe out the shortfall, the represeDtative of the Ministry of Commerce (Depart-
ment of Textiles) has stated during evideDce as follows :-

"We issue advertisements, wherever necessary, exr.lusively for Scheduled 
Caste and Scheduled Tribe candidates to 1111 up these posts and we have 
had difficulty in the past iD getting those candidates. Many a time, there 
was Dot much response to these advertisements." 

In this connection. the representative of the National Textile Corporation 
Ltd. has stated that recently management trainee scheme has ~D started by 
them and iD that connee tion 200 applications from Scheduled Caste/Scheduled 
Tribe clndid:1tcs hav..: b:en received. 

2.20 When the Committee pointed out thot some percentage of vacancies 
should be reserved for Scheduled Castes/Scheduled Tribes. the witDe88 bas stated 
aafollows :-

"That can be done only after the vacaDcies are identified. We hope out of 
this exercise we will be able to get more than the required quota. This is 
the first time that this kind of massive responae bas come to our advertiao-
ment." 

In this conDection, the Secretary, Textiles has added al follows ;-

"They arc yet to get firm requirements. But I think they bave done the 
right thing in inviting applications. They bave got a staff' cottlege also. 
And I assure you that we will Dot stick to reservation percentage but we 
will give the maxiplUm advantage to Scheduled Caste/Scheduled Tribe. 
This will give result over a period of time." 

2.21 WheD asked [about efforts beiDg made by NTC (Holding Compuy) 
to wipe out the shortfalls in tbe category of Junior/Senior Stenographers i~ baa 
been atated in a Dote furnished to the Committee that the followina steps were 
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taken to remove the shortfal1 of Scheduled Caste/Scheduled Tribe employees in 
the posts of Senior/Junior Stenographers in NTC (Holding Company). 

(i) In November, 1978, '-posts of Junior- Stenographers were advertised 
out of which 2 posts were reserved for Scheduled Caste and one post 
for Scheduled Tribe candidates. 

(U) In June, 1979, NTC (Holding Company) \\ rotc to 13 Scheduled Caste/ 
Scheduled Tribe Welfare ASSOCiations/Organisations recognised by the 
Government of India to suggest names of suitable Scheduled Castel 
Scheduled Tribe candidates for empanelment in various posts in diffe-
rent disciplines including Junior/Seniot' Stenographers. 

(iii) In August, 1979, an exclusive consolidated advertisement was issued 
for preparing a panel of Scheduled Caste/Scheduled Tribe candidatea 
selected for various posts. This advertisement also covered tbe posts 
of Senior/Junior Stenographers. These vacancies were subsequently 
notified to Employment Exchange, Delhi. 

(iv) POlts of Senior Ste90graphers were notified to Bhartiya Adimjati Sevak 
Sangh in September, 1979. 

(v) In January, 1980, 6 posts of Junior Stenographers and 3 posts of 
Senior Stenographers were notified to Employment Exchangc. These 
posts were notified also to Commissioner of Backward Classes, New· 
Delhi. Commissioner of Scheduled Caste/Scheduled Tribe. and Office 
Secretary, Bhartiya Adimjati Sevak Sangh, New Delhi and otber recog-
nised Scheduled Caste/Scheduled Tribe organisations. 

(vi) In January, 1980, an all India advertisement was issued where,) posts 
of Senior Stenographers (all Reserved for Scheduled Caste/Scheduled 
Tribe) and 10 posts of Junior Stenographers (6 reserved for Scheduled 
Caste/Scheduled Tribe) were advertised. 

(vii) In November, 1980,6 posts of Junior Stenographers (all reserved for 
Scheduled Caste/Scheduled Tribe) were notified to Employment 
Exchange. 

(viii) An exclusive advertiaement calling for applications from Scheduled 
Caste/Scheduled Tribe candidates for Ihree posts of Junior SteDo-
graphers (one in Hindi and two in English)' was issued in November, 
1982. 

2 22 Detpite taking all these steps including issue of ex(:lusive advertite-
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menta for Sch((lulcd Caste/Scheduled Tribe la~didates National Textile Corpora-
tion have not been able to find suitable candidates belonging to these communities 
for appointment against the posts of Senior Stenographers and Junior Stena-
grapllers. Candid_tes who had applied in response to the advertisements as well 
as those recommended by the Scheduled Caste/Scheduled Tribe Welfare ASiocia-
tiona were caIJed for type/Shorthand test. H{)wever, on each occasion the number 
of applicants who had actually appeared for the Shorthand/Type test was very 
low, and further none of those who appeared for the test could qualify in the 
teats. 

2.23 When the Cam mittel' enquired about the relaxations being given by 
the Holding Company and the Subsidiaries to Scheduled Caste/Scheduled Tribe 
candidates for recruitment of Junior/Senior Stenographers, the Director 
(PrTSonnel),National Textile Corporation Ltd. has stated that uniform relaxation 
of 5 years in age and 2 years in experience are given to Scheduled Castel 
Scheduled Tribe candidates. But in speed, there is no relaxation. 

2.24 When the Committee enqnired why it was necessary to have a large 
number of deputationists in National Textile Corporation, the Secretary (Textiles) 
stated as under ! 

"As a policy, we are discollra,eing deputationists. EmplQyees of public 
sector undertakings are quite keen that there should be no deputationists. 
There are hardly any deputationists left in the National Textile Corporation. 
Also, we have got the Government of India's gen~ral instructions. Any 
Government officer wIlo wishes to go on deputation to public sector under-
taking will have to exercise his option, immediately on joining it. He cannot 
go on for years together in public undertaking while retaining his lien on 
parent department. We will take note of the views of the Committee very 
much for our ruture planning." 

1.25 The Committee l!Ole that In the ftrst statement relatb!g to ltd 
strength of NTC (Ht) liS (Ill 1.1.1983 it has beeo stated that total Dumber 01 
employees In Group A,B,C, D al d D (S,,'eepers} are 79, 74, 171, 61 and 4 reepee-
dvely. Wben the C()mmittee lisist(d that tbe Scbcduled Caste ... d Scbeduled TrIbe 
employees should be asked to produce caste certificate, Holdinl Company bas 
furnished a revised stateme •• t II catil,g 74, 73, 167, 67 and 6 employees in Groups 
A, B, C, D and D (Sweepers) respectively as 011 1.1.1984. Tbe Committee rail to 
uMersta,:d how the figures about the total number of staB' 10 different Groups 
have changed In the second statement prepared on ~be basis of caste certificates 
produced by the employees. TIle Committee further . note that the number 01 
ScWaled Cute employees alllO do not tally In tbe two statemepts. As there are 
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bardly 400 employees in tbe Holding Company, tbe Committee are constrained to 
observe that proper records bave not been maintained regarding tbe total stal 
strengtb in the Holding Company. 

The Committee would like tbe Government to look into tbe matter so as to 
reconcile the dl!icrepancy in the two statements relating to staff strengtb. The 
Committee also recommend that at tile time of filling up of reserved posts the 
caste of eacb employee 'should invariably be verified from caste certificate issued 
by the competent autbority and In case of any doobt proper i,.v('stigatiun sbould 
be done from tbe State Government concerned at tbe earliest. 

2.26 the Committee are constrained to note tbat tbe representatloo of 
Scheduled Castes in Group A, 8 and C posts is not up to tbe mark and tbe 
representation of Scbeduled Tribes in Group A is nil and tbeir representation I. 
quite InSignificant in Groups B and C posts. Tbe Committee arc of tbe opinion 
that 00 'serious !tforts have so far been made by the NTC (HC) Ltd. to make 
good tbe sbortfalls in Group A and 8 posts. Tbe Committee bave been informed 
during evidence that tbe Corporation bas recently started Management Trainee 
Scbeme and in that connection 200 applications from Scbeduled Caste/Scbeduled 
Tribe candidates bave been received. Tbe Cummittee recommend that the NTC 
(HC) lAd. sbould clear the entire backlog In Group A and 8 posts by appolntlDl 
maximum number of Scbeduled Caste/Scheduled TriM candidates under tbe 
Management Trainee Scbeme. Tbe Committee trust tbat as assured by tbe 
Secretary, Textiles during tbe course of evidence, tbe Corporation "ill not stick 
to tbe prescribed percentaaes of reservation but will fill tbe quota to tbe maxlmom. 

2.27 Tbe Committee have been informed tbat in Group 'C. tbere Is a 
sbortage in tbe cadre of Junior and Senior Stenographers. The Corporation could 
oot find suitable Scheduled Caste/Scbeduled Tribe tandidates inspite of tbe fact 
that they bad ISllued exclus"-e advertillements for Scheduled Caste/Scheduled Tribe 
candidates and bad also approacbed recognised Scheduled Caste/Scbeduled Tribe 
organisations to suagest names of suitable Scbeduled Caste/Scbeduled Tribe 
candidates for empanelment. Tbe Committee are pained to observe tbat Scheduled 
Caste/Schedoled Tribes candidates "ere oot glvell any relaxation in "bortbaod/ 
typing speed on tbe groond tbat in tbe Instructions Issued by the Government tbere 
Is no speciflc provision for giving sucb rela"atlon. Even so, the Committee are 
of the view that on tbe analogy of relaxation in marks given to Scheduled C."te/ 
Scheduled Tribe candidates in "rltten test/Interview, there should be no objection 
to giving relaxation In shorthand/typing speed If tbe required number of reserved 
category candidates do not become available according to tbe preserilK.od speed 
criteria. As lor instance, if tbe- speed in shorthand required for general utegory 
candidates is 100 w.p.m. It could be relaxed to 80 w.p.m. in tbe case of Sdaedultd 
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Caste/Scheduled Tribe ca. didatrs. Similarly, if tbe typing speed reCll!lnd for 
2eneral category candidates is 40 w.p.m. the, I'D'll' could be relued to 35 w.p ... 
In the case of Scheduled Caste /Scheduled Tribe cal dldates. The CommlUee 
recommend that this matter may be taken up witb tbe Departmer.t of Peuouel 
and Administrative Reforms for issue of general instructions in this reaard. 

2.28 Tbe Committee note that In tbe beginning, keeping In view the needs 
of the Corporation Dnd in the i! terest of work, posts In NTC (HC) were ailed up 
by drawln2 people on deputatioll fro".1 Governme'lt/Public Sector Undertaklnp. 
There is, ro re!lenatlon quota fixed in deputation posts. During evidence the 
Secretary, Textiles has Informed the Committee tbat as a policy tbey are discour-
aging deputatlonists. Tbe Commitlee would urge that in accordance with tbe 
Instructions issI,ed by the Departmellt of Personnel and Adminlstrath'e Reforms 
vide their ODicl' Ml'morar.dlm No. 36012/7/77-Estt. (SCT), dated the 21st 
January, 1978 where the I!k mber of posts to be filled on 4eputatlon Is fairly 
substantial. NTC (He), sbould ensl re tbat a fair proportion of sucb Post. are 
filled by emPloyees belongil ~ to Scheduled Castes/Scheduled Tribes. 



CHAPTER m 

NATIONAL TEXTILE CORPORATION (WEST BENGAL. 
ASSAM. BIHAR AND ORISSA) LTD. AND 

OTHER SUBSIDIARIES 

A.. Implementation of Reservatir;m Orders 

3.1 Under the Sick Textile Undertaking (Nationalisation) Act. 1974, 
18 mills were nationalised from 1.4.74 and National Textile Corporation 
(West Bengal, Assam, Bihar and Orissa) Ltd .. a Subsidiary Corporation was 
set up and made responsible for running these 18 mills, 14 mills ii, West 
Bengal, I mill in ASsam, 2 mills in Bihar and I mill in Orissa. 

3.2 The names o( the textile mills under the Subsidiary and the dale of 
their take over are stated to be as follows ;-- . 

. Name of the mill 

(i) Arati Cotton Mills 
(ii) Associated Industries (Assam) 

(iii) Bangasri Cotton Mills 
(iv) Bengal Textile Mills 
(v) Bengal Luxmi Cotton Mills 

Date of lake over 

(vi) Bibar Co-operative Weavers' Spinning Mills 
(vii) Bengal Fine Spg. & Wvg. MiII~ No.1 

9.11. 72 
16.6.72 

31.10.72 
3.3.72 
7.6.72 

24.8.72 
16.3.72 
13.1.72 (viii) Bengal Fine Spg. & Wvg. Mills No.2 

(ix) Central Cotton Mills 

(x) Oaya Cotton & Jute Mills 
(xi) Jyoti Weaving Factory 

(xii) Kanoria Industries (CMS) 
(xiii) Luxmi Narayao Cotton Mills 
(xiv) Manindra Mills 
(xv) Orissa Cotton Mills • 

(xvi) Rampooria Cotton Mills 
(xvii) Sharee Mahalaxmi Cotton Mills 
(xviii) Sodepore Cotton Mills 

3.3.72 
(Possession takeo on 16.1:1.73) 

11.11.72 
7.11.72 
J.I1.72 

13.10.72 
3.3.71 

10.11.72 
S.IO.72 
12.6.72 
7.1J.72 
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3.3 The percentage of reservations made in favour of Scheduled C_ste} 
Scheduled Tribe in NTC (WBAB&tO) Ltd. is as under: 

Group Post filled by Post filled by 
Direct Recruit- Prolbotion 

Group 'A' & 
Group 'B' 
(By open competition 
without test) 

West B~ngal 
,-------

SC' 

Oroup 'C' &t '0' 
(posts nOf-

ST 

ment 
SC ST SC 

16-2/3% 7.% 15% 

Assam Bihar 
----- ----

ST SC ST 

mally (D) 20% 
attracting 
candidates 

6% 6% 11% 14% 9% 

from a 
locality 
or a region) 

(P) 15% 7,% 15% 7% 15% 7% 
Abbreviation used=D=Direct Recfuitment 

P=Promotion 

ST 

71% 

Orissa 
-----
SC ST 

15% 23% 

i 

15.% 7% 

34 In reply to a question, it has been stated that the reservation 
order in favour of Scheduled Castes/Scheduled Tribes came into force from 
U.77 in NTC (WBABO) Ltd. 

3.5 When asked about the reasons for delay in enforcing the! reserva-
tion orders, it has been stated in a note furnished to the Committee that the 
reservation orders and Directives were received from the Holding Company 
in February. 1976. On receipt of the Directives with regard to Scheduled 
Castes/Scheduled Tribes reservation and its regulation was .studied in lengtb 
and it was decided by the Management to implement the re~rvation orders 
from the beginning of the year i.e. from 1-1-77 .. 



~.6 . Tile Committee are distressed to note tbat altbougb the NTC (West 
Bengal, A~lII1D, Bibar aud OrlsJa) Ltd., a Subsidiary Corporation was set up 
fa. 1974. reservation orders and Government directive 00 reservatioDs in fa"our 
of Scbeduled Castes/Scheduled Tribes were sent to this Subsidiary CerporatiOD 
In February J976 by tbe NrC (Holding Company). Tbe NTC (WBABO) 
lUtd. toot another one year to enforce implementation of reservation orden. 
Tbis delay of abeut tbree years has deprived many Scheduled Caste/Scheduled 
Trlhe persons of the opportunity of .gettlug employment in the Corporation. 
The Committee, therefore, re::ollllllend tbat all orders/instructions pertaining to 
reservation for Scheduled Castes/Scbed~.led Tribes issued by the Department of 
Personnel a" Administrative Reform'i/B'17cau of Puhllc Enterprises sbould 
be communicated Immediately by the NTC (Holding Company) to Ita 

. Subsidiaries and the Subsidiary Corporation should enforce those orden 
'·I.i'tlieir orgaulsation9 from t6e date of Issuance of tbe orders. 

, I :', . 

3.7 The Committee are· constrained to observe tbat Ministry of 
'c..meree (Department of Textiles) should hue eU'Jured that Government 
tlltraetloas relating to reservation iu servlce9 ar~ ImplelDeoteil in all 
GoMDnte1lt oodertakings under their admlnistra.tive control without any 1018 
of tilDe. 

B. liaison Officer/Cell 

3.8 It hasheen stated that Mills' Personnel Officers/Welfare Officers/. 
Chief Welfare Officers/Labour Officers have been made Liaison Officers for 
each unit under one Dy. Manager (IR), who has been made Liaison Officer 
for the Subsidiary Head Office. Their functions are detailed below : 

(i) Ensuring due compliance of the Reservation orders by the appoint-
ing authorities and other benefits admissible to them ; 

(ii) Submission of Annual Report showing total number of empJoyeC5 
and the total number of Scheduled Caste/Scheduled Tribe amon,st. 
them; 

(iii) Scrutiny and consolidation of the annual statements ; 

(iv) Ensuring necessary assistance to the Commissioner for Scheduled 
Caste/Scheduled Tribe in the investigation of complaints received 
by the Commissioner in regard to service matters and in tbe collce-
'tion of information for his annual report; 

. (v) Conducting annual inspection of the Rosters ; 

(vi) Acting as Liaison Officer and supplying of other information, and 
answering Parliament Questions relating to Scheduled Castel 



Scheduled Tribe employees, and other queries aDd cleariDg doubt. 
in regard to matters covered by the Reservation Order •. 

It has also been stated that the Liaison Ofticers·ensure the followinl : 

(i) Issue of advertisements to newspapers indicating clearly the relaxa-
tion available to Scheduled Caste/Scheduled Tribe candidate. for 
appointment. 

(ii) Intimation of the Vacancies to~Employmel1t Exchange with the 
request to sponsor Scheduled Caste/Scheduled Tribe candidates. 

3.9 In reply to a question, it has been stated that a Cell has been set 
up under the direct control of the Liaison Officer. 

3.10 The Committee note that Deputy Manager (IR) has been Ippolnted 
Liaison Olllcer for the NTC (WRARO) Subsidiary Head OlRce and I Cell ha. 
Ilso been set up under the direct control of the Liaison OfRcer to eDiare doe 
compliance of the resc"ation orders in favour of ScheldaJed Castes/Sdt"1IIed 
Tribes Rnd other beneOts admissible to them. At the Unit leyel, MUla' 
Personnel Olfteers/Welrllre OlUeel'S/Chlef Welfare OlReers/Labour Olkers 
have been appointed as Liaison OlUeer for each unit. The Committee Deed hardly 
stress that mere appointment of a Liaison OlRcer and creation of I Cell Is not 
eaough. What Is needed is concerted action on the part of the Liaison OIBcer 
to ensure that all orders and instructions pertaining to the reseryatlon of YICU-

cies in favour of Scheduled Castes and Scheduled Tribes and otber beaelts 
IdmlllSlble to them are complied with by all appointing authorities In Milia as 
well as at the Head-quarters of the subsidiary Corporation. 

The Committee recommend that the Liaison OfBcer at the Heaclqalrten 
should Ylslt tbe Mills perl~lcally and discuss· varlo," problems relatiBg to 
re!le"atlon In scrvlces with the Liaison Officers of the Mills. The Committee 
IIope that this mutual exchange of idea. will be helpful In sortinl ont uri .. 
problems and also lead to better coordination. 

C. Recruitment and Promotion 

3.11 The procedure followed for recruitment of staff in various 
categorics of posts in NTC (WRABO) Ltd. is given below: 

Group 'A' & 'n'-Advertisement is made in newspapers (All India) . 

Group 'C' -Employment Exchange is notified and Advertisement 
is made in local newspapers. 

Group'D' -Employment Exchange is notified. 
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3. J 2 Promotions are made through Departmental promotion Com-
mittee, constituted by the competent authority and sometime by open 
competition through a Selection Committee. 

The following concession!l/relaxations arc given to Scheduled Castes/ 
Scheduled Tribes ,at the time ohecruitment/promotion etc : 

(I) Relaxation of age by 5 years. 
(il) Relaxation of experience. 

(iii) Scbeduled Caste/Scheduled Tribe candidates with requisite quali· 
fications are given preference over others. 

(iv) T.A. is allowed for attendin~ interview. 

3.13 During evidence 'when the Commillee enquired ahout the relaxa-
tions/concessions given by NTC (WBABO) Ltd. to Scheduled Castes/ 
Scheduled Tribes at the time of recruitment and promotion. tIle Director 
(Personnel) NTC (WBABO) Ltd. has stated as follows: 

"I would like to say that relaxation of age by 5 years is given, for 
experience also five years relaxation is ther~. Based on different 
categories of nomenclature we have a list with us. In the case of 
Chief Executive and General Manager and Adviser the age relaxa-
tion is by five years and experience by five y(·nrs. In the case of 
Production Manager. Deputy Chief Executive Officer. Deputy 
Chief Manager the age relaxation ill five years. and expel ience 
by 10 years and in the case of Weaving Superintendent. Master 
Technician, Dyeing Masters. Managerial Personnd age is given five 
years relaxation and experience needed is also reduced by five years. 
In the matter of Deputy Spinning Master age is relaxed by five 
years; experience by 5 year!!. For Assistant Manager the experience 
is relaxed by three years and age by five years. In the case of Senior 
Technical Officer relaxation of experience is by one year and age by 
five years. In the other bottom posts "'ehave no relaxation in the 
experience because it is the ~tarting of the job." 

3.14 When asked about the variations in relaxation, the witneu bas 
informad the Committee that the variations have been .given for the benefit of 
Scheduled. Caste/Scheduled Tribe candidates. 

3.1 S During the visit of the Study Group J of the Committee to 
Bomby in June-July, 1983 the Chairman NTC (MN) Ltd. had informed tbat 
the Grades were different for up-country Mills and Bombay Mills. He had 
aareed to place the case before the Central Government for creating uniform 
Fades in up-country mills and Bombay mills for the same post. 
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3.16 Asked about the difference in grades appliCilble to ~ombaf mills 
and !Jp-countrymills, the following information has been furnished to the 
Committee: 

Bombay 

Graie-J Rs. 905-50-1305 
Orade-I1 Rs. 695-40·895-50-1195 
Grade-Ill Rs. 395-20-495-25-695-40-995 

Up-country 

Rs. 570-25-720.40-960-SO-J,36q. 
Rs. 455-25-605·4()..84s-.50~1045. 
Rs. 395-20-495-25-695-40-~75. 

3.17 When asked abollt the policy followed by National Textile 
Corporation Ltd. and its Subsidiaries in the matter of filling up of vacancies 
in Group A and n by direct recruitment and promotion, the representative of 
the National Textile Corporation Ltd. has informed the Committee during 
evidenc~ that in the Holding Company 25 % vacancies are filled by direct 
recruitment and 75 ~I" by promotion but in Subsidiaries such a restriction 
does not exist. He has admitted that no clear cut policy:has been laid down 
for direct recruitment and promotion in the Subsidiaries. The representative 
of the Ministry of Commerce (Department of Textiles) has informed the 
Committee during the course of evidence as follows: 

"Units in the different Subsidiaries have been taken over at different 
times. Their pay-scales have been widely varying. Today, for 
example, in 13 mills ill Bombay which have been tuken over, for 
the same level of persons we find that their salaries sre ranging 
from' R~. 7,500 to Rs. 2,000. We have not been able 'to tackle the 
problem so far but we are trying to evolve some policy for this. So 
far as the question of Scheduled Castes/Scheduled Tribes is'Concern-
cd, that i~ a different aspect but so far as general policy is 
conccrned, we have not been able to come to a conclusion about 
the subc;idiaries. We are working on it and it . will take some time 
to finpiise it. For Holding Company it is easy becau~;c they are all 
in the headquarters office but each subsidiary consists of about 7 to 
20 mills." 

In this connection the Chairman, NTC (WBABO) Ltd. has stated that 
the Subsidiary is coming out with a policy of 75 % by direct r~ruitment and 
25% by promotion and the same is at draft stage. 

3.18 I n a note furnished to the Committee it has been stated tbann 
NTC (APKK&M) Ltd. promotion policy is under formulation. The orders/ 
instructions isstled hy Government shall be giveu due consideration. and. 
incorporated in the rules. . . 

, f 

3.19 Asked when this Subsidiary was set up, it has been stated that it 
was incorporated as a subsidiary of the NTC in 1974. 
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3.20 During evidence when the Commiuee desired to know whether a 
centralised Selection Board on the part of the banks will be considered. the 
representative of the ministry of Commerce (Department of Textiles) has 
stated during evidence that at present they do not propose to do it On a 
centralised basis as it will not be a prompt method for various reasons. 

3.21 Asked whether uniform recruitment policy for all Subsidiaries 
would be cansidered. the Chairman National Textile Corporlltion Ltd. has 
stated during evidence as follows : 

"We arc examining this question. Now, category I, CMDs are 
appointed by PESB. For each Subsidiary. we are recruiting tbe 
Directors centrally at the holding company. As regards General 
Managers' posts in category A. we have filled up these posts in the 
holding company in the last few days and this could be done at tbe 
central level. But below that, it should be done at ~e Subsidiary 
headquarters level." 

3.22 When the Committee desired to know whether !lome appointments 
in Group 'A' & 'B' were made without any advertisement and interview, 
the Chairman NTC (SM) 'has stated during evidence as follows: 

"In categories 'A' and 'B', by and large, we need technical, people, 
leave aside the shortage. We Have a shortage of general candi-
dates. By and large, people are not responsive to this field of 
education. We have a less number of candidates. We have a 
system. If we receive ,applications of their own, we do consider 
them. but interviews are definitely taken by the ~election panel and 
the procedure thereafter is follows!' 

The Secretary (Textile~). however, hs!'l aS~lIred Ihe Committee during 
evidence that in future no such recruitments will be made! without advertise-
ment and reservation~ in favour of Scheduled CastesiSchedul~d Tribes will be 
followed. 

3.23 It has been stated that in NTC (WBABO) Ltd .• promotion!! are 
made through Departmental promotion Committee tonstituted by the 
Competent Authority and some times by open competition through a Selection 
Committee. According to the present procedure, promotion is made on 
the basis~ of the recommendations of a Departmental Promotion Committee 
which considers candidates on the basis of past experience and present work 
.,t,-a-vi, his age and qualifications. 7S % of the vacancies would be filled in 
by promotion. 

3.24 A statement showing the promotions made by National Textile 
Corporation (WBABO) Ltd. ill various categories of posts during the yean 
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1980, 198 I and 1982 is at Appendix-II /From the statement it is seen that the 
total vacancies filled by promotion and the share of Scheduled Casto/Scheduled 
Tribe during each ycar is as under : 

Year Group A Group B Group C Group D 

Total SC ST Total SC ST Total SC ST Total SC ST 

1980 27 16 1 
1981 13 17 5 
1982 4 3 

44 36 7 

3.25 In reply to n question it has been stated that previously zone of 
consideration had been I : 3. the adoption of the promotion Rulos the zone of 
consideration is as follows; 

"For Group 'A', 'B', 'C' it is 1:5,2:8 and 3:10 i.e. in the matten 
of one vacancy five (5) personnel would be considered. in the 
matters of two (2) vacancies eight (8) personnel would be consi-
dered and when the number of vacancies is three (3) 10 personnel 
would be considered. In case of non-availability of Scheduled 
caste/Scheduled Tribe candidates in the. consideration zone it may 
be extended upto five times the number of vacancies. If the 
promotions are made purely on seniority-cum-fitness basis the 
eligibility period of the candidate is considered." 

3.26 It has been stated that in NTC (WBABO) Ltd. the composition 
of Recruitment Board/Departmental Promotion Committee varies in each 
selection depending on various factors. However in each Selection Committee 
and Departmental Promotion Committee representative from Scheduled Caste 
Community is associated. 

3.27 In a note furnished to the Committee the composition of the 
Selection Committee for Group A & B posts is stated to be as follow~ : 

I. Functional Director. 
2. Manager from Personnel Management Division. 
3. One officer from Finance Division. 
4. Chief Executive Officer of the concerned mill. 
S. Shri S.K. Saha. py. Chief Executive Officer from Bengal FiDe 

Spinning and Weaving Mill No. 1 as a Scheduled Caste representa-
tive. 
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l.28 The posts in Group 'C' and '0' are filled by the respective mills. 
As such, the Selection Committee for these posts consist of the Chief 
Executive/General Manager of the Mill who is the Head of the Selection 
Committee. In addition one representative from the Personnel Management 
Division of the Subsidiary Corporation is associated. Liaison Offieer for 
Scheduled Caste/Scheduled Tribe Call of the mill and concerned Regional 
Employment Exchange officers are also members of the Selection Committee. 
Further, Shri S.K. Saha, Deputy Chief Executive officer or Bengal Fine 
Spinning and Weaving Mill No. I is also associated since he belongs to 
Scheduled Cast community, in respect of mills situated in and around 
Calcut~ only. 

3.29 However, there are 4 mills situated at Gauhati in Assam. 2 in 
Bihar at Mu1chma and Gaya and I in Orissa at Cuttack. Action is being 
taken in respect of these mills also that a representative from respective Sche-
duled Caste/Scheduled Tribe Commissioner's office is associated in future. 

3.30 The Committee are unhappy to .ote that no clear-cut policy has 
80 far been lahl down for direct recruitment and promotion in the Subsidiaries 
of National Textile Corporation although aboJt 10 years have elapsed since 
these Subsidiaries were incorporated. Tbe Committee ran to understand .0. the Subsidiaries can do full Justice to Scheduled Castes/Scbeduled Tribc..'Ii 
fa the matter of recruitment aud promotion against reserved vacancies iu the 
a_nee of a clear-cut recruitment and promotion policy. The Committee 
reeoatmend tbat all the Subsidiaries sbould fix tbe quotas for direct recruit-
ment aad promotion in nrious categories of posts aadalso frame rilles and 
replatlons for tbe procedure to be followed in tbat regard. While framing 
tile recruitment rules a saving clause may be Included as laid down in 
Department of PerSODDel aud Administarative Reforms O.M. No. 36011/9/16-
Estt. (SC) dated 7.3.1978 to safeguard the interests of Scheduled Cash.~ and 
StWaled TrI.... The Committee would like tbe Holding Company to evolve 
a IIIlIform policy for recruitment and promotion 10 all the Subsidiary 
Corporations. The Committee are concerued to note tbat In NTC (APKM) 
Ltd. the promotion policy Is stili uader formulation even tbough it was !let 
., fa 1974. 

3.31 1be COIDIIllttee feel surprised tbat NTC (Mabarashtra South) bas 
been recraltlul penons In Group 'A' aad '8' post wit bout adverthlng the 
,.,.... 011 tile 0IIe baud It is argued that caadldates with the requisite technical 
qaaIiIcatIoas are not a,aUabie for the Textile mills bat on the other hud POlts 
'aft Iteea 8Ued eveD wltbout advertising them In the press. The ComlDlttee feel 
tut .. tile upt of .rtllle of technical people It beeolDet all the more ~­Ia" to liYe wider publicity to tbe ,acaucles. Tbis will abo eDsure larger 
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number of applicati01ls ftom Scheduled Caste/Scheduled Tribe caadi'ates to ftll 
the reo;erved yacancies. The Committee, therefore, stress that all posts in 
Group 'A' and 'B' to be Oiled by direct recruitment should be glyen whle publi-
city In all the national dailies and also announcd oyer tbe All India Radio. 

3.32 The Committee are constrained to note tbat in NrC (WBABO) 
Ltd. out of the total number of 44 candidates promoted in Group 'A' during 
tile years 1980, 1981 and 1982 only one Scheduled Caste candidate was promo-
ted in 1981. In Group 'B' 36 employees and In Group 'C' 7 employees were 
promoted but not a single Scbeduled Caste/Scbeduled Tribe employee was pr 0-

moted during these three years. 

The Committee, therefore, urge tbe NTC (WBABO) Ltd. to ensure tbat tbe 
orders on the reservation In promotions issued by the Department of Personnel 
and Administrative Reforms/Bureau' of Public Enterprises from time to time 
should be rigidly followed and liberal concesslons/rela~atioDS given to Scbedule' 
Caste/Scheduled Tribe employees at tbe time of promotion so tbat the vacancies 
reserved for Scheduled Castes/Scheduled Tribes are actually Oiled in by tbem 
and the short balls are obliterated at the earliest. 

3.33 The Committee have been Informed that a Deputy Cbief Executive 
Oftlcer who belongs to Scheduled Caste community has been associated witb the 
Seledion Committee for Group 'A' and 'B' posts. The same Olllcer bas also been 
t-c1l1ded in tbe Selection Committee for Group 'C' and 'D' posts In respect of 
mills situated in and around Calcutta only. Action Is being taken to include 
a representative from tbe respective offices of tbe Commissioner for Scheduled 
Castes and Scheduled Tribes in tbe Selection Committee for Group C aDd D 
posts in respect of mills situated In Assam, Bibar and Orissa. 

The Committee recommeud that an ollcer· betonging to Scheduled Castel 
Scheduled Tribe community should Invariably be iueluded In all the Selection 
Committees as per Goyernment orden on the subject. 

D. Staff Strength and Short/ala 

(I) NTC (WRARO) Ltd. 

3.34 The total number of employees in various categories of posts in 
NTC (WBABO) Ltd. aDd the number of Scheduled Castes and Scheduled 
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tribes among them as on 1.1.1 983 have been Itated to be as fonow. :-

*' Category Total No. No. No. ~rcentqe Shortfalls 

of POSB ofemp- of of SC ST SC ST 
loyees SCs ST8 

NTC (WBABO) Ltd., CALCUTTA 

Group-A 114 0.88% 28 io 
Group-B 291 4 1.33% 54 26 

Group-C *1349 14 1.00% 0.07% 213 110 

Group-D 16707 1714 ·107 10.25% '0.61% 1446 1045 
Group-D (S) 106 106 100% 

The break-up of the stall' employed in NTC (WBABO) Ltd. unit-wise as 
on 1.1.1983 is at Appendix-III. 

3.35 The staff strength of NTC (WBABO) Ltd. as on I.t .1977 in the 
States of West Bengal, Assam, Bibar and Ori.sa is stated to be as under :-

• At tbe time of fliQ .. 1 wrIIcatlon. MiDIItry of Coaamerw (Department of 
T~tiles) has intimated vide O.M. No. 23012/3/83-NTC daced 26.4.1984 that 
tile correct fiaure II 1309. 
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3.36. When asked about the reasons for shorfall in NTC (WBABO) 
Ltd. and the steps being taken/proposed to be taken to remove shortfaUs, it 
has been stated that in 'A' and '8' category of posts there is shortfall in per-
centage due to death of personnel with requisite qualifications from Scheduled 
Cast/Scheduled Tribe communities. Efforts are being made to recruit Scheduled 
Caste/Scheduled Tribe officers by issuing special advertisements exclusively for 
them in the leading dailies. Voluntary Associations are also being informed. A 
Scholarship scheme has been introduced for meritorious Scheduled Castel 
Scheduled Tribe students who are studying in reputed Institutes of Textile 
Technology. In 'C' category of posts certain persons belonging to Junior 
Technical Assistants who are Textile-Graduates in the grade of Rs. 425-700 
and certain'c1erical positions have beep filled up arising out of Die-in-Harness 
Scheme of the Government of India. In '0' category Badlies have been regu-
larised. Apart from these certain persons have been recruited as physically 
handicapped as per Government or India's inltruotions and Die-in-Harness 
Scheme. It may not be o"t of place to mention here that although the agree-
ments with the unions relating to recruitment cannot override 9Onstitutional 
provisions, yet in certain circumstances the Management had to recruit persons 
on 'the dictum by prc~sure of groups in tbe overall interest of production and 
productivity. Nevertheless, efforts are being made by this Subsidiary Corpora-
tion constantly that the reservation orders are implem~nted strictly. 

3.37 When asked to state why the Subsidiary Head Office could not 
'find suitable Scheduled Caste/Scheduled Tribe candidates for employment to 
their Organisation, it has been stated in a note furnished to the Committee 
tbat the personnel who were manning tbe individual units belonging to the 
erstwhile Private Owners, on beiDI nationalised, bel'arne the members of the 
personnel of the Subsidiary Head Office. In 'A' and '8' category the shortfall 
have been more due to dearth of suitable Sctleduled Caste/Scheduled Tribe can-
didates despite relaxation provided under the Gov~rnmeDt directives. Besides, 
vacancies were notified to all the recognised Scheduled Caste/Scheduled Tribe 
Welfare Associations/Organisation. Exclusive advertisement/ notification which 
the Employment Exchanae have been floated to overcome tbe backlog. The 
matters are in process and itis hoped that the Management will be able to locate 
suitable candidates from amonlst tbe candidates who have applied against 
the notification. In the matter of Group 'D' only 15 personnel were recruited 
during the period from 1.1.1977 to 1 1.1983. Out of which thret: were Sche-
duled Castes. In Group 'C' the vacancies have been of Junior Technical 
Assistant. Labour Welfare Supervisor. Statistical Quality Control Supervisor, 
Labour Welfare Officer and Clerical Staff. They could get two Scheduled 
Caste candidates in Clerical staff out of 17 vacancies which is according to 
the Roster requirement. The Manalement are quite seized of the problem and 
to over come the backlol .. Exclusive advertisement and reference to employ-
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ment Exchange have been made. It is assured that in future vacancies due 
consideration would be given to Scheduled Callte/Scheduled Tribe candidates 
to fill up the backlog as far as practicable within the framework of the consti-
tution reckoning the consistency with the maintenance of efficiency of the 
administration.. ' 

3.38 During evipence the representative of NTt (WBABO) Ltd. has 
informed the Committe~ that for Group 'A' and 'B' posts there is dearth of 
personnel and an advertisement exclusively for Scheduled Caste/Scheduled 
Tribe candidates has al.,o been made in 1983. 

3.~9 When the Committee desired to know whether appointmentl 
could be made by the various unit offices 'instead of the Subsidiary head office 
as large number of Scheduled Castes/Scheduled Tribes were available there, 
the representative, NTC (WBABO) Ltd. has stated that besides local dailies, 
the advertisements are made in the regional papers also like Assam· Tribune, 
Searchlight in Bihar and Statesman in Calcutta. 

3.40 When the Committee pointed out that even in Group 'e' the 
performance was very poor, the witness has stated that this relates to junior 
Technical people where no application has been receiVed. Textile Colleges 
have been requested to provide trainees. But they have received only one case 
from Behrampur Textile college recently. 

3.41 In reply to a question the witness has stated during evidence that 
the number of Scheduled Tribes in and around Calcutta is insignificant. But in 
'Orissa, inspite of the fact that the number of Scheduled Tribes is m~re, no 
application has been received in response to the exclusive advertisement made 
in 1983. 

3.42 On being pointed out by the Committee that there were varia-
tions in the figures f.Jrnished to them regarding staff strength in category '0' 
as on 1.1.1977 and as on 1.1.1983 (.fee-Appendices )V &: IIJ) in the Bangasri 
Cotton Mills a.ld Bengal Fine Spinning Weavina Mills No. I, the representa-
tive of NTC (WBABO) Ltd. hasinformcd the Committee that tbe figures have 
been reconciled on zonal basis. He has added that the increase in the number 
of Scheduled Caste/Scheduled Tribe employees is due to the Caste declara-
tions that have been taken from the employees as per the direction of the 
Study Group of the Committee on the Welfare of Scheduled Castes anti 
Scheduled Tribes during its visit to Calcutta in June-July, 1983. 

3.43 It is noticed that the total number of employees on the basis of 
the staff strength in the units of NTC(WBABO) Ltd. as on 1.1.1983 do not 
\ally with the consolidated figures given in paragraph 3.34 • 

• 
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3.44 When the Committee desired to know how many people were 
recruited during the last 3 years due to pressure from the Union' and the pro-
posal to overcome the problem, the representative of NTC (WBABO) Ltd. has 
informed the Committee during evidence as follows:-

"We have a plan to overcome this problem. We had a dissCussion at 
the divisional level. Since there is a Government directive, there wiD 
not be any problem hence forward. By'reference to pressure groups, 
our intention was to explain that while recruiting the badlis, the 
cases of those existing employees who die in harness should be 
considered first; then we can go for badlis. We never meant what 
you had in mind." 

3.45 The Committee l,ote that as 011 i.l.1983. In NTC (WBABO) Ltd., 
there is rot n silJ,le Scheduled Tribe In Group A aDd B posts wblle the repre-
sentation or ~heduled Castes in these groups Is quite negligible. 10 Group.C 
Rlso. out of 1349 employees there are 14 Scbeduled Castes and only 1 Scbeduled 
Tribe. 10 Group D. out of 16707 employees there are only 1714 Scheduled 
Castes and 102 Scheduled Tribes. There are huge shortfalls iD aU the groups 
but particularly in GrOllp 0 there Is a shortfall of 1446 Scheduled Caste aad 

. 1045 Scheduled Tribe employees. It has been stilted that the shortfall In cate-
gory A and B is due to dearth of personnel with requisite qualifications. Ia 
Group 'C' certain number of po.sts were IDled up under the Die-In-harness 
Scheme of the Government of India and they could get ooly 2 Scheduled Caste 
candidates in clerical position. The Committee have been further Informed that 
an advertisement excltlsively for Sched!l1ed Caste/Scheduled Tribe candidates 
was made in 1983 for Group A aad B posts. The Committee recommend that 
NTC (WBABO) Ltd. should'make concerted ·efforts to wipe out the short-
falls. 

3.46 The Committee "ere informed that during the period 1.1.1977 to 
1.1.83 only 15 personncl werc recruited in Group 'D'. But on comparing the 
ataft'strength in Group '0' as on 1.1.77 and 1.1.83, it tra.pires that there is 
an Increase of 99 cmployees ill Grmlp D. Tbls leads the Committee to only ODe 

conclusio~ that In NTC (WBABO) Ltd. proper records are not heiDg maintai-
ned and no ground has beC!! prepared so far to implement the resenatloD. 
policy. 

3.47 The Committee fed that the Government orders on relllerVatioa iD 
!lervices have not been implemented at any stage in right earnest and adequate 
attention has not been paid to improve the situation. in view of the poor 
representation of Scheduled Caste/Scheduled Tribe in NTC (WBABO) Ltd. the 
Committee recommend that silecial recruitment should be held to recruit Scbe-
dulrd Caste/Scheduled Tribe catdidafes witb a l'WW to clear the backlog. 'I1le 
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tommlttee aeecI bardly polat oat that ia order to wipe' oat the sbortfaUs, 50 % 
of the fresh vacancies caD be flIled by Scheduled Caste/Scheduled Tribe 
caudidates. 

The Committee also suggest that while recraitJag Scheduled Caste/ 
Scheduled Tribe caudidates, nec:essary relaxatloM should be kept iu view and 
candidates who are eUgible for appoiotment with relaxed staudards should Dot 
be rejected OD flimsy Irouods. 

3.48 The Committee desire tbat copies' or advertisements should also be 
sent to tbe local Scbeduled Caste/Scbeduled Tribe MPs and MI_As as well as 
to the Members of the Committee 00 the Welfare of Scheduled Castes and 
Scheduled Tribes so that tbey can assist in sponsorina= suitable Scbeduled Castel 
Scheduled Tribe caudidates to flIl the reserved vacancies. 

3.49 The Committee feel uohappy tbat until it was pointed out by Study 
Group of tbe Committee during Its visit to Calcutta in June·July, 1983, there 
was DO practice to obtain declaratloDs from the employees tbat they beloog to 
Scheduled Caste/Scheduled Tribe community before appoiotioK them agalDSt 
the reserved vacaucles. Tbe Committee recommend tbat NTC (Holdiog 
ampaoy) sbould Issue lastructions to all Its Subsidiaries that claims of Sche· 
'uled Caste/Scheduled Tribe candidates sbould iovariable be verified from tbe 
certificates issued by the competeot autborlty at tbe time of their appointment 
110 tbat correct figures about tbeir represeotatloD are available. There .. bould 
be a regular system of verl8catioo wbetber or oot a candidate beloop to 
Scheduled Caste/Scheduled Tribe Commuoity and io CIISe the declaration of tbe 
caudldate is fouod to be uotrue, his services sbould, be termillated aod disci-
pllury action takeo against blm. 

(ii) Other Subsidiaries 
3.50 The total number of employees in various categories of posts in 

the other eight Subsidiary Corporations of National Tl!xtile Corporation Ltd. 
and the Number of Scheduled Castes and Scheduled Tribes among them as on 
1.1.83 have been stated to be as follows : 

Category of Total No. No. of No. of Percentage Shortfalls 
posts of emp. SCs STs 

loyees SC ST SC ST ----
2 3 4 5 6 7 8 

(1) NrC (DP&R) LTD., Ne" Delbi 
Group-A 121 2 2'5% 26 13 
Group-B 155 3 2% 23 10 
Group-C 1884 426 22'83% 34 22 
Group-D 7606 2196 17 38% 3'32% 38 157 
Group-D(s) 66 53 80'3% 
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. -------- ' . 
1 2 3 4 5 6 7 8 

(2) NTC (UP) LTD" IaDpur 
Group-A 62 9 4 
Oronp-B 101 1% 15 8 
Group-C 6891 1204 3 18'50% 0'50% - 513 
Oroup-D 7570 2660 230 35'14% 3'38% - 337 
Oroup-O(s) 115 82 71'30% 6 

(3) NTC (MN)"LTD" Bombay 
Group-A 253 3 1 1'19% 0'39% 3.5 17 
Oroup-B 338 9 7 2'66% 2'07% 42 1 
Oroup-C 22149 ' 2089 727 9'43% 3'28% - 602 
Group-D 9644 2683 900 27,82% 9'33% -
Group-D(s) 81 81 100% 

._----,. 
(4) NTe (MP) LTD"Indore 

Oro4p-A 137 20 10 
Group-B 276 42 20 
Group-C 1333 48 6 1'60% 0'45% 122 272 
Group-D 26562 7930 418 30% 1'58% 5160 
Group-D(s) 105 105 100% 

(5) NTC (SM) LTD" Bembay 
Group-A 172 1 0'5,8% ' 25 12 
Oroup-B 286 1 0'34% 43 20 
Group-C 19933 2109 605 10'58% 3'05% 590 
Oroup-D 7288 1465 390 20'1% 5'35% 47 
Group-D(s) 66 64 1 96'96% 1'51 % 

(6) NTC (TN&P) LTD" Coimbatore 
Group-A 81 ' 1 1'19,% 13 " Oroup-B 75 2 I 2'66% 11 5 
Group-C 1337 87 2 6'50% 0'15% 158 65 
Group-D 13379 2132 9 16'30% 0'68% 222 644 
Group-D(s) 42 32 76'16% 2 

(7) NYC (APU&M) LTD" Baqlon 
Group-A 149 25 11 
Group-B 136 16 2'99% 73 40 
Oroup-c 5574 400 107 7'18% 1'92% 301 172 
Group-D 16486 3435 244 20'84% 1'48% 581 
Grpou-D(a) 101 56 6 S5'45% 5'94% -
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(8) NTC (GUJARAT) LTD., AHMEDABAD 
Oroup-A 121 2 1'65% 18 9 • 
Oroup-B 106 10 I 9'43% 0'94% 10 6 
Oroup-C 10660 3716 294 34'85% 2'30% -
Oroup-D 4284 1154 17 26'93% 33'9%-
Oroup-D(s) 25 25 100% 

3.51 During evidence the Committee desired to know the reasons for 
poor representation of Scheduled Castcs/Scho!duled Tribes in Group 'A' and 
'B' posts in the Subsidiaries of National Textile Corporation Ltd. and efforts 
made to clear the backlog. The Chairman. NTC (APKK&M) Ltd. has 
stated that efforts to secure more and more Scheduled <;:aste/Scheduled Tribe 
candidates for Group' A' and 'B' posts have been intensified through special 
advertisements. But some people have left the organisation eVen aftor 
joining it. 

3.52 Asked whether the offer of National Textile Corporation Ltd. 
was not attractive enough as compared to .other public undcrtakiDSS. the 
witness has stated that their offer is attractive but those who left had 
better opportunities elsewhere. In one case a Scheduled Caste candidate 
has left the Subsidiary on getting scholarship from abroad. But that does 
not stop them from making further efforts and people have responded now. 

3.53 When the Committee desired to know the action taken on the 
suggestion made by one of the Study Groups during their 'visit to NTC 
(APKK&M) Ltd. to reserve SO percent of the posts for Scheduled Castesl 
Scheduled Tribes till the backlog was cleared, the Chairman of NTC 
(APKK&M) Ltd. has informed the Committee during evidence that after the 
visit of the Committee in July, 1983 a decision has been taken in August to 
instruct all the mills to reserve 50 percent of the posts for Scheduled Castos/ 
Scheduled Tribes till the backlog is cleared. In this connection the witDen 
bas further informed the Committee as follows: 

"Even before your visit, we specifically took a Dumber of .teps 
including the issue of exclusive advertisClllents for Scheduled CufCI 
and Scheduled Tribes. Over and above this statutory requiremeDt, 
I have invited the Scheduled Caste/Scheduled Tribe candidatea to 
meet me in person. We have made a large number of interviews OIl 

that basis and we have empanelled Scheduled Cute/Sc:heduled 
Tribe candidates." 

In this connectioD the representative of the Ministry of ComlDtCn:c 
(Deptt. of Textiles) has stated as follows: 



"i would also like to say that as has been done by the Karnataka 
Subsidiary we would like to have more motivational programme, 
stimulate more interest~ on the part of the Scheduled Caste and 
Scheduled Tribe candidates to join National Textile Corporation." 

3.54 When the Commjttee pointed out that there were discrepancies 
in the figures, showing the staff strength, supplied orgioally and the figures 
furnished later pertaining to a number of Subsidiaries, the representative of 
National Textile Corporation Ltd. has stated during evidence as follows: 

"Holding Company figures are given. Earlier figures reflected up· 
country mills not based in Bombay. I have said aboui that. 
Changes occurred in South Maharashtra, Maharashtra North and 
UP also. Even the figure originally given was revised." 

In this connection. the witness has further informed the Committee ·that 
these are the figures as on 1.1.1983 and include people who were there prior 
to the take over of the units 

3.55 During evidence when the Committee enquired about the number 
of Scheduled Caste/Scheduled Tribe employees who were there prior to the 
take over of the mills the representative of National Textile Corporation (He) 
Ltd. has stated as follows : 

"The practice of obtaining the caste certificates from the candidates 
has started after the takeover only, but some people have been 
identiftcd as Scheduled Castes based on their surnames, but I agree 
that this may not be a scientific way of doing this." 

In this connection, the representative of the Ministry of Commerce hal 
added that after their meeting with the Committee they have gone into what 
has been entered in the card by the employee himself and whether the 
information furnished by the employee is based on supportins documents. 

3.56 During evidence the Committee pointed out,that the total num". 
of employees in Group 'C' of NTC (MN) Ltd. was stated to be 19688 in the 
insPection report of December, 1988 (ApJnndix-1) and desired to know wby 
the figure of 3061 was furnished to the Committee in January, 1984. 
(Appendix- V). The representative of National Textile Corporation Ltd. has 
stated as follows : 

"That includes everybody. When we sent the material first to the 
Parliamentary Committee, we wrote to all the Subsidiaries. This is 
what has come from Maharashtra Only. Now, this somehow got 
lost sight of when we compiled the statiati<l8. This is tho besinninl 
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of error in our case. That is why we submitted that we should be 
given an opportunity to revise these figures." 

In tais connection, the representative of the Ministry of Commerce 
I (DepU. of Toxtiles) has added as follows : 

"In the case of Bombay, the people who had gone on strike caine 
back. They are on the rott. They were allowed to return to duty. 
So there was no fresh employment." 

He bas further stated : 

"These two are not contradictory in that sense. We will check them 
up. I think in Bombay there are two complicating factors. There 
. may be an error somewhere, but it will not be of any masnitude. 
Tbe figures basically are of today. There was no intention of giviD, 
wrong figures or mi:'lIeading anybody. In January 1984, the 
number of people working in Bombay, in Mahara~htra North and 
South, is given in this statement which is submitted to the Com-
mittee today." 

, 
3.S7 On being further pointed out by the Committee that in NTC (UP) 

Ltd. also the figures in all the Groups varied in the two statements, the 
Chairmal). NTC (UP) Ltd. bas stated during evidence that the earlier state-
ment include seven mills while the revised statement inc/ude only five mill. 
which are the units of National Textile Corporation. In this connection the 
representative of the Ministry of Commerce (Department of Textiles) has 
further informed the Committee as follows : 

"In the case of the V.P. Subsidiary again I may mention that £he 
probiemcomes because we have no firm or uniform yardstick or 
method of doing it. In the case of U.P. it is to be remembered 
that they I1re not a part of our company. The NTC is only an 
administrative unit." 

He has furtfter stated that the reservation orders are not applbbJe 
unless and until the mills are nationalised. Therefore those figures have been 
taken out. 

3.58 When asked about the procedure aboptcd to find out the caste 
of tbe employees, fhe Secretary, Ministry of Commerce has stated that the 
mills have been taken over on diffelent dates. The reservation orders have 
been made applicable to all the miJI~ from 1.1.1977 and the figureK have been 
built up on the basis of information received after 1917. But now they arc 
tryins to find out the number of genuine Scheduled Castes/Scheduled Tribes. 



• 3.~9 The Committee feel _happy about the poor representation 01 
Scheduled Castes/Scbeduled Tribes in Group A and B posts In all Subsidiaries 
and heavy shortfalls in Group C and D posts in II majority of the SiJbsidiary 
Corporations. The Committee are Informed that a decision has been taken to 
lastrud all the mills to reserve ~O percent· of the posts for Scheduled Cutes! 
Scheduled Tribes till the backlog Is deared as per the suggestion of tbe Study 
Group of the Committee made during its visit to Bangalore in June-JUly. 1983. 
The Committee hope that these Instructions will not remllin on paper only but 
19111 be Implemented In ·Ietter and spirit, so that shortfall of Scheduled Castes/ 
Scheduled Tribes In various categories of posts are wiped' out in all Subsidiaries 
of National Textile Corporation Ud. in the shortest possible time. 

3.60 The Comm!ttee are concerned to note that there bllve been repeated 
cbanges In tbe fjgures supplied to the Committee regarding the staB' strength 18 
various subsidiaries of National Textile Corporation Ltd. Tbe representative 
of National Textile Corporation Ltd. stated during evidence tbat the figures 
furnished earlier reflected the position as indicated by tbe Textile Mills and the 
figures given later were based on tbe Holding Company figures. This only 
shows the casual manner in whicb tbe information bas been complied for 
furnishing replies to the Committee's questionnaire. 

The Committee further regret,to note that in the preliminary material 
su,plled to the Committee the total number of employees in category 'C' ia 
NTC (MN) as on 1.1.83 were stated to be 3061 (see Appendix V) wblle In a 
subsequent statement supplied to the Cllmmittec these figures were revised and 
shown as 22149. nle Committee found that the total number of employees Ia 
NTC (MN) as on 31.12.82 (or 1.1.83) were shown as 19688 in the Inspectioa 
Report of December, 1983 (see Appendix I) prepared by tbe staB' worklblla 
Scheduled Caste/Scheduled Tribe Cell of NTC (Holding Company). Similar ". 
the position witb I'('gard to NTC (UP), where dilfel'('nt figures relating to total 
number of employees in dilferent groups and the number oC Scheduled Castes/ 
Scheduled Tribes among them have been supplied to the Committee Ia tbe 
preliminary material and in post-evidence replies. It may be pointed out tbat 
supplying of wrong Information amounts to misleading a Parliamentary Com-
mittee. The CODlmlttee therefore, stress tbat correct statistics should be 
malatalned by all the Subsidiaries so that information supplied to the Com-
.lttee Is factually correct. The Committee would also like the Ministry of 
Commerce (Department of Textiles) to investigate as to. why dllferent fignres 
"ave beea supplied to tbe Committee on di8'erentoccaslons. 

3.61 The Committee note that prior to nationallsatlon of mJDs 110 

records about the employees belonging to Scheduled Castes/Scheduled Tribes 
.rere malat.iHCI In tbe National Textile Corporation Ltd. The Committee 
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have been informed tbat tbe practice of obtalolDg caste eertHleates ,... tile 
cudidates has started only after tbe take over of sick mUls by Govel'lUlleDt, 
bot some people bave been identified 88 Scheduled Castes based OD their 
l1II'Dames. The represeotative of NTC (HC) Ltd. admitted that tbls mlpt Dot 
be a scientl8c way of doing this. 

The Committee recommend tbat tbe National Textile CorporatloD Ltd. 
shoald not depend upon the sumaDle for identl8catlon of caste of an employee, 
but it should be verified from the school certiOcates or the caste certl8catel 
iMued by the competent authority In order to eOlure that beneftts 01 neenatioDl 
go ooly to the genuine Scheduled Caste/Schednled Tribe employees. 

E. Badli Workers 

3.62 It has been stated that the general practice of the Textile Industry 
in West Bengal is that candidates prefer their ,candidature at the respective 
mills labour office and get them enlisted as badli workman to work in short 
vacancies. Such personnel get acclamitised to tho trade and the process of 
work. 

3.63 Asked whether the reservations in favour of Schedule Castes/ 
Scheduled Tribe were applied at the time of employment of badlies. it has 
been stated in a note. furnished to the Committee that earlier there was no 
reservation in the matter of employment of Badlis. However, it has been deci-
ded. after the villit of the Parliamentary Committee on the Welfare of Sche-
duled Castes/Scheduled Tribes in June, 1983, by this Subsidiary that endeavour 
would be mnde to have reservation even at the Badli Itage. 

3.64 The number of Badli workers on the roll of NTC (WBABO) and 
other NTC Sub,idiaries, and the number of Scheduled Castes/Scheduled Tri-
bes among them has been stated to be as under : 

Name or the Number of 
Subsidiary Badli workers 
Corporation 

1 2 
-----.~. ----.. 

NT~ (WBABO) Ltd, 
Calcutta 3,235 
NTC (DPR) Ltd., 
New Delhi 1,159 
NTC (MP) Ltd., 
Indore 10,332 

Number of 
SCs 

3 
'it 

479 

52 

4,328 

Number of 
STs 

60 

226 
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2 3 4 

NTC (APKK M) Ltd., 
Bangalore 5,683 1,157 {06 
NTC (Gujarai) Ltd., 
Ahmedabad 8,835 1,575 53 
NTC (UP) Ltd .• 
Kanpur 1,523 337 
NTC (MN) Ltd., 
Bombay 6,746 1,025 481 
mc (SM) Ltd., 
Bombay 1,103 1,437 449 

Total 46,616 10,390 1,375 

The above table does not include the information pertaining to NTe 
(TN & P) Ltd., Coimbatore. 

3.65 During evidence the Committee drew the attention to the total 
number of 5683 Badli workers in the NTC (APKKM) Ltd. and desired to 
know whether it was incumbent upon them to employ people from amongst 
them. The Chairman NTC (APKKM) Ltd. has replied during evidence in the 
affirmative and has added that the Subsidiaries are inducting Scheduled Castel 
Scheduled Tribe candidates at the Badli stage and there is a separate list for 
the same. 

3.66 When the Committee enquired whether Scheduled CastejScheduled 
Tribe candidates could be taken in preference to those general candidates 
who might be there the witness has informed the Committee that they arc try-
ing it now. 

3.67 When the Committee pointed out that the representati~es of 
various Subsidiaries of NTC had admitted during the visit of the Study Groups 
of the Committee that no record of Radii workers was maintained, the repre-
sentative of the NTC (WBABO) Ltd. has a<!mitted during evidence that earlier 
they had not done it. After the visit of the Study Group of the Committee 
they have started maintaining the record. 

3.68 Asked whether caste certificates had been collected from Schedu-
led Castes/Scheduled Tribes people, the Chairman, NTC (WBABO) Ltd. has 
replied in negative. 

3.6Q When the Committee pointed out that in the abSCDOe of cas&e 
certificates how these figurell could be relied upon, the Secretary, Textiles baa 
state during evidc~ce as follows : 
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"Today whatever figures arc submitted they are like the census ot 
the population. According to the figures a certain numbcrin each 
case has been sbown as belonging to the Scheduled Castes/Scheduled 
Tribes. This is a true depiction of the persons in position there. My 
submission is tbat these figures may kindly be considered as tbey are 
to show what is today's status. We are prepared to admit that 
enough improvement has not been made in the matter of reserva-
. tions and s~iIl more requires to be done." 

He has further stated as follows : 

"We will have .every one of these figures verified and re-checkcd. 
That is our duty. If there is any discrepancy in tbe figures, I will 
take the penons to task." 

3.70 When the Committee enquired about the reservation in the Badli 
workers the representative of the Miai.ltry of Commeroo (Department of Tex-
tics), has stated during evidence as that the Badli workers arc largely the 
fmily members of the original work en. He has admitted that there is no 
reservation in Badli. In this connection the Chairman of the NTC Ltd. has 
stated as follows : 

"If we do bot have any reservation in badli, when a vacancy occurs 
how can we enforce reservation. This is a valid point. Kindly give 
us some time. We will examine it and we will discuss it with the. 
unions and try to convince them on it and we will try to have some 
kind of reservation among badlis atso." 

3.71 During evidence the Committee desired to know whether the badli 
worten were permanent or Ulmporary. 

The representative of the Ministry of Commerce (Department of Textiles) 
lias stated during evidence as follows : 

"Conditions vary from region to region. Generally they are tempo-
rary workers. But if a badli worker has worked for a certain 
dumber of period, he is made regular. If we enforce reservation, 
then ia a way we commit ourselves to employ them also. Now we 
are not obJipd to give them fuU time employment. We will eer. 
tainly give this our attention. But among the badUs there may be 
some Scheduled Cast~. We wiD try to enforce the reservation at 
that stage." 

3.72 In reply to a question the representative of the NTC (WBABO). 
Ltd. has informed the Committee that out of a total number of 2.416 badlis 
employed by the Subsidiary durinc the period from 1.1.1977 to 1. J .1983. 237 
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belong to Scheduled Castes and 41 belong to Scheduled Tribes and during that 
period 237 badlies belonling to Scheduled Castes were regularisod. He had 
further atated as follows : 

"Sir, in Orissa we have recruited after your visit 59 persons from 
the Scheduled Tribes. During your visit the matter was discussed 
with you elaborately. We said it is not possible for us to make up 
the shortfall but we gave an assurance that out of the future 
recruitments, fie will try to make 40 % recruitment of Scheduled 
Castes and Scheduled Tribes, and this is our performance that of 
89 persons, 59 were from Scheduled Tribes." 

. In reply to another question the Committe~ was informed that regu-
larisation of badlies in N1'C (WBADO) Ltd. was done on chronological 
basis. 

3.73 Durin! evidence when the Committee enquired whether reserva-
tion orders for Scheduled Castes and Scheduled Tribcs could be implcmentocl 
in badli workcn, the witness has stated that the matter is to be discusSed willa 
the unions. 

In this connection, the representative of the Ministry of Commerce 
(Department of Textiles) has stated as follows : 

"An" .. 0 it unnot be done in the case of one Subsidiary. Sir, we 
have to take othor Subsidiarics also into consideration." 

3.74 Whon tho Committee pointed out that agrecments with the unions 
should not stand in the way of Government of India orders on reservations, 
the representative of the Ministry of Commerce (Department of Textiles) baa 
stated as follows: . 

"We have carefully noted the suggestion. We will implement it to 
the last degree possible. Whatever has been mentioned, we will 
examine and take all possible action." 

3.7S When asked what was the position in the Maharashtra Subsi-
diaries, the Chairman, NTC (SM) Ltd. has stated duriog evidence as 
follows : 

"There is a law in Maharashtra to govern this type of emPJoymirii.' 
In 1960 the Maharashtra Government passed an order. It is called 
Compulsory Notification of Vacancies Rules. One has to go to the 
De-casualisation office. We have to raise ollr indent for badli 
labour. We raised such an indent for Scheduled Castes llnd Schedu-
led Tribes. To the beat of our knowledge there is no mechanism in 



that office by which they can give us Scheduled Caste and Schcdu· 
led Tribe candidates separately. We have to take the people siven 
by them in the chronological order." . 

3.76 Asked specifically whether it was not possible (or the Maharashtra 
Subsidiaries to take Scheduled Caste/Scheduled Tribe candidates as Badli 
'Yorkers, the Chairman, NTC (SM) has stated that there is a representative 
union and things have to be decided in consultation with that union who does 
not agree to the induction of Scheduled Caste/Scheduled Tribe candidates on 
reservation basis and insists that it should be done on seniority basis. 

But now,lthe union has been informed and given notice of the cbaaae so 
that due proc$s of law could be taken care of. In this connection the repre-
sentative of t~e Ministry of Commerce (Department of Textiles) has stated u 

I follows: i 

~' ere was textile strike going on in Bombay. Large numbers aot 
ected ; then they started coming back ; many came; bot not 
" 

3.77/ When the Committee pointed out that the indent of tbe NTC 
(SM) Ltd.raid Dot specifically ask for Scheduled Castes/Scheduled Tribes, tho 
represent#ive of the Ministry of Commerce (Department of Textiles) baa 
informed 'be Committee as follows : 

~~f the intention is that we should say that we will take only 
~heduled Caste and Scheduled Tribe candidates, that is a different 
ll\atter. But I think there is a question of filling up of the posts and 
t~ work has got to be done and that at this stage they are main. 
ta~ing the register which does not necessarily show the l'CIe",tioD 
qu,ta." . 

The wit~ess has added that so far as the badlies are concerned, tbey 
arc already oll\the register roll and tbey were to be given employment. 

In this ~onn~tion the Chairman, NTC (SM) also informod tbe 
, Commit~ as f&Uows : 

"Sir, ~e are in excess of the reservation quota. We have already 
got 21s % in Boll)bay and 28 % in Maharashtra North. Sir, it dOCl 
not mean that we only stick to the quota. It is not that we do not 
go beyond the quota also." 

. 3.78 In rePy to a question the representative of the Ministry of 
Commerce (Department of Textiles) has agreed to take up the problem of 
compulsory notific'atioD of vacancies rules in force in Mabarashtra with tbo 
Ministry of Labour. 



~.79 When asked by the Committee whether there was refusal from the 
decasualisation Office to send Scheduled Castes/Scheduled Tribes as badli 
workers, the Committee was info~ed that there was no refusal in writing on 
their part. 

3.80 The Committee desired to know whether the Holding Company 
would consider a uniform policy in regard to Badli workers and by what 
time it would be finalised. The representative of National Textile Corporation 
Ltd. has stated as follows: 

"The answer is yes. The only thing is that about the casual wor-
leers, it will have to be discussed with the Maharashtra government. 
As.soon as he gets back and formally records it and writes to them 
in the light of the Constitution and the direction of the Committee 
we would like to follow such and such practice and we are giving 
that up both from outside to Badli and from Badli to the union 
employment. " 

3.81 When asked about the procedure adopted to find out the total 
number of Badli workers employed by the Subsidiaries of National Textile 
Corporation Ltd. the Chairman, NTC (MN) has stated that in Maharashtra 
North the number is furnished on the basis of Badli cards that the workmen 
are holding. 

3.82 When the Committee enquired about the method adopted to find 
out the number of Scheduled Castes/Scheduled Tribes among the Badli wor-
kers, the witness had informed the Committee, during evidence that it is ncw 
clearly identified on the basis of caste certificates produced by the workers. 

. 3.83 The Committee pointed out that there were about 50,000 badli 
workers on the roll of subsidiaries of National Textile Corporation Ltd. with-
out any assurance of a regular job and desired to know whether these peop" 
could be employed for at least 15 days in a month as a welfare measure. The 
r~resentativo of Ministry of Commerce (Department of Textil es) has infor-
med the Committee as follows : 

"In this matter we will have to go along with the tartile industry as 
a whole. In Bombay the Badli system is prevalent 'or the last 100 
years or so." 

When the Committee pointed out that the number pC Badli worken 
could be reduced to such an extent who could be provided employment at 
least for I S-20 days a month, tbe representative of National Textile Corpora-
tion Ltd. has stated that it depends upon tho absenct of the replars. He IW 

~ 
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further stated that the rate of absentees vary during the crop season. In this 
connection, the representative of the NTC (MN) Ltd. has added that there is 
quite a bit of migration particularly during marriage season. 

3.84 The Committee learnt during tbeir on-tbe-spot study tour to vulous 
plaees tbat the Subsidiary Corporation of NTC had Dot been maintalaing 
proper ret'Ordl of their Radii workers and they did not know about the exact 
Dumber of Scbeduled Castes and Scheduled Tribes amonl the Radii workers. 
Tbe Subsldluy Corpor.tlons have .lso not been follOWing the resenlltioDS in 
favour of Scheduled Castes and Scheduled Tribes while recruiting Radii workers 
aDd allo at tbe time of their regularisation as it is done on cbronologlcal basis. 
Durlne tbe course of evidence, when the Committee pointed out tb.t .Ireemeats 
"Ith the anions sbould not stand in the way of implemeuting Government orden 
on resen.tions, tbe Secretary, Ministry of Commerce (Department of Textiles) 
promised to examine tbe matter and implement it to the last degree possible. 
He, bowever, felt that the matter will have to be examined in tbe cootexl ofa 
lUliform policy for all Subsidiaries. 

The Committee recommend that in 1111 Subsidiary Corporations resenatloD 
in favour of Scheduled Castes and Scbeduled Tribes should ~ enforced at the 
iDitlal stage of recndtment of Radii workers to obviate any difficulty to aet re-
vui.ite number of Scheduled Castes IUId Scheduled Trib,'s to 011 the fellened 
quota at tbe time of regulari~atioa of the Radlis. 

3.85 The Committee also recommend tbat In order to ascert.1a the 
. exact Dumber of Scheduled Castell .ad Scbeduled Tribes amoDI the BadU 
worken at preseut, tbe claims of persons of tbeir being • member of Scheduled 
Cute/Scheduled Tribe commUBlty should be verlfted on the basis of the c.ste 
certi8cate issued by the competeDt authority. 

3.86 The Committee note that in Maharashtr. UDder tJJe Compallory 
NotlfteatloD of vacandes Rales, the IDdent for getting b.dll labour has to be 
placecl with DeeuualisatloD office, who h.ve not latrodaceti auy sy.fem of ,rovi-
dlDg resenatloa for Scheduled Castel/Scheduled Tribel in badll labour. 

TIle Committee reco .... cad that the Centr.1 Ministry of l.abour lbouJd 
tab ap this matter with the GOYerDl1lt'Dt or Mahar .... tr. 10 that the resenat.oa 
policy of Go't'ernmeDl of IlHIla caD be Implemented without hlnder.nce iD aU the 
NTC.m. located in maJaarubtr.. Jt shoald be made clear to GOfemmeat of 
M".rasbtr. tbat IBlIeIIII _mete .. Dumber 01 SdleduW Callfes/Sdwduled Trlbel 
.re Waded as blldli laboar la Textile mills It will Dot be pOII ... ble to buplemtat 
the rellen.tloM etrectlnly at tile time of re .... riliDl .he.... pena .... t 
employees. 
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F. Dereaervatio/lS 

3.87 It has been stated that NTC (WBABO) Ltd. has finally decided 
not to dereserve any post. In case of non-availability of Scheduled Castel 
Scheduled Tribe candidates even for certain specialised fields such as, Techni-
cal, Accounts, Personnel Management, etc. appointments are made for meet-
ing the exigencies and efforts arc continued through special advertisements to 
recruit Scheduled Caste/Scheduled Tribe candidates in reserved posts. Hcnce 
the question of following any procedure for dere!;ervation does not arise. 

~ '. 

3.88 When specifically asked that under orders of the Government, the 
reserved post is required to be dereserved with the approval of the competent 
authority before the post is filled up by a general category candidate and 
whether these directions are being followed. the Committee have been infor-
med in a separate note that under Orders of the Government. the reserved 
post may be dereserved with the approval of the competent authority but the 
Management in this Subsidiary, on principle, has decided not to de-reserve 
the post especially for the purpose of fulfilling the backlog in tho 
various categories 83 in the event of dercscrvation carry forward is not per-
mitted after 3 years whereas they are carrying forward the reserved 
vacancies for Scheduled Caste/Scheduled. Tribe community from the 
time they have implemented it in this Subsidiary till date. only to clear the 
backlog as and when candidates from Scheduled Caste/Scheduled Tribe com-
munity are available. Therefore. the intention has not been to defy the 
Government Order but to fulfil Government directives in filling up the vacan-
cies from amongst the suitable Scheduled Caste/Scheduled Tribe community. 
Morcso. till date there has been no occasion to lapse the Schduled Castel 
Scheduled Tribe posts. However. the principle of de-reservation would be 
IItrictly followed. 

3.89 A statement showing the the number of reserved vacancies filled 
up in NTC (WBABO) Ltd. during the year 1982 is at Appendix-VI. 

3.90 During the visit of Study Group I of the Committee to Bombay 
in June-JUly. 1983 it has been stated that since 1977 NTC (SM) Ltd. and NTC 
(MN) Ltd. have not allowed any post in Group A and B to lapse even after 
the expiry of three recruitment years .. However, in a subsequent note fur-
nished to the Committee the position ~rcgarding dercservation of vaCancies 
reserved for Scheduled Castes/Scheduled Tribes in NTC (8M) Ltd. and NTC 
(MN) Ltd. has been stated to be as follows: 
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NTC (SM) Ltd, 
As on December, 1982 : 

Group A 
Group B 

Without lapse 
SC ST 

24 
17 

II 
7 

NTC (MN) Ltd. 

As on D~mber 1982 : 

Group A, 
Group B 

Without lapse 
SC ST 

32 
43 

12 
18 

With lapse 

SC ST 

13 
8 

With lapse 

6 
4 

SC ST 

13 
14 

4 
4 

3.91 The Committee regret to note th.t ID NTC (WBABO) Ltd. dorlDI 
the year 1982, ODe post in Class III aDd 83 posts iD aallS, IV reserved for 
Scheduled Castes and one post In Class lODe post 10 ClalS, III aDd 32 posts 
ID Class IV reserved for Scheduled Tribes have bee. lapsed after carrylnl 
forward for three years. thus the claim made by NTC (WBARO) Ltd. that 
they are not dereserving any posts as a matter of priDclple is Dot borne out by 
the Information furnished to the Committee, Lap.IDI of a vacaDCY takes place 
only aftar dereservation of reserved vacancy. The Committee further Dote 
that in NTC (SM) Ltd. 13 posts reserved for Scheduled Castes and 6 posts 
reserved for Schedliled Tribes in Group' A' aDd 8 posts reserved for Scheduled 
Castes aDd 4 posts reserved for Scheduled Tribes In Group '8' have also been 
allowed to lapse in December, 1982. In NTC (MN) Ltd. 13 posts reserved for 
Scheduled Castes and 4 posts reserved for Scheduled Trlber in Group' A' and 
14 posts reserved for Scheduled Castes aDd 4 posts reserved for Scheduled 
Tribes 10 Group 'B' have also lapsed, in Decc.mlk-r, 1'82. 

Lapsing of a largt' number of carried forward nC8Dcies Is a clear proof 
that siDCe're efforts have not been IIIIIde to recruit Scheduled C."te/Scheduled 
Tribe candid.trs before the expiry of three recrultmeDt years. The Commtttee 
are as. prlDciple, opposed to dereservatloD. The Committee recommend tbat 
derellCrvation should be resorted to onl, wheD It Is absolutely DceeSllary aod all 
efforts including special recruitment to locate suitable Scheduled Caste/Schedu-
led Tribe candidates have failed. 

G. Roslers 

3.92 It has been staled that in NTC (WBABO) Ltd. rosters are being 
maintained properly for each mill and Subsidiary Head Office to give effect to 
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reservation orders prescribed. Vacancies are marked as 'Reserved' or Unreser-
ved' according to the model roster each of 40/100 points, as described 
below 

For 'A' & 'B' Group of posts-40 points. 

For 'C' & '0' Group of posts-100 peints. 

Rosters are beille reaintaircd for ToTC m<'ti(\Jl~ !lIfO. These Rosters are 
maintained in a Register in the prescribed form. 

3.93 Liaison Officers nominated for this purpose conduct annual inspec-
tion and send Annual Report to the Ministry and to the National TeJltile 
Corporation Ltd., New Delhi, at the end of each year. 

, 3.94 During evidence when asked how many types of rosters were 
being maintained, the Chairman, Nationai Textile Corporation (WBABO) Ltd. 
has stated that two types of rosters for Recruitment and Promotion are being 
maintained in their Subsidi~ry. But for confirmation no roster is maintained. 

3.95 The Committee desired to know whether all people wO(e COD~, 
firmed after the period of probation if they were found suitable. The Chairman, . 
NTC (WBABO) Ltd. has stated as follows; 

"Yes depending upo~ the vacancies. In fact. the recruitment is mad~\ 
according to vacancies only. Confirmation is made after one year 
usually." . 

\ 

When asked to give details of cases where Scheduled Caste/Scheduled 
Tribe employees of NTC (WBABO) have not been confirmed after the usual ' 
period of probation of one year, it has been stated in a note furnished to the .' 
Committee that there is no case of an employee belonging to Scheduled Caste/ . 
Scheduled Tribe in NTC (WBABO) Ltd. whose services have not been confit~ , 
med on e.<piry of probation period. ' 

3.96 During evidence when the Committee pointed out that the Study 
Group, during its visit to Domby, checked some rosters maintained by NTC 
(MN) nnd found the rosters prepared in the same hand and same inle which ' 
showed that these were prepared fresh, the Director (Personna]), NTC (He)" 
Ltd. has informed the Committee that transference has been done ftom the 
old records to the new records on the eve of the visit of the Study Group. 

3.97 When asked to clarify whether the _ters of NTC (MN) Ltd. 
were reconstructed from old records or prepared aMesh on the eve of the visit 
of the Study Group of the Committee, it has been stated in a .note submitted 
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to ,t~ Committee that the recruitment rosters prepl\red in 1917 had over a 
J¥riod, of time deteriorated in condition in some of ,the mills. It has been 
otJs~rv.ed:-

(a) there is lack of uniformity in shape and size. The binding of the 
rosters is not adequate. Folio numbers are hand-written and not 
printed as it should have been. The few overwritings are due to lack 
of clear unders1anding of the instructions. 

(b) One roster is being mait~tained for all Groups a,nd not separately 
for A. B, C, D and D (Sweepers). 

(c) The promotion rosters have not been prepared. 

The Group-wi$e rosters have been re-constructed in 1982 from the old 
records. wJ;1ctever it became neoessary so as to be in conformity with the 
requirements of the instructions. 

No fresh and new rosters have been prepared on the eve of the visit of 
Parliamentary Committee in June, 1983. 

Vide recomlJlendation No. 102 of the Parliamentary Committee Report, 
the Chairman-cum-Managing Director has inspected the rosters in September, 
1983 and has issued the following instructions. 

"Duly bound and serially numbered rosters of Standard type for 
use in all the mill units for the purpose of maintaining uniformity 
be prepared. Every folio of the roster will contain printed 
prescribed tabulated heading at the top. The concerned liaison 
officers have been made responsible for the maintenance and up-
keep of these rosters under the strict surveillance of mill beads and 
Corporate Office." 

Accordingly re-constructed rosters as on January, I 984 have been inspect-
ed by the Liaison Officer singed as on 23rd to 25th 1anunry, 1984. 

3.98 The Committee hue been informed dlat iD NTC (MN) promotioa 
rosters "ere not prepared aDd the recruitment rOiters prepared in 1977 bad 
oyer a period of time deteriorated 10 cODditlon In some mOh as theMe were Dot 
properly botmd. Further, oaly ODe roster was beIDa maiataiaed for aU Groups 
.... I18t separately for A, B, C, D aad D (S"eepen). AJ80 there "ere Ie" oyer. 
wrlttaas due to lack of clear IUldehtaadiag of the butraetiODl. Groapwile 
rosten "ere rec:OIIItracted ill 1981 froID the old records "berner It bec:aJM 
DeCe8Sal'y 10 as to briag coDformlty witb tbe requirement of I •• ruc:tlo •. 

Tbe Committee feel ... ppy that proper atteatioa bad DOt bee. paid to 
Goyenmeea bntactioaI altout the proper malateaaace of rosten. 
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The Committee attach great importaace to the proper malnteDaoce ot the 
rosters, as In their view, rosters are the only mechanism tbroog" wbleb tbe 
repretentation 01 Sc:heduled Caltel and Scbedaled Tribes in services ClD be 
watebed. 

The Committee recommend that the position about the maintenance of 
~ rosters should be reviewed in all Subsidiary Corporations and NTC (Holding 
Company) should ensure that tbc staR' entrustcd witb tbis work Is weD 
conversant with the orders/instructions issued by Governmcnt from time to time 
for the proper maintenance of rosters. If neeessery, a training programme may 
be devised for tbe statl' who are responsible for tbe maintenance of rosten. The 
Committee further recommend that rosters maintained by all the Subsidiary 
Corporations of NTC should be checked period1cally at least twice a year, and 
diserepancies noticed in their malDtenance shollid be rectified Immediately. 



:1(, 

edAltER tv 
MISCELLANEOUS 

if . Ilt-Servlc. Traln"'g 

4.1 It has been stated that in NTC (WBABO) Ltd., the management 
bas introduced inplant training scheme for employecs by which Scheduled 
Caste/Scheduled Tribe candidates will be involved in various traini~ pro-
grammes CODductod by various institutions (including NTC Staff Colle80) and 
Governm~at so that th, employees belonging to these categories may be 
cquipcd with ,the knowledge and akill for highcr and higher jobs within 
the orBaniaaliOR. ' 

4.2 Itt a 'note furni/lbed to tbe Committee it has been stated that in 
Nt'C (WBABO) Ltd. Inplant Training Scheme ill tbro but specifically not 
for Schtduled Castes/Schedutrd Trib~lI. During 1981·82 ht'clity (20) w6rkmoa' 
from Scheduled Caste/Scheduled Tribe community have undergone training 
at Gaya Cotton & lute Mills, Gaya. 

, '4.3 In reply to a ~que8tion it has boon stated that tho NTC Staff CoUese. 
CoImbatore started functioning in'De.ember, 1978 Eigbt Officers includiug ono 
Scheduled Caste Ofllcor in Group' A' ave io far been impartod training by 
tile NTe starr Colle, •. 

4.4 The details ,of Seheduled Caate/Schoduled T ... be officen .. ho haw 
b~n 'P9D1ored for v";ous oour .. '/training by NTC (MN I Ltd.. have bOon 
stated to be as follows: 

(I) A Scheduled Casto Production Managor, was twice recommended 
to th:- Govornment for oversells training programme in AustriJa in 
1979 aad again in 1981 to Poland under Colombo Plan. Hie 
name was not in the fioal list finalised by OovcrnmoDt. 

\2) A Scheduled <;aste Sales Officc:r was sponsored for a trainina pro. 
pamme in "Marketin, Management" hold under tho aoai- of NTC 
Staff Collage in FebPUaty 1983. He did not attond. 

(3) A Scheduled Casto Cost Accountant, complotod trainin.l prolJ'lUDmr 
in "Cost Control', in April IP83 under the aolis of NTC Braff 
Collese. 

(4) A Scheduled Casto Officer (Oyem,), compiot.cl 3 weeki, .. Ou .... 
ManaJCDlent" trainiDa COQl'IC It Coimbatore in Doocmber 1P81. in 
NTC SIaft' Col1cae .. 
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(S) All the six "Management Trainees" were given opportunity rotatt 
in their respective training assigmnont in eleven -mill units, five of 
them locate in up country. 

Two Scheduled Casto/Schod~ed Tribe otncers will attend course on 
Management of reservations and directives in Public Enterpises for Scheduled 
Castes/Scheduled Tribes during January/Febniary, 1984. 

4.5 The Committee .ote that in NTC (WHABO) Ltd. there" a.' in-plant' 
trainiDI scheme for 1111nl traioing to the employees. Olleen of Nationa. 
Textile Corporation Ltd.. are also sent to NrC Staff Colle.e, Coimhtore and 
to fore1lacountrie. for trahdag. The Committee reconnaead that preferenee 
sbould be given to Scheduled Caste/Scheduled Tribe Olleen for .. tto ... lralniDl 
proirammet both i •• iele the co ... try and abroad .0 as to e~p~ fIIem to 
~oeletJ1 melbo.lls ofpt~a.iemedt aDd tecb.,ololY an4 tIIereby ~ .. ".tJIem • ., 
~c~PJ ,bJ.",r ,xe~uti" po .... in N~~oDal Textile ~Qrporau.a. 

B. A.pprentlceship Training " 

4.6 It bas been statc~ that Appl'enticyship ~iDiq is gi"'~11 iy National 
Textile Cocporation .(West Ben&al, Assam,Bi/lar a~ Ori~) ~., as polldlc 
Apprenticos Act~ 196L 

" 4.7 The total numbor of persons and the numbt"r of Scheduled castes 
aa4ScWukld Tl'ib08&DlOng them who were 'liven App"'nticeshil> '*aining 
in difarent tad.s during tho yoars 1980, 1981 M\d 1982 bavcb.eD stated,to b. 
as follows: . 
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4:8 The Study Group of the Committee during its visit to me 
(APKK & M) Ltd., in Junt:-]uly, 1983 had pointed out that the Ministry of 
Labour and Employment had issued orders that the employer should endeavour 
to absorb at least 50% of th~ Apprentices trained by it in the organisation. 
Itself. The reprosentative of the National Textile Corporation Ltd., promised to 
look into the matter. 

In 8 subsequfDt note furnished to the Committee, it has been stated 
that in NTC (APKK & M) Ltd., absorption of Apprentices depends on 
availability of vacancies at the time of completion of training period. How-
ever, preference shall be given to Scheduled Caste/Scheduled Tribe candidatos 
in absorption as Rnd when such a situation arises. All endeavours are made 
to absorb such Scheduled Caste/Scheduled Tribe candidates. 

4.9 In the Apprentices Act, 1961, it has been provided tbat In eYery ~sll­
Dated trade, traJnlllg places shall be rese"ed by tbe employer for tbe Scheduled 
Castes and Scheduled Tribes. The Mllllstry of Labour have ride theIr 0 M. No. 
DGET-2(5)So-AP dated 28.~.1980. iMued instructions tbat !O% of the direct 
recruitment vacancies should be filled by trained apprentices. . 

The Committee are unhappy to note that oat of!l9 apprentices engaged 
by the NTC (WBABO) Ltd. daring the yean 1980. 1981 an4 1982 only 3 
belonged to Scheduled Caste/Scheduled Tribe. Tile Committee need hardly 

strel!l that unlen :1 large namber of Scbeduled Castes and Scbeduled Tribes are 
taken as apprentices and subsequently absorbed In the ICrYices of National Tex-
tOe Corporation Ltd. and it. Subsidiaries the backlog caD not be cleared in the 
anr futare. The Committee, therefore, recommend that a laraer number of 
SeWnied Ca,te'l!Schcdu\ed Tribes sbould be enaaged as apprentices and tile,. 
"'oald Iae ghen preference for absorption after they are declared succeaful. 

C. Housing Facllitl~.r 

4.10 It has been stated that whl'rever housing facilities arc available 
in NTC (WBABO) Ltd., the aame arc provided to Scheduled Caste/Scheduled 
Tribe cmployees at par with others. 

4.11 Committee have been informed that 2649 employees have becn 
provided accommodation by NTC (WBABO) Ltd., out of which I IO belong to 
Scheduled Cast~ Community and 19 from Scheduled Tribe community. lbe 
details are as follows : 
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Name of the Mill SC ST 

1. Associated Industries 22 18 
(Assam) Spg. Unit. 

2. Bangasri Cotton Mills S 

3. Bengal Fine Spg. & Wvg. 
Mill No.1 20 

4. Gaya Cotton & Jute Mills 40 

S. Jyoti Weaving Factory 8 
6; Luxmi Narayan Cotton Mills 10 

7. SOdepore Cotton Mills S 

4.12 As regards NTC (APKK. & M) Ltd., it has been stated that in 
Mysore Mills there are 176 quarters,]5 employees belonging to Scheduled 
Caste have been provided accommodation in these quarters. 

4.13 During cvidcncl' when thc Committee pointed out 'that aaenoies 
like HUncO and Housing Boards were there and desired to know whether 
National Textile Corporation Ltd. could coordinate the work with those &len-
cics so as to provide housing facilities to Scheduled Caste/Scheduled Tribe 
omployces, the representative of the Ministry of Commerce (Dcptt. of Textiles) 
has agre-cd to consider the proposal. 

4.14 The Committee are unhappy to note tbat tbe~e is DO reser,atioa .. 
tbe allotment of residential atcommodation to Scheduled Castes and Scheduled 
Tribes in NTC {WBABO) Ltd. and l'oTC (APKKM) Ltd. Out of 1649 qaarten 
in ,arious mills of NTC (WBABO) only J19 have been allotted to Scheduled 
Caste and Scbeduled Tribe Employees. Similarly out of 176 quarters only 15 
bave been allotted to Scheduled Castes and Scheduled Tribes by the NTe 
(APltlt&M) Ltd. 

The Committee recommend tbat as per Insfractloas of the Mlailtry of 
Works and Housing atleast 10 per cent quarters shoald Ite resened for Sdae-
daled Caste and Sc:htcIulcd Trib( (IlIr:c;yus t.y all the SlibshUary Corporatlonl 
of National Textile Corporation Ltd. 

4.15 Tbe Committee also suggest tbat National TextHe Corporation Ltd. 
and ita Snbsidiary Corporation sholiid explore tbe posslbiUty of coIIStractlaa 
more q .... ters for tbeh emplo)'Hs with the Issistance of HUDCO ud State 
Hoasina Boarcla. 



D. kdressal 0/ G,lnatac~s 

4.16 It has been stated that in NTC (WBABO) Ltd. there is a ceU for 
Scheduled Caste/Scheduled Tribe in the Subsidiary Head Office under the direct 
control of the Liaison Officer. Grievances received from Scheduled Castel 
Schedqled Tribe employec.'s are sorted out in the shortest possible time by 
making special efforts. 

4.16A. In reply to a question it has also been stated in a note furnished 
to tAe Committe~ th'i.t a cOinph.int!i.Jpr":i\!nhtion rdgister is lU!lintained in 
the Cell and checked by -the Liaison officer periodically to ensure proper 
redressal of grievances of Scheduled Cl.st..,/Schodu.led Tribe omployees. During 
tho la'lt three years six representations, complaints wer,:: received by Scheduled 
Caste/Scheduled Tribe oc:ll which mainly p=rtained to promotions. 

4.17 During evidence when the Committee desired to know whether 
any case of harassment to the Scheduled Castes/Scheduled Tribes in Maba-
mshtra, Bangslore and Calcutta Subsidiaries had come to notice, the rcpreson-
tative of National Textile Corporation Ltd., has stated that It representation 
bas been given by the Secretary of Scheduled Castes/Scheduled Tribes Associa-
tion. The commonb of the Subsidiary have been caUed for on recoiving the 
oomplaint aad then a team of two persons from the Holding Company bas 
been sont to go iftto the details. 

4.18 When asked to cite some cases of harassment, tho witn~s has 
stated that there is a case of Production Manager requesting for transfer from 
Atola to Bombay wbich has been brought to the notic", of the Silbsidiary and 
the transfer has beon effected. 

4.19 When the Committee drew the attention to a complaint about 
harassment of Scboduled Cas$O/Scheduled Tribe employees in the Maharaabtra 
~&idiaries, the Cbairman, NTC (MN) has informed the Committee durin, 
o~ as follows: 

"As far as our Subsidiary in Maharasbtra is concerned, I can say with 
full confidenco that it is absolutely wrong; there is no harassment 
wbatsoever. They arc our omployees. Wo have been training 
them, promoting them aad so OD. Ther.: would hardlyJbe any 
reason that the m&Il&&ement &bowd indulge in any harassment." 

The Cbairma~, NTC (SM) has further stated au follows: 
"These reports have been investigated. Compliance reports have 

also been sent." 

4.20 When the Committee pointed out that there was no arrangclDOnts 
for the rcdressal of grievances of the Scheduled Castc/&:hod1&lcd TribQ 
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employees and desired to . know whether setting up of Grievancer eell at the 
levolof the Holdillg Complny woald b~ consid"red, tl1<:: Chairman of the 
NTC (HC) Ltd., has st.ltcd during evidence as follows: 

"There should be a proper system to record1beir grievances and to keep 
a record of them, invite comments from the officer concernod 
or the department concerned or the Suhsidiary concerned. and 
also it should te recorded that they are disposed of satisfactorily. I 
can assure you that we aro going to define and lay down a system." 

4.21 The Committee note that there 18 a Scheduled Caste/Scheduled Tribe 
Cell in the SubsicUary Head Ollice of NTC (WBABO) Ltd. under the direct 
control of the Liaison OlBcer. Grievauces received from Scheduled Caste/ 
Scheduled Tribe employees are dealt with by the Cell. A complaint/represen-
tation register is maintained ill the Cell and checked periodically by the Liaison 
Ollcer to ensure proper redreual of grievances oC Scheduled Caste/Scheduled 
Tribe employees. 

The Chairman, NTC (HC) Ltd. has agreed during evidence that there 
should be proper system to record the grievances of Scheduled Caste/Scheduled 
Tribe employees and to investisate them after obtaining comments from tbe 
Subsidiary concclOed. He also a.ured the Committee to introduce a syst.m 
for redressal of grievances of Sch.duled Ceste/Scheduled Tribe employees. The 
Committee trust that NTC (lloiding Company) will issae necessary instrue> 
tions in this regard. The Comaittee would like to be apprised of the action 
taken in the matter. The Committee suggest that in all the Subsidiary CorPo-
rations of NTC Complaint register should be checked by the concerned Liaison 
Omcer and a periodical report on disposal of complaints should be 8ubmitted 
to Chairma. and Managing Director of the Subsidiary to ensure that com-
plaints/resprelentations recleved from Scheduled Caste/Scheduled Tribe emplo-
yees are disposed of promptly and judiciously. 

E. Welfare Schemes 

4.22 It has been stated that in NTC (WBABO) Ltd., it is rather obli-
gatory on the part of the organisation to look after the interest,of its employees 
in general and Schet1ulcd Caste/Scheduled Tribe employees in particular. 
NTC (WBABO) Ltd., has introduced a scholarship scheme w.e.f. 1.1.1983 
accordina to which four scholarship each of Rs. 300/- per month will be 
awarded to four deserving students already studying in Textile Technology 
Institutes at Berhampon:. Scrampore, Wost Bengal. after their successful 
completion of 1st year study. 
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Tho details of the Scholarship Scheme arc at Appendix-VII. It is Bo6tl 
that the scheme is meant for Scheduled Caste/Sch~dl1lcd Tribe studonts 
exclusively. 

In reply to a question it has been stated that only one student belonging to 
Scheduled Caste Community bas been benefited under the scholarship Scheme 
10 tar. 

4.23 During the visit of the Study Group of the Committee to Bang-
alore in June.July.1983, th} S;hldubd Cnt!/S;'u1ul@d Trib! .:J!llploy~os of 
NTC (APKKM) Ltd., inrorm~d the Comrnitt,}; tha.t no scholarships to the 
children of Scheduled Caste/Scheduled Tribe employe~s were given. In this 
connection it has been stated in a note furnished to the Committee that NTC 
(APKK & M) Ltd., have granted scholarships to the children of its employees. 
The amount of the scholarship iaRs 500/- per year. The details of the 
scholarships granted during the last throe years have been stated to be foUows-

Year 

1980-81 
1981-82 
1982-83 

, Total: 

SC ST 

S 
6 
3 

14 2 

----- "- -----
General Total· 

58 64 
63 70 
47 50 

168 184 
~-------~-----------------------

4.24 It has been stated that NlC (WBABO) Ltd .• propose to sot up 
more Retail Shops in the rural areas which has already boen approved by tho 
Board of Directors for sapplying cloth worth Its 3000/- to any Scheduled 
Caste/Scheduled Tribe candidate who may be interested. TJlis amount wiD 
be treated as loan and the realisation will be made after the sale of cloth. 

4.25 When the Committee pointed out that NTC (WBABO) bas 
approved a proposal supply cloth worth Rs. 3000/· to any Scheduled Castel 
Scheduled Tribe candidate who may be interested and desired to 
know the outcome of the proposal, It has been stated in a note furni.hed to 
the Committee that while publicity has been made hut till now thoy have not 
t'QCeived any application from amongst the Scheduled Caste/SchedUled Tribe 
community. 

4.26 During evidence when th;; CoiUlnittoo dr"w the atC;4ntion to varioua 
schemes under InteSr.lted RuroLl DJvel~pmont Programme. and desired to 



know tho concessions extended to the Scheduled Castes/Schodulod tribes to 
encourage them to enter in the bllSiness of marketing of National Textile 
Corporation Ltd., products, the Secretary (Textiles) has stated as follows: 

"Poople will not be very keen to deal in textiles, because the whole 
industry is in doldrums. Many peoplo are finding it diftiolllt, bocau.se 
it is not moving. There will be problem in textile distribllUCNl. 
So far as the general distribution pattern is concerned, the MD will 
explain the position." 

4.27 When the Committee desired to know whether the marketing could 
be done through Scheduled Castes/Scheduled Tribes after imparting training in . . 
textile marketing to thom, the witness has statea as follows: 

"In the textilc industry there are three sectors-handloom, powerloom 
and mill. The handlooms and powerlooms are today producing 
two-thirds . of the requirements and all the· mills togethor 
are producing just a little over one-third. The reqllirements of 
the local popUlation in terms of their local wearing habita like 
sarees or dhotis in Orissa and Bengal a;e largely made by the hand-
loom sector. Many facilities, benefits and marketing support arc ,being 
given to the handloom sector. In addition, there is the Ianta,cloth, 
scheme. Then the NTC and the private mills produce 350 Qlillion 
metres each of controlled cloth. These are the basic types of cloth-
ing which will meet the r"quiremonts of the poorer sections of the 
community. The question askc.:d by the Committee is the manner 
in which we can encourage person.. belonging to the Scheduled 
Castes and Scheduled Tribes to take to marketing in order to better 
their prospects. In that context I was saying that the sale and general 
movement of mill cloth is VOfY sluggish. Ev~r since tho Bombay 
stri'ko, for the last 2-3 years it has not looked up at aU. NTC is 
one of the worst sufferers because of the fact that they do not have 
the modem equipments and people mostly go by brand image. So, 
th"y have to cross over all those hurdles. I am not saying we 
-should not encourage." 

Tho MD, National Textile Corporation Ltd., has tu.rth~r sated 88 
follows: 

"We are required to produ.ce 300 thousand metres of controUod doda. 
The present system is 1/3rd of the total production of NTC is 
through National Conlumer Federation. It is entirely IMaDt for 
the poor people. But distribution ia not given in tho hands of 
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individuals. That wiIJ remain as poJicy matter. We have retail 
shops scattered." 

He bas added that they have given cloth worth Rs. 3000/- to individuals 
and the response on that account has not been very encoUTaging as bas been 
indicated by the Secretary. 

4.28 When the Committee suggested that a stock worth of Rs. 20,000/-
could be given to these ir.dividuaJs In (Iller lhe nRrict, It.c Secretary (Textiles) 

baa promised to consider the proposal. He has further stated that fa,ciJitits 
can be gi-.on but the prosperity would depend upon the tum over the i,ndiw. 
dual is able to achieve. In the last two or three years, except powerlooms, tho 
market has been sluggish. 

4.29 When the Committee pointed out that every mill had to conduct 
certain welfare activities, the Chairman, NTC (APKK&M) Ltd. has informed 
the Committee during evidence that in their Subsidiary they have taken a 
Dumber of steps for the welfare of the Scheduled Caste/Scheduled Tribe 
employees. 

4.30 When the· Committee desired to know whether any. uniform policy 
could be formulated, the Secretary (Tcxtilc!i) has informed the Committee that 
National Textile Corporation Ltd. are incurring very he:~vy losses every year. 
In this connection the witnrss has further informed the Committee as follows : 

"There are a number of difficulties. we have to attempt and remedy 
them. But on the point of welfare measures. we should like to do 
whatever we can but we have got financial constraints. $uppose if 
we say that we will give howing for Schcdnled Caste and Scheduled 
Tribe employees and if we do not have funds. how is it possible?" 

4.31 Tile Committee note that NTC (WBABO) Ltd. has lako .... 
scholanhlp aeme w. a. f. 1. 1. 1983 ander which 4 SelloAanhips of as. 300/-
each per moath wiD 'e awa~.ed to foar deserving student of Textile T~ 
logy ( .. stlt.t" in west Bengal aftel they sueeeufully complete fint year Of 
their study. The Committee find tbat only one Schedllled Caste studeat haa 
been granted tbe seholonhfp so far under this scheme. The Commjttee recom-
mend that the scheme should not be confined to West Bengal only bat It 
_aid be extended to other States covered by the subsidiary. 

4.31 In NTC (APKKM) Ltd. there is anotner seheme of awardia& Iebolar-
Iblps @ R •. 500/- per year to the children of 'he employees. DurlDa tbe year 
1980-81 to 1981-83 out of 184 scholo ..... ips grantod to tbe claUdren of employee 
16 aeIaolonhl,. bue been giTen to the dtildrea of Sebeduled Ca.t/Sc:WuIed 



l'ri1:t Implcyw.l\Iich c(mu to shout 8.5%. The percemtllge of Scheduled 
Cut and Scheduled Tribe population both in Andhra Pradesh aud Kamataka 
is 13 and 5 respectivcly, whila in Kerala it is 9% and 5% respectively. The 
Committec rccommel;d that NTC (APKK&M) Ltd. should ensure that the 

SCbolarships a warded to the children of Scheduled Caste/Scheduled Tribe emplo-
yees are in proportion to tbeir population in the State concemad. ' 

4.33 TIre Ccmmit(ce rotc that l\lC t\\BAEO) Ud. propose to set lip 
more retail shops In .. ural areas and tbere is a proposal to supply cloth wortb 
Rs. 3000/- to any Scheduled Caste/Scheduled Tribe person who may be interes-
ted to engage himself in tbis trade. The amount will be treated as loan and 
realisation would be made after sale of the clotb. Tbe Committee feel surprised 
that no application bas so far been receieved from Scheduled Caste/Scheduled, 
Tribe perlJOns under this scheme. Wben tbe Committee suggested tbat the 
amllunt of Rs. 3000/- waOj not enough to deal In cloth, tbe Secretary, (Textiles) 
promised to look illto the matter. The Committee recommend that in order to 
make tbls scheme successful the amount of loaD for purchase of cloth should be 
iDcreased to Rs. 5000/-, 

4.34 The Committee also recommend that various welfare ~cblmfs intro-
duced by the Subsidiaries of NTC which aim at improving the s(lcio-economic 
condltionl! of Scheduled Castes/Schcdulad Tribt's should be widdy Jll!biiciud to 
that maximum number of persons belonging to ther,e cc mmlJl itle!; un 11 lie 
advantage of them. 

New DBLHI; 

Aprtl U. 1984 
Vai~akha 4. 1906 (S). 

A.C. DAS 

Chairman, 

Commltt,e on the welfare 
of Scheduled Castes and 

Scheduled Trlhe~. 



APPENDIX-I 

INSPECTION REPORT 

Report on the Implementaion of Rules Regarding Reservation 0/ Posts 
for Scheduled Castes and Scheduled Tribes'" NTC (WBABd1O) 

Ltd. Calcutta Dated 30-10-1983 

The undersigned and Shri S.C. Dogra, Assistant visited In October, 1983 
NTC (WBAB&O) Ltd. Calcutta to help this Subsidiary Corporation in tbe 
matter of Scheduled Caste/Scheduled Tribe and other connected records to 
show how far the rules regarding reservation for Scbeduled Castes and Schedul-
ed Tribes are being implemented in that Office. The records were shown 
by Shri S.K. Chatterjee, Asstt. Manager (IR), Shri O.D. Datta, Sr. ASltt. and 
Shri Mandai, Assistant dealing with the subject matter in Subsidiary Office. 
Some defects were orally pointed out and the tour report is given below : 

1. Rosters": 

The rosters have been maintained in a regist~r form fOr the posts filled 
by direct recruitment. The points in the rosten have been earmaked correctly 
in accordance with the model rosters. The G!'rry-forward nile of unfilled 
reserved posts in case of direct recruitment han been fonowed correctly. 

/1. a.ard File 

The Subsidiary Corporation is maintain ina a guard file containin. 
substantial orders regarding reservation of Scheduled Castes/Scheduled Tribe •• 
But some instructions received from the Holding Company were not circulated 
to National Textiiti. Corporation Mills under them. The Subsidiary has been 
advised to circulate the instructions to all the National Textile Corporation 
Mills under them for necessary action and compliance. 

//1. Separate cell faa SC/ST and Ualson OJlicer 

As per Government of India's instructions every Public Sector Undortak-
ing should Swt up a Cell under the direct control of LiaisoD Officer to enable 
him to discharge his duties effectively. Shri S.K. Chatterjee, Assistant Manager 
UR) is actiDg as Liaison Officer in the Subsidiary Office/NTC (WBAB&O) 
Ltd., Calcutta. 
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IV. Stlil Position ill tIl' NTC (WFABdO) Ltd. Including Mills as on 1-1-1983 ,. 
Groups Total No. No. Percentage Shortfall -----------..----

No. of of of SC ST SC ST 
employ SCs ST8 
ees 

Group A 114 0.88% 28 10 

Group B 301 4 1.33% 54 26 

Group C 1349 . 14 1.04% 0.07% 213 110 

Group D 16707 1714 102 10.25% 0.61% 1446 1045 

Group D 
(S)~' .. : 106 y06 100% 

It will be ~ecn from the above statement that the representation of 
Scheduled Cnste/Scheduled Tribe in Group A. Band C posts is ncgligible. 
The attention (If the Subsid iary Corporations was drawn to the poor represen-
tation of Scheduled Castc/Scheduled Tribe community candidates and advised 
them to make up the shortfall by advertising the reserved posts exclusively 
for Scheduled Caste/Scheduled Tribe. 

V. Training Programmes : 
,. 

;'Tdlas been ('mphasised by the Government of India-tbat while spon-
soring names for training in Institutions in India and abroad due care should 
be taken to sponsor Class I Officers belonging to Scheduled Caste/Scheduled 
Tribe alongwith others. Likewise. while sending officers for attending con-
ferences, seminars. etc. the fche~uled Castc/~cheduled Tribe Officers are 
also to be included. This is with II. ,icw to equip thtm with the necessary 
training to have a fi~t hand knowlc(+ic r.hout the development· in a particular 
field so as to discharge Ih( ir duties "jth c('Infidencc and dicisivenesa. 

VI. Tran.ifcr of Swet'pers/Frashcs/Chor.Mdars to the Class IV Posts 

Aceording to the existing imtructions of the Government of India, 
25 % of the vacanci('s of Peons arc to bc filled up by transfer from 
Swecpers/Fra~hes/Chowkidars. \\ I.ile no such pro\"ision has been made in 
the recruitment rules for Class IV ratc[lorirs of PO,sts. promotional avenues 
have I een prf,\idt cI f ( r ~uet. cat< f (ril!i (·f cn.rl(l)C( s to the POEts of Dur'icat-
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ing Machine Operator/Daftary a10ngwith Attendants. In this connection, it 
may be pointed out that appointment of Attendants is from Matriculates and 
as such it is felt that Sweepers, Chowkidars who are normally illiterates may 
not be in a position to compete with the Attendants for the posts of DujJlj-
cating Machine Operator/Daftary. It would, therefore, be in the interest of 
the wcalcest among the weak that 25 % reservation is made for tht"m on the 
lines of the Government instructions. 

VII. Travelling Allowance to SC/ST Candidates i 

. According to the Government institructions as contained in para 2S of 
the Boochure on reservation for Scheduled. Caste/Scheduled Tribe in services 
(third Edition 1972) when Scheduled Caste/Scheduled Tribe candidates arc 
called for interview/tests, (the recru:ting authority is required to allow such 
candidates necessary travelling allowance. The Subsidiary Corporation is 
paying travelling allowance to Scheduled Caste/Scheduled Tribe candidates at 
the time C?f interview/tests. In fact, the admissibility of travelling allowance 
should be mentioned in lhe advl!rtis.:ment itself Sol that Scheduled Caste/ 
Scheduled Tribe candidates come forward in adeqWl.te number. . . 
VIII. Exchange 0/ Reservation : 

The prooCdnre of exchange of vacancies between Scheduled Caste/Sche-
duled Tribe have not been followed. The authorities have been requested to 
follow the procedure of exchange of vananc:es between Scheduled Castel 
Scheduled Tribe as per guidelines issued by the Government. The reservation shall 
have to be carried forward to subsequent three years of recruitment. Re .. ruitment 
yearshallmean a 'Calendar Year' for the purpose of three years limit for carry-for-
ward to reserved vacancies the year shall be in which the recruitment is actually 
made. When a reserved vacancy could not be filled by respective Scheduled 
Caste category employee even in the third ycar of rccllitment the Scheduled 
Caste posts can be offered to Scheduled Tribe cand:dates and tlic Scheduled 
Tribe posts can be offered to Scheduled Caste candidates. For example, in a 
particular year, if 10 posts arc to be filled. out of which 4 posts . are reserved 
for Scheduled Caste and 2 posts are res,rved for Scheduled Tribe (one of these 
two posts is in the third year of ~rried forward) and 4 posts for general canell-
dates, the reqUisition should mentioned that against one of the rcsel'Vcd 
Scheduled Tribe, the Scheduled Caste candidate can also be considered in case 
of non-availability of Scheduled Tribe candidates. 

2. From the above report, it is apparent that the representation of 
Scheduled Caste/Scheduled Tribe in National Textile Corporation (WBAB & 0) 
Ltd., Calcutta is quite negliigble. The author;tics have b::en r.;quested orally 
during the inspection to make special efforts to do s.)m:thing in th: matter. 
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3. While sending a copy:of the above report to Chairman-cum-Managing 
Director, NrC (WBAB & 0) Ltd., Calcutta, we may request him to initiate 
urgent action to improve the representation of Scheduled Caste/Scheduled 
Tribe in the services of NTC (WBAB & 0) Ltd., Calcutta including mills and 
lend to US a compliance repon by the end of December, 1983. 

Sd/- Sd/-

(S. C. DOGRA) (0. P. SATOLIA) 

.' Inspection Report on the~lmplementationJof Ru/cu Regarding Reservation 
of Posts for Scheduled Castes and Scheduled Tribes in NTC (Mallarashtra 

Nurth) Limited, Bombay-Dated 6.12.1983 &l 7.11.1983 

An inspection team consisting of Shri O. P. Satolia, Senior Assistant 
dealing with the subject matter of Scheduled Caste/Scheduled Tribe in Natioual 
Textile Corporation Ltd., New DeIhl and Shri S. K .;Gupta, Assistant, Personual 
Division visited National Textile Corporation (MN) Ltd. Bombay on 6.12.1983 
and 7.12.1983 to see how far rules regarding reservation for Scheduled Caste/ 
Scheduled Tribe are being implemented in lilat Subsidiary Corporation. !'he 
records were shown by Sh. P. N. Wagmare, Personna I Officer National Textile 
Corporation (MN) Ltd. when Sh. S. S. Wadhwani, Sr. Manager (Pers. Admn.) 
and Uaison Officer for Scheduled Caste/Scheduled Tribe Cell was present. The 
report's as under :-

I. ROllerl: 

The rosters have been maitained group-wise in a register form for the post 
filled by direct recruitment. The points in the rosters have been earmarked 
correctly in accordance with the model roster. The carry-forward rules of 
unfilled reserved post in case of direct recruitment have been carry-forwarded 
oo.rectly. But they did not raaintaill the rosters post-wise. The promotion rosters 
have Dot been maintained by th: Sl1bsidiary Corporation. They havebeeD 
pointed out to follow the rosorvatioll orders in case of posts filled by promotion 
and accordini to taat tkcy should maintain th~ rosters' for group-wise and post-
wiN. Tho ~scripencies found in tae rosters have also been pointed out orally. 

II. Ou4r~ II'. ; 
ne subsidiary corporation is maintaining a guard file containing the sub-

stantial orders regarding reservation of Scheduled Caste/Scheduled Tribe. All 
tho inatru.ctions rocoived from Holdini Company were circulated to their UIIlits. 



It has also been noticed that tb ~ instructions r<lceived on the subject ar e not 
reaching their units in timo and withollt complet~· instructions, they rare facin, 
a lot of problems in implementins the instructionr. in regard to Scheduled Castol 
Scheduled Tribe matters. They have been advised to strictly follow tho proce-
dure and circulate all the instructions/orders to their units in timo for necessary 
action and compliance. 

Ill. Separate Cell/or Scheeuled Cast/Scheduled Tribe and Ualson O.Jicer 

As per the Government of India Instrl1;tions/orders every Public Sector 
Undertaking should 8et up a Cell und.:r th~ direct control of Liaison Officor to 
enable him to discharge his duties effectively. Shri S. S. Wadhwani. Sr. 
Manaier (Pen. Admn.) is acting as Liaison Officer in the Subsidiary Office and 
handling this work in a proper way in implemen ting the i'1struction for Sche-
duled Caste/~heduled Tribe. 

IV. Staff Pol/tlon in NTC (MN) Ltd., Bombay as on 31.12.82 Head O.#ce Level: 
-- _. --- --'-'.~ -----

Group Year Total No. No. ofre- No.ofSC{ST Remarks 
of omployeos cruitment actually appointed 

made for SC/ST 
, 

SC/ST 

A 1977 2 1 40 point 
1978 2 1 rOiter 
1979 10 2 1 
1980 2 
1981 9 1 1 4 2 

B 1977 1 40 poin' 
1978 3 I rolter 
1979 4 1 

1980 4 

C 1977 8 100 point 
1978 1 1 roster 

1979 6 1 

1980 16 1 1 3 

1981 

D No recruitment lias bQCn made since 1917. 
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Staff Position in NTC (MN) Ltd. Bombay Including Mills 

Group Total No. of No. of SC/ST Shonfal:l SC/ST 
employees 

'A' 257 6 6 32 12 
'B' 319 S 6 43 1.8 
'C' 19688 2023 707 348 
'D' 9468 2612 888 
D (Sweepers) 77 77 

It will be sl}en from pre·pJ.ge that the representation of Scheduled $:astc/ 
Scheduled Tribe in Subsidiary Head Office is satisfactory bllt so far as Units 
of this Subsidiary Corporation are concerned the representation in Grollp' A' 
and 'B' posts is poor. Attention of the subsidiary corporation was drawn to 
the poor representation of Scheduled Caste/Scheduled.Tribe commllnity candi-
dates and advised them to make up shortfall by advertisement of vacancies as 
exclllSively for Scheduled Caste/Scheduled Tribe candidates. The sllbsidiary 
Co~oration is also apporaching Scheduled Caste/Scheduled Tribe welfare Asso-
ciation in Bombay for Consoring the names of SC/ST candidates against various 
posts. A copy of the same may please be seen at F / A. Further the subsidiary 
corporation have issued special advertisement exclusively for Scheduled Castel 
Scheduh:d Tribe on all India basis to cover IIp the shortfall for Bome· posts, 
but the respons~ from Scheduled Caste/Sch()duled Tribe candidates are neg-
ligible. On going through th() various adv.!rtisements issued by the subsidiary 
corporation the following discripencieshave been noted :-

(i) Pay scale of each post have not been indicated. 

(ii) age limit prescribed for direct recruitment to service or post for candi-
dates belonging to Scheduled Caste/Scheduled Tribe have not been 
indicated, 

(iii) T A for attending thc interview/tests has not been indicated •. In the 
absence of such provision Scheduled Caste/Scheduled Tribe candidates 
who are hailing in the rural areas/hilly areas Jllay not ,"pply for the 
post due to fmancia! problems. In this regard they have been advised 
to insert this cla~ in the advertisement itself. 

V. Training Programme : 

It has been emphasised by the Government of India that while sponaorjDa 
~ 

names for training in Institutions in India and abroad d\lc care should be taken 
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to sponsor Class 1 officers .belonging to Scheduled Caste/Scheduled Tribe 
alongwitb others. Like-wise. while sending of officen attending confo-

rence se minars, etc. the Scheduled Caste/Scheduled Tribe officers are also to be 
incl uded. This is with a vj,w to equip them with the necessary training to have 

a fint hand knowledge about the development in a particular field so as to 
d ischar,e their dUlles with confidence and decisiveness. 

VI. Exchange of Reservatio" 

The procedure of exchange of ,acancics between Schrduled Caste/Sche-
duled Tril:c have not been followed. lhe authorities have bee.n requested to 
foil ow the procedure of exchange of vacancies betwren Scheduled Caste/Sche-
duled Tribe as per guidelines issued by the Government. The reservation shall 
have to be carried forward to subsequent three years of recruitment. Recruit 
ment years shall mean a calendar year for the purpose of three year shall mean 
the year in which the recruitment is actuaIly 'made. When a reserved vacancy 
could not be filled by respectivo Scheduled Caste cntefory employee even in 
the t·bird year of recruitment, the Scheduled Ca~'e posts can be offered to 
Scheduled Tribe candidates. For example. in a particular year, If 10 posts arc 
to be filled, out of which 4 posts are reserved for Scheduled Caste and 2 posts 
are reserved for Scheduled Tribe (one of these two posts in the third year of 
carried forward) these 4 posts for general candidates; the requisition should 
mention.that a~inst one of the rc~ervcd for Scheduled Tribe, the Schedulod 
Caste candidates can also be considered in case of non-availability of Sche-
duled Tribe candidatcs. 

VI Transfer of Sweepera/Fras!ws/Chowkldars to the Class IV Posts: 

According to the existing instructions of the Government of India 25% of 
these vacancies of peons are to be fiUed up by transfer from Sweepel'l/Frashcs/ 
Chowkidars. While no such provision has been made in the recruitment rules 
for Clallll IV categories of posts, promotional avenues have been provided for 
such categories of employees to the posts of. Duplicating Machine Operators 
Daftary alooswith Attendants. ]n th:s connection, it may be pointed out that 
appointment of Attendants is from Matriculates and as such it i~ felt that Swee-
pen, Chowkidars who arc normally illiteratcs may not be in a position to 
compcte with the Attendants for the post of Duplicating Machine Operator/ 
Daftary. It would, therefore be in the interest of weakest among the weak that 
25% felCrvation is made on the lines of the Government instructiolll. 
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VII. SCjST O.ffiar in tl.e DPC Dnd Selection Committee 

The Subsidiary Corporation is associating Scheduled Caate/Scheduled 
Tribe officer in the D.P.C. and Selection Committee. For Senior level posts 
tbey are inviting Mr. Rao, Director, Textile Commissioner Office, as a 
Scheduled Caste/Scheduled Tribe representative and Shri D.S. Patil, Senior 
Officer from Govetnment ·of Maharashtra. 

Glat: 

In nutshell, it is mentioned that there is a huge shortfall of. Scheduled 
Caste/Scheduled Tribe candidates in the services of National Textile Corpora-
tion Mills in Group' A' and 'B' posts, Special efforts should be made by the 
Subsidiary Corporation by iasuing special advertisement exclusively for Sch e 

d uled Caste/Scheduled Tribe candidates to make up Shortfall. In this conneo-
ion it is also mentioned that Government of India is paying great attention to 

provide employment opportunity to Scheduled Caste/Scheduled Tribe candi-
dates in the services of Public Sector Undertakings. They have not yet main-
tained the promotion rosters, the. concerned authorities have been advised to 
maintain the promotion rosters also. 

Inspection Report on the Implementation of Rules Regarding Reser­
vation of Posts for SCheduled Castes and Scheduled Tribes In NTC 
(South Maharashtra) Ltd., Bombay DatBd 8.12.1983 til 9.12.1983. 

An inspection team conSisting of Shri O. P. Satolia, Senior Auiltant 
dealing with the subject matter of Scheduled CastejSrbedulcd Tribe in National 
Textile Corporation Ltd. & Shri S. K. Gupta, Asst. visited the mc (South 
MaharashtralLtd., Bombay on 8.12.83 and 9.12.13 to Bee how far the rules 
regarding reservation for Scheduled Castes and Scheduled Tribes are being 
implemented in that office and also help the Subsidiary Corporation in Sche-
duled Caste/Scheduled Tribe matter. The records were shown by Shri Mohan 
Kumar, Personnel Officer, NTC (SM) Ltd., Bombay when Shri P. N. Ambekar, 
Manager (IR) was also present, Shri V. S. Naidu Industrial Relations Officer is 
acting as Liaison Officer in the Subs:diary Head Office. The inspection report 
is as under:-

1. Rosters : 

The Group-wise rosters for each group of post have been maintained in a 
resister form for the posts filled by direct recruitment and promotion. The 



pointll in the rosters have "een earmarked correctly in accordance witJ;l ~ 
model rosters~ The carry-forward rules of unfilled reser'Ved posts in case of 
direct recruitment have been followed correctly but not in the case of promotiQll. 
They have been advised to maintain the rosters for Group-wise and post-wilo 
both in direct recruitment and promotion. The relevant instructions rciardin, 
maintenance of rosters were orally pointed out to the authorities concerned. 

2. GUllrd "'~-: 

The Subsidiary Corporation is maintaining a guard file containing 'SUb-
Dntial orders regarding reservation of Scheduled Castes/Scheduled Tribea. . BUt 
lOme instructions on the subject received from the. NTC (HC) were not cia-
lated to National Textile Corporation fmills under them. The subsidiary hal 
beon advised to circulate the instructions to all the National Textilo Cor-
poration Mills under their administrative control for neocawy action and 
compliance. 

3. &paratt Ctllfor SC/ST and Llaslon Officer: 

AI per Government of India's instructions every public Sector UndertakiDI 
should set up a Cell under the direct control of Liaison Officer to enable him to 
discharge his duties effectively. Shri V. S. Naidu, Industrial Relation Olicer 
is acting as Liaison Officer in the Subsidiary Head Office/NTC. (SM) Ltd •• 
Bombay. 

4. Tral,,'ng Pro gramm,s : 

It has been emphasised by the Government of Jr.dis that while sponsorinl 
names for training in Institutions in India and abroad due care should be taken 
to lponsor Class 1 Officers belonging to Scheduled Caste/Scheduled Tribe-
Officers along with others. Like-wise, while sending officers for attending con 
ference/seminars, etc., the Scheduled Caste/Scheduled Tribe Officers are also to 
be included. Thil is with a view to equip them with the necessary training to 
havo a first hand knowledge about the development in a particular field 10 &I to 
dilCbarge tbeir duties with confidence and dicisivencss. 

5. Tralll/er of Sweepers/Frluhes/Chowkldars to the Class IV POIIJ 

Acc:ording to the existing ill,Jtructions of the Government of India, 257-
of the vacancies of peons are to be filled up by transfer from Sweep«I/Fruhea/ 
Cbowkidars. While no such provision has been made in the recruitment rules 
for Class IV categories of posts, promotional avenues have been provided for 
such categories of employees to the posts of Dl1plicating Machine Operatorl 
Daftary aiongwith Attendants. In this connection, it may be pointed out that 
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arrointrn( nt of A ttendllnts if> flom Matriculates an'd as such it is felt that 
Sweepers, Cho"k:dnrs "to are IWlmlllly ;lIiterates may r.ot be in a ~osition to 

, ~ompete w itb the A tteJ1dants for t1:e posts of Duplicating Machine Operator/ 
oaftary. It would, therefore, be in the interest of tbe weakest among tbe w~ 
. that 25% reservation is made for them on the lines of the Government 
inotructions. 

6. Exchange of Reservation: 
" 

The procedure of cxchanrc of V[,cancies between Scbeduled Caste/Sche-
duled Tribe haTe not been followed. ne authorities have been requested to 
. .follow the procedure of exc).ange of \ac8ncies between SeheduledCaste/Sche-
~u1ed Tribe as per iluidelines issued by the Goverrnment. Tbe resel"\'ation shall 
,have to be carried forward to subsequent three years of recruitment-re~ruit­
ment ,ear shall mean a "Calender yeqr" for the purpose of three years shall 
Imeaathc year in which the recfuilment is ac.tually made. When a reserved 
vacancy could not be filled by respective Sd,c:dukd Caste category employee 
even in the third year of recruitment; the Scleduled Caste posts can be offered 
to Scheduled Tribe u.nd;cates. For exemplc, in a particular year, if IO posts 

·.rt to be filled out of which 4 posts are reserved for Scheduled Caste and 2 
'J'OIta 'are reserved for Scheduled Tribe (one of these two posts is in tbe third 
yeu of carried forward) and 4 posts for general candidates, the requisition 
_"ld mentioned that against one of the posts reserved for Scheduled Tnbe. 
Scheduled Caste candidates can also be considered in case of non-availability 
of Scheduled Tribe candidates. 

7. The stqff Position tn the !Ii TC (SM) Ltd. BombQ~ is given below : 

Group Year Total No. No. of re- No .. of Shortfall 
of Emplo- cruitment SC/ST SC/ST 
yees. and for appoin-

SC/ST ted 
SC ST SC ST SC ST 

1 2 3 4 S (; 7 8 9 

A 1971' 25 S 2 5 2 
1978 12 2 I 2 1 
1979 21 3 2 2 1 
1980 19 4 1 4 
1981 14 2 1 2 
1982 20 3 2 3 2 
1?83 18 3 1 3 1 
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1 2 3 4 S 6 7 8 I' 

'Jj 1977 23 4 2 ,4 2 
1978 19 4 1 4 1 
1979 17 2· 2 2 2 
1!180 22 5 1 5 1 
1981 15 2 2 
1982 10 2 2 
1983 15 3 1 3 1 

n 
C 1977 6 1 

1978 2 
1979 3 
1980 ., 4 
1981 3 1 
1982 2 
1~83'" \. Z 

o No recruitment has been made since 1977. 

It will b~ seen from the above statement that the representation of Sch~ 
dul.,d Cl'lte/Scb,du.lod Trib! in Group A and B posts is nil. The atcution of 
til! S·.l'Hidiary Corp;>rl.tion was drawn to the poor representation of Scheduled 
C''it~IS;!l!d\ded Trib! cO:Dllunity candidates and advised to make up tho 
shortfall by advertising the reserved posts exclusively for Schedulod CalVJI 
S::h~duled Tribe. To cover up the Subeidiary Corporation i.ucc.t the lpCCial 
advertis-::m,nt exclusiVely for Scheduled Ca~te/Scheduled Tribe and also 
ap;Jrolch}(! th' Scb,duled C:lIt~!Sch)(fuled Tribe Welfare Association in 
BomblY which M1Y please be seen at F/A for sponsoring Scheduled Caltol 
Suh3duled Trib" candid1.tes again .. t rei-:rved vacancies. On going throup tho 
advertisom-::nt the following discrepancies have beon noticed: 

. (i) The pay ICales against eac:h posts have not been mentioned. 

(ii) The maximum age-limit prescribed for direct rocru.itment to aervice 
or post ,Iball be increased by S yean.. The posta for c:andidatel 

'belonging to Scheduled Caste/Scheduied Tribe have not boon 
mellboncd. 
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(iii) No clause bas been mentioned. for relaxation in experiencc. 

(iv) TA for attending the interview/test has not been indicated in o"e 
abaence of such a provision Scheduled Caste/Scheduled Tribe can4l-
dates who are hailing in the rural' areas/hilly areas may not be able 
to apply for the posts duc to. In this regard they have been advised 
to insett this clal.l8e in the advertisement itself. The Subsidiary has 
been advisedy to remove all the discrepancies a8 indicated above. 

C. SC/ST O.lficer In the DPC/Selection Committee i 

The subsidiary Corporation is . associating Scheduled Caste/Scheduled 
Tribe Officer in the Selection Board at the time of interview but Dot in 
promotiODI. 

Oil' 

In nutshell it is mentioned that there is a huge shortfall of Scheduled 
Caste/Scheduled Tribe candidates in the services of NTC (SM) including mills. 
Special efforts should be made by the Subsidiary Corporation by i88uing Special 
Advertisement excluaively tor Scheduled Caste/Scheduled Tribe candidates to 
cover up the shortfall. They have also advisod to maintain ,the promotion 
rOlttn. 
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APPENDIX V 

StqffStringt" of NTC Sub,idlary Corporations as on 1.1.1983 

Category Total No. of No. of Percentlae Shortfall 
of posts No. of SCI STs -----------

Emply· SC ST SC ST 
yees 

2 3 4 5 6 7 8 

NTC (OP & R) Ltd., New Delhi 

Group-A 121 3 2·41% 26 13 
Group-B 166 6 3.61% 23 10 
Group-C 2157 445 20.63% 34 22 
Group-D 7694 2205 18 28.65% 0.23% 38 157 
Group-D(S) (--66) (--53) 

NTC (V.P.) Ltd., Kanp.r 

Gro~p-A 109 1 0.91% 22 5 

Group -B 215 ! t).93% 41 10 
Group-C 6522 1288 214 19·74% 3·28% 4! 99 

Group-D 13610 4170 275 30.63% 2·01 % 401 

Oroup-D(S) 163 129 78% 

NTC (MN, Ltd., Bomba)' 

Group-A 124 2 0·80% 1·61% 17 5 
Oroup-B 146 8 5 5.47~{ 342% 13 5 

Oroup-C 3061 534 195 17·44% 6.37% 2 2 
Oroup-D 9565 2681 898 2802% 9·38% 
Group-D(S) 34 34 100% 
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. __ ._- ----
2 3 4 S 6 7 8 

NTC (M.P.) Ltd., Inclore 

Oroup--A 117 - 20 10 

Group---B 276 42 20 

Group-C 1333 48 6 3.60% 0·45% 122 272 

Oroup--D 26562 7930 418 30% 1.58% 5160 

Group --0(8) 105 105 100% 

NTC (SM) I.td., Bombay 

Group -A 42 2.38% 7 2 

Group -·B 41 7 3 

Oroup·-C 3060 312 164 10.19% 5.35% 20 

Group-O 6855 1417 384 20.67% 5·60% 1 28 

Group· .O(S) 25 23 92% 4% 

NTC (Tl'I & P) Ltd., Combatore 

Group -·-A 81 1.19% 13 5 

Group· ,·B 75 2 266% 11 5 

Group·· C 1337 87 2 6.50% 0·15% 158 6S 

Group -0 13079 2132 9 1630% 0·68% 222 644 

GJOUp D,S) 42 32 76·16% 2 

NTC lWBAB & 0) Ltd., C.'c~tt. 

Group ·-A 114 O.R8% 28 10 

Group -s 291 4 133% 54 26 

Group -C *1349 14 ).04% Ot)7 213 (10 

Group -0 167)7 1714 102 10·25% 061 '1. 1446 104!i 
Group O(S) 105 106 10000% 



2 3· 4 S 6 7 8 

NTC (APKK & M) Ltd., Bangalore 

Group -A )49 25 It 

Group-B 536 )() 2:9~% 73 40 

Group·-C 5574. 400 107 7.18% 1.92% 301 172 

Group-D 16486 3435 244 20.84% I.4S ~~ 581 

Group- O(S) 10J 56 6 55.45% 5.94% 

NTC (GUJARAT) Ltd .. Abe ...... cI 

Group-A 121 1 1.65% 18 9 

Group-B IO~ 10 1 9.43% 0.94% 10 6 

Oroup~ 10660 3116 294 34.85% 2.75% 

Group--D 4284 11 54 17 26.93% 0.39% 

Group ··.0(8) 25 2S 100% 

-·At lho !tIDe ~r (aclual vari6calion. Miniltry or C')l1ll1lcrce (Q,Oplt. of Textile.) 
bu inlilllllled vIM O.M. No. 21(j12/1/S).NTC daled l6.4.191. lbat lb • 
• r.ct fia8re II 1)09. 
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APPENDIX VII 

(Scheme/or Award 0/ N T. C. (WBABQ) Ltd., Scholarships/or 
Scheduled Caste/Scheduled Tribe (SCtST) 

Textile Technology Students 

1. Tntroductlon : 

The Government of India have iS6ued from time to time various 
directives for employing Scheduled Caste/Scheduled Tribe candidates in the 
Government Departments as well as the Public Sector Undertakings N.T.C. 
(WBABO) Ltd., have aheady initiated certain measures to implement the 
Government of India's policy in this regard. However, it has been the 
exp~rience for the past sometime, that owing 10 the shortage of qualified 
Scheduled Caste/Scheduled Tribe Textile Graduute, it has not been possible 
to achieve the desired representation of Scheduled Caste/Scheduled Tribe 
canuldates in categ'1ries A and B as stipulat·!d by the Government of India. 
N. T C· (WBABO) Ltd, therefore, prof)ose to encourage the studies ill 

. Textile Technologv by S:heduled Caste/Scheduled Trihes candidate at the 
various institution,s imparting degree or diploma courses in Textile Techno-
logy. by providin~ them with financiRI assistance. it is also proposed that on 
successful completion of their studies. such students be considered for 
employment in the Corporation. 

2. Objectives : 

The objectives of the present Scheme are: '-

(a) Award N. T. C. (WBABO) Ltd., Scholarships to de serving 
Scheduled Caste/Scheduled Tribe students pursuing full time 
diploms or under-Graduate studies in Textile Technology at 
selected Institutions as listed in Rule-2 to this Scheme. 

(b) To provide such candidates. on successful completion of their 
studies. with immediate employment 'in N. T. C. (WBABO) Ltd. 

THE SCHEME 

Rule-I: Short Title and Commencement: 
(a) This scheme mlly be called the "NATIONAL TEXTILE CORPO-

RATION (WEST BENGAL. ASSAM. BIHAR AND ORISSA) 
LTD. SCHOLARSHIP SCHEME FOR SC!STSTUDENTS." 
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" 
(b) The Scheme Ihall come into operation with eft'ect from the In. 

academic year begining after 1.)·1983· in any of 'the Inltitutioa. 
lI.ted in Rule-2 to this Scheme . 

.... -2 : A.pUeatloa : 

Thil Scheme shall be applicable to the selected SC/ST candldatel 
pursuing any diploma or under-Graduate ~egreo Courae ia an)' of 
t~ InltitutioDs lilted below, in the field of Textile TechDolo~. 

I. lerampore College of Textile Technology. 

2. Berhampore College of Textile Technology. 

a.le-l: DetlaItJOIII: 

~ dW Scheme, uniesl the context otherwise rcqutrcs--

(I> "Corporation" 

aean. 
The National Textile Corporation (WBABO) Limited, No.7. 
lawaharlal NeJlfu Road, Calcutta-7000 13. 

~) !'Schol"" 
moan. 
An, atadent !telonsins to SC/ST avatlinl or ttl. Scholar .. ip 
tmder tIli. Scheme. 

(0) "CoUfIIO·' 
moan. 

Ally ODO of the diploma, or Graduate degree Courae. meDtio aed 
at Rulo (2) of the Scheme. 

(d) ·'ID.titutioDI'· 

meaD' 

Anyone of the Institutionl mentioned at kule (2) of the 
Scheme· 

(e) "Appropriate Authority·' ...... 
The PriDcipai. Head, Ilesistrar of Dean of the Inltitation •. 



~8 

(f) "Mill" 
means 

Any of the Constituent units of the Corporation. 

Rale-4: EUKibllty : 

• , Any det!e~ing SC/ST students whose parents' income is not more than 
Rs. 6000/-per annum from all sources, pursuing full-time diploma or 
degree Graduate studies in anyone of the Institutions mentioned in 
Rule (2) shall be eligible for the Corporation's Scholarships. 

Rule-S: Conclltlofts ror Award or Scholarships: 

(a) The Scholarships shall be Awarded to any descrvin8 SC/ST 
ltudents. 

(b) The Schorne will be applicable to SC;ST pursuing full time 
diploma or Graduate degree studies in any of the Institutions 
listed In Rule (2) to this Scheme. 

(c) Annual income from all sources of the Scholar or his parents or 
guardians shall not exceed Rs. 6000/· per annum· 

(d) The Scholar in receipt of the Corporation's Schohlrship shall 
nbt be entitled to draw any other financial aid or stipend from 
any other sources whatsoever. 

(e) After completion of his Course, the Scholar, shall be required to 
serve the Corporation or any of its Mills for a minimum period 
of three years commencing f~m the date of his employment. 

Rale-6 : Number or Scholarslli.,. : 

(a) There shall be in all a total 'of 4 Scholarships. Those Scholar-
ships will be one each in the discipline of Spinning, Weaving, 
processing or Textile Chemistry and Textile Engineering. 

(b) If any Scholar in any of the above 4 Branc'hes of studies il not 
available the Scholarships may at the sole diSC'retion of the 
Corporation, be awarded for any of the other.. course in any 
other Institutions. 



Rule~~: Procedure for Award of Scholarships : 

", 

The procedure for initial Award of Scholarship and its subtequcnt 
continuancc shall be as follows : 

(a) For the first year of the study in the Institution, the Scholarship 
will be awarded to the applicant' who stand first (in order of 
merit) or who are suitab.te in order of merit from amongst 

,SC/ST pupil as per the recommendation' of the Head of the 
Department of the Institution. There shall be ono Scbolarsh ip 
in each of the disciplines of 

(i) Spinning 

(ii) Weaving 

(iii) Proccssing or Textile Chem fstry and 

(hi) Textile E.ngineering. 

(b) If the "ligible Scholar is entitled to, and is availing of, any 
,othm Scholarship, the next candidate (in order of merit) from 
amongst the other SC/ST candidates, will be eligible for Scholar-
shlp. 

At the end of the first year's study and examination, the candi-
dates standing fint in each branch of the studies viz Spinning, 
Weaving, Processing/Textile Chemistry and Textile EnJPoeering, 
trom amongesl the SC/ST students in each of the Institutions 
shall be eligible for Scholarships. 

(e) The eligible Scholar will have to submit an application in pres-
cribod form as per Annexure "A" dulysupportod and roeo-
'mmendod by the appropriate authority of the Institution fq( 
availing Scholarship for the first year· ' , 

'(ci) The award of Scholership for the subsequent years till tb., com-
pletion of the programme shall be strictly subject to contbauod, 
satisfactory performance by obtaining at least 45% marb in 
the annual examination (in the event the % for pUling is 600/ ... 
then 50% marks arc essential.) 

(0) ,An,y Scholar who fails to pass within the standard time f~ the 
. course or who fails to fulfil the required mi/limum attendanCe',' 

or who includes in any activity which may be., roprdod u 
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detrimental to public interest by the appropriate authority of 
the Institution shall be debarred from the pervlew of thia. 

(r) The candidate will submit this application in the form prelCribe 
in the Annexure "A" together with sponsorshil? letler duly 
aiped by the appropriate authority or the Institutioo II PI' 
Annexure "B" to this Scheme. 

-.-. : Allloaot of Scholarship: 

(Each Scholar will be paid tbe following amount as Soholaflhip) 

Year of Amount of Scholarship in Rupees per month 
Study In Metropolitan In "B" CI ... la "C" C. 

Cities Cities Cld. 

itt 500·00 400.00 300.00 

2nd SOO·OO 400.00 '00.00 

3rd 550·00 456·00 350.00 

4th 550·00 450.00 350·00 

1 __ ': Mode of Paymeat : 

All ,ayments on account of N. T. C. (WBABO) htd .• Scholanhl, 
ahaIl be made only througb tbe appr"priat. athorit),. Th. __ led proce-
dare in. this rllard will be finalised by the Corporation tbroqb m ..... 
ooD..altau.o with .ach ot the Institutions of TestUe techaolog In Will ........ 

n. Scheme, sball c ):n IlH;n W:t11 e;r,ct from tlie &OIclalDlo 'IU 
1·1.1t83· 



tOI 

R~l1 t Ellpl0ll1entl: 

(') On successful completion of their courses, the Schola,. sball 
Intimate about the same to the Corporation and shall have to 
report personally at such time and place as may 'be informed by 
the Corporation. 

(Ii) Mter the Scholar has reported personally to the Corporation, 
he will be offered employment in the Corporation and the 
Scholar will be required to serve the Corporation or in any ofthe 
Corporation's Mills for a minimum period of three years from 
tbe date of commencement of bis employmeat. 

(Hi) The ptscement, designatiOn and slLluy for empl~fDt .fh Ire 
u may be c*ermtnec1 by the Corporation at It. IOle dilcrltioD. 



!. , 
Aonexure-A 

Scheme For AlVard of NTC (WBABO) Ltd. Scholarsl#ps Fsr SC/ST 
Textile Techn%gy Studen.ts 

(Form of application for obtaining Scholarships) 

I" ~--------,son of--------------
(AppliC&Bt's,fuU name) (Father's N'ame) 

oviDa ;potIDancnt l'esidellce.at-------------.... -~-..;...---
" :) .. ,. i . f ' (porman.cntaddrelS ,of) 

_______________ -:-__ have been admitted,to the first year 

(father/guardian) 

Diploma/Degree Course by--------------------
(Name of the institution) 

-_._--- -------. 

1. I, solomly declare that I belong to SCfST comunity as defined by the 
.Oovt. in their letter No.-----dated----- ---
_--(Certificate enclosed). 

2. The annual income oLmy parent/guardian does not exceed Rs.6,OOO/-
per annum from all sources. 

I have read the conditions and procedures for award of the NTC 
(WBABO) Ltd. Scholarships and I horcby undJrtalc~ to abide by the said 
CODditiODland procedurel if I am selected for the said scholarship. 

-----~------------.~----

Date: (Signature of the applicant) . 

Certified that on the basis. of records available with us the aforesaid 
information fUrnished by the applicant is correct. 
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Scheme For A.ward of N.T.C. (WBABO) LTIJ. SchoiarlhIP .Por 
SC/ST Textile Technology Students 

Sponsorship Letter Of The In.tftatfoa . 

Th~ Manager (personnel), 
National Textile Corporation (WBABO) Untitcd, 

Dear Sir, 

Sub :-NTC (WBABO) Ltd., Scholtrshfpfor SC/ST 
Textile Technology Studnrts. 

, 

, ':, 

We refer to your above s.cheme and have to inform you 1bat we haft 
admitted a total of ............•.•.•.• , ....... f\dl timc..SC/ST students in our 8nt 
year course. 

We are pleased to sponsor the following stedents for award of NTC 
(WBABO) Ltd. Scholarships. 

A. Name 

B. Dato of birth 

C. Father's/Guardian's Name 

D. Father's/Guardian's 
permanent address 

E. Discipline 

F. Posting of sponsored 
candidates from amongst 
all SC/ST gtudents 

103 

Spinn ins/Woavlnl/Teltile 
Engineering/Procelliq in 
Textile Tec:hnolol)'. 
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O. CODdact 

(to be fillcd in calC of candidatel 
.pon.ored for scholarship after the 
'erlt Y.lItu4y). 

H. Marks obtained 

Maximum marks 

Date: 

Placo I 

(Signature of the Hcad of lIlo 

Inltituto) 

(Sclal of tbe Inltitution) 



APPENDIX VIlI 

(Vide Para 4 of the Introductions) 

Summory 0/ Conclusions Recommendalio'ts contained In the RIpon 

----------------------------------------------------------
SL. aeference t9 Summary of Conclusioul/RocommeDdatioul 
No. Para number 

ia the Report 

1 2 3 

1.9. The Committee note that the Bpard of Directon 
of National Textile Corporation (Holdinl Compaay) Ltd. 
consists of a Chairman (part-time), four fDDCtloaaJ 
Directors and four non-functional DirectOR. The fUac-
tional Directors are selected from a panel of names IUIIOIt-
ed by the Public Enterprises SelectioD Board (PESB) with 
the approval of the Appointment Committee of tbe 
Cabinet, while the non-functional Dircctora bold oftice by 
virtue of their position in the Ministry. But DODO of tho 
members on the prescnt Board of Directon ~OD" to 
Scheduled Caste/Scheduled Tribe. Tbe Committee 
recommend that atlenst one person belonlinl to Scboduled 
Caste/Scbeduled Tribe Ihould be appointed 00 tbe Board 
of Directors of the Holding Company to loot after the 
interests of these communities. 

2 1.10. The Committee further recommend that at leu. 
ODe SC/ST person should be nominated OD the Board of 
Directon of each subsidiary corporation of Natioaal 
Textile Corporation. 

3 1.22. The Committee note that a Director iD Ibe 
MiDistry of Commerce (Department of Textile) baa beea 
Dominated as LiaisOD Officer to look after tbe~~ 
tation of reservation orders in favour oflScbeduk.cs eua. 
aDd Scheduled Tribes and otber facilitiCl/CODCeIIioaI 
available to tbem. The Committee were iof'ormod duriq 
evidence that E· m S(ction in the MiDistry cooaiItia. of. 
Section 0fIk:Cr and a few usiataatl loot aftti' the perIOIlIIO.I 



1 2 

" . 
L· J' 

I"~ . 

~ .. 

.. 1.4. 
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matters in general. One person in that Section has been 
entrusted with the work relating to Scheduled Castell and 
Scheduled Tribes. There is no separate cell in the Ministry 
to assist the Liaison Officer to discharge his duties effec-
tively in so far as implementation of reservatioc poUcy ill 
concerned. 

The Committee fail to understand how one person can 
do full justice to the work relating to proper reprellentation 
of Scheduled Caste/Scheduled Tribes in services of all the 

. nine subsidiaries of National Textile Corporation and other 
public sector undertakings wnich are under the adminis-
trative control of the Ministry. 

The Committee are concerned to note that Depart-
ment of Textile had carried out an analysis in 1982 and 
had come to the conclusion that vacancies reserved for 
Scheduled Castes/Scheduled Tribes were not properly 
utilised, particulary in National Textile Corporation. This 
only shows that adequate arrangements do not exist in 
the Ministry to watch the proper impiementationof 
reservation orders in public sector undertakings under its 
control. 

The Committee recommend that as per standing 
instructions laid down in O.M. No. 27/22/68-Est. (SCT) 
dated 19.4.1969, a separate cell with adequate staff should 
be set up immediately in the Ministry of Commerce 
(q~partment of Textiles) which should function under the 
~irect control of the Liaison Officer of the Ministry. This 
cell should keep a close watch on the implementation of 
reservation orders in the Ministry as well as in the public 
sector undertakings and other offices under its adminis-
trative contro l. 

The Committee note that National Textile Cor-
poration (HC) was set up in April 1968 to manage the 
affairs of sick Textile Mills which were nationalised in 
December, 1974. The Committeee find that nine Tutile 
Mills are under the direct D"8IlSgnr:(Ot (If N1C (He) but 
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they have not been nationalised. The Committee recom-
mend that early decision Shbuld be taken to oatiooaliac 
tbese mills so that reservation orders arc. made applicable 
to them. If there is delay in the natiooaUsation, the 
proposal to eXi.end the reservation'" orders at least in tho 
case of new recruitments in tbe nine NTC managed textile 
mills, as agreed to by tbe Secretary, Textiles during 
evidence, might be considered . . 

The Committee are concerned to note that 
reservation orders were conveyed by tbe Administrative 
Ministry to NTC (He) Ltd. during 1971/1975, althouah it 
was set up in 1968. 

The Committee recommend that all orders/instructionl 
issued by the Department of personnel and Administrative 
Reforms/Bureau of Public Enterprisea which have a boariDa 
on the reservation policy should be communicated to all 
the Public Sector Undertakings witbout any loIS of time. 

6. 2.IS. Tbe Committee note that tbere is a Soheduled 
Caste/Scheduled Tribe Cell at tbe Headquarters of NTC 
(He) Ltd. under a Deputy Manager who has been nomina-
ted as Liaison Officer to look after tbe work relatiq to the 
repre&entation (if Scheduled CaStcl/ScJleduled Tribel in th. 
National Textile Corporation. The Cell consists of three 
officials-one Senior Assistant, one Assistant and one , 
Junior Assistant. The Liaison' Officer inspects the rOiten 
and other relevant records relating to Scheduled Cute/ 
Scheduled Tribe and points out the dillCrepanciCl found at 
tbe time of inspection. Tbe LiailOD Officer alao collocta 
all types of information pertainin, to Scheduled Caatoa/ 
Scheduled Tribes from all the National Textile Corporation 
Subsidiery Corporations and lubmits varioDl retumI to the 
Government in respect of entire National Textile Corpo-
ration', group. During evidence the Committee wu 
informed tbat the Liaison Officer was loom, after IODlO 

work of personnel matten in addition to the work relatin, 
to Scheduled CaMcs/Schoduled Tribes entCUlted to him. 
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The Committee are constrained to note that during the 
year 1983 inspections have been carried out in only 4 out 
of 9 subsidiaries and that- too in a perfunctory manner at 
the level of Senior Assistant/Assistant working in the 
Scheduled Caste/Scheduled Tribe Cell. 

The Committee recommend that as promised by the 
Secretary, Ministry of Commerce (Department of Textiles), 
an officer of sufficiently senior level should _ be entrusted 
with the work of making inspections in the various Subsi-
diaries. The Liaison Officer should conduct the inspection 
of rosters of all the Subsidiaries at least once a year and 
that is possible only if the Liaison Officer has adequate 
supporting staff. The Committee recommend that the 
IDtipection Reports should not only deal with the defects 
but should also suggest remedial measures for rectification 
of discrepancies. The J nspection Reports should also. be 
put u~ to the Managing Director, NTC (HC) Ltd. for 
information and for giving directions. 

7 2.16 The Committee also recommend that the staff 
working in tbe Scheduled Caste/Scneduled Tribe Cell in 
the Holding Company should be well convenant with the 
orders/instructions relating to reservation for Scheduled 
Castes and Scheduled Tribes in services so that they can 
give necessary guidance to the staff work ing in the SUbsi-
diaries. 

8 2.25 The Committee note that in the first statement 
relating to staff strength of NTC(HC) as on 1.1.1983 it has 
been statcd that total number of employees in Groups 
A, B, C, D and D (Sweepers) are 79, 74, 171. 61 and 4 
respectively. When the Committee insisted that the Schedu-
led Caste and Scheduled Tribe employeos.should be .. ked 
to produce caste certificates Holding Comany hal furnished 
a revised statement indicating 74, 73. 167. 67 and 6 
employees in Groups A. B, C, D and D (Sweepers) respcc-
tivcl~ as on 1.1.1983. The Committee fall to understand 
how the figures about the total number of staff in di1l'orat 
Groups have changed in the second statemeDt Ipreparcd 
OIl the basis of caste certificates produced by the emplo-
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yees. The Committee further note that the Dumber of 
Scheduled Caste empliyces also do not tally in the two 
statementtl. As there are hardly 400 employees in tho 
Holding Company, the Committee arc CODltraaedi to 0b-
serve that proper records have not been maintained reprd. 
ing the total staff strength in the Holdin. Compaay. 

The Committee would like the Oovcmmcot to ~k 
into the matter so as to reconcile the dilcrcpaiK:y iD tho 
two statements relating to staff strenJth. The Committee 
also recommend that at the time of fiUina up of I'CICImsd 
posts the caste of each employee should invariably be 
verified from calte certificate iuucd by tho competeDt 
authority and in case of any doubt proper invcatiptioa 
should be done from the State Govemmeat coocemod at 
the earliest. 

The Committee are constrainod to bote that 
the representation of Scheduled Castes ia Group A. B aad 
C posts is not up to the mark and the tcpl'ClCatatioa of 
Scheduled Tribes in Group A is nil aad their npl'OlODta. 
tion is quite insignificant in Groupl B and C poItI. fbe 
Committee are of the opinion that DO ICriOUS 08'0111 havo 
so far been made by the NTC (HC) Ltd. to make ,ood 
the shortfalls in Group A and B poell. The Committee 
have been informed during evideocc that the CorporatioD 
has recently started Maoasement Trainee Scheme ad in 
that connection 200 applications from Scbodulod Cute/ 
Scheduled Tribe candidates bave been rccoived. The 
Committee recommend that the NTC (HC) Ltd. Ihould 
clear the entire backlog in Group A ad B poItI by 
appointing maximum number of Scheduled Cufe/Sc:llodu-
led Tribe candidates UDder the MaDapmeut TraiDee 
Scheme. The Committee trust that u aaured by the Seen. 
tary, Textiles duriog the course of evidcDce. the C0rpo-
ration will not striclc to the prescribed percoa.... or 
reservation but will fill the quota to tho maximum. 

10 2.27 The Committee have beeD iaf'ormocl that iD 
Group 'C' there is a sbortqe in the cadre or J1IIIior aad 
Senior Steno,raphera. The CorporatiOD could DOl 8Dd 
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suitable Scheduled Caste/Scheduled Tribe candidates 
inspite of the fact that they had issued exclusive advertise-
ments for Scheduled Caste/Scheduled Tribe candidates 
and had also approached recognised Scheduled Caste/ 
Scheduled Tribe organisations to suggest names of suitable 
Scheduled Caste/Scheduled Tribe candidates for empanel-
ment. The Committee are pained to observe that Scheduled 
Caste/Scheduled Tribe candidates were not given aay 
relaxation in shorthand/typing speed on the ground that 
in the instructions issued by the Government there is no 
specific provision for giving such relaxation. Even so, the 
Committee are of the view that on the analogy of relaxa-
tion in marks given to Scheduled Caste/Scheduled Tribe 
candidates in written test/interview, there should be 
no objection to giving relaxation in shorthand/typing 
speed if the required number of reserved category candi-
dates do not become available according to the prescribed 
speed criteria. As for instance, if the speed lin shorthand 
,required for general category candidates is 100 w.p.m. it 
could be relaxed to 80 w.p.m. in the case of Scheduled 
Caste/Scheduled Tribe candidates. Similarly, if the typing 
speed required for general category candidates is 40 w.p.m. 
the same could be relaxed to 35 w.p.m. in the C8IC of 
Scheduled Cast~/Scheduled Tribe candidates. The 
Committee recommend that this matter may be taken up 
with the Department of Personnel and Administrative 
Reforms for issue of general instructions in this regard. 

11. 2.28. The Committee note that in the beginnilll, 
keeping in view the needs of the Corporation and in the 
interest of work, posts in NTC (HC) were filled up by 
drawing people on deputation from Govornment/Public 
Sector Undertakings. There is, no reservation quota fixed 
in deputation posts. During evidence the Secretary, 
Textiles has informed the Committee that as a policy they 
are discouraaing deputationists. The Committee would 
urge that in accordance with the instructions issued by 
the Department of Personnel and Administrative Reforms 
vide their Office Memorandum No. 360/12/7/71-&tt. 
(SeT), dated the 21st January, 1!.J78 wbere the Dumber 
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of posts to be filled on deputation il faJrly IUbataDtJaJ. 
NTC (He) should ensure that a fair proportioD of I. 
posts are filled by employees belonJin, to Scheduled 
Castes/Scheduled Tribes. 

The Committee are distressed to nq.te,.l;ioGia. 
although the NTC (West Bengal, Assam, Bibarand Orisa) 
Ltd., a Subsidiary Corporation was set up iD 1974. 
reservation orders and Government. directivCl OD raor'; 
vat ions in favour of Scheduled Castes/Scheduled Tn". 
were sent to this subsidiary Corporation in February 1976 
by the NTC (Holding Company). The NTC (WBABO) 
Ltd. took another one year to ~force implementatioD 
of reservation orders. This delay of about thaec yean .... 
deprived many Scheduled Caste/Scheduled Tribe perIODI 
of the opportunity of getting employment in the Corpora. 
tion. The Committee, therefore, recommend tbat all 
orders/instructions pertaining to reservation for Scheduled 
Castes/ Scheduled Tribes issued by the DepartmcDt 01 
Personnel and Administrative Reforms/Bureau of PabJic 
Enterprises should be communicated immediately b)' &be 
NTC (Holding Company) to its Subsidiariel and the 

Subsidiary Corporations should enforce those orden iD 
their organisations from the date of ilsuaDCC of the 
orders. 

The Committee arc constrained to o1*rve daat 
Ministry of Commerce (Department of Textilcs) sbould 
have ensured that Government instructionl relatiD, to 
reservation in services arc implemented in all OO.CnuDellt 
undertakings under their administrative control witboUl 
any lOIS of time. 

The Committee note that Deputy ManaFl' (IR) 
bat been appointed Liaison Officer for the NTC (WBABO) 
Subsidiary Head Office and a Cell also been act up IUICIer 
the direct control of the LiaisoD Officer to COIure due 
compliance of the reservation orders in favour of Scbe-
duled Castes/Scheduled Trilx..'S and other benetitl adm_I-
ble to them. At the Unit level, MillI' PCII'IODDeI 
Officers /Welfare Officers/Chief Welfare OfIicen/Labour 
OfflCCrs have been appointed as LiaisoD Oftker for caela 
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unit. The Committee need hardly stress that mere appoint-
ment of a Liaison Officer and creation of a Cell is not 
enough. What is needed is concerted action on the p.art 
of the Liaison Officer to ensure that all orders and instruc-

tions pertaining to the reservation of vacancies in favour 
of Scheduled Castes and Scheduled Tribes and other 
benefits admissible to them are complied with by all 
appointing authorities in Mills as well as at the Head-
quarters of the subsidiary Corporation. 

The Committee recommend that the Liaison Officer 
at the Headquarters should visit the Mills periodically ad 
discuss various problems relating to reservation in service. 
with the Liaison Officers' of the Mills. The Committee 

. hope that this Mutual Excbange of ideas will be helpful 
in sorting out various problems and also lead to better 
coordination. 

The Committee are unhappy to note that no clear-cut 
policy has so far been laid down for direct recruitment 
and promotion in the Subsidiaries of National Textile 
Corporation although about 10 years have elapsed since 
these subsidiaries were iricorporated. The Committee 
tail to understand how the Subsidiaries can .'do full justice 
to Scheduled Castes/Scheduled Tribes in the matter of 
recruitment and promotion against reserved vacancies in 
the absence of a clear-cut recruitment and promotion 
policy. Ths Committee recommend that all the Subsidia-
ries should fix the quotas for direct recruitment and 
promotion in various categories of posts and also frame 
rules and regulations for the procedure to be followed in 
that regard. While framing the recruitment rules a IBvinl 
clause may be included as laid down in Department of 
Personnel and Administrative Reforms O.M. No. 36011/9/ 
76-Estt. (SC) dated 7.3.1978 to safeguard the interesta of 
Scheduled Castes and Scheduled Tribes. The Committee 
would like the Holding Company to evolve a uniform 
policy for recruitment and promotion in all the Subsidiary 
.... 'orporations. The Committee are concerned to note that 
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in NTC (APKK&M) Ltd. the promotion policy it diU 
under formulation even tholl~ it was set up in 1974. 

16 3.31 The Committee feel surprised that the NTC 
(Mahnrashtra South) has been recruiting penOn. in Group 
'A' & 'B' posts witho~t advertising the posta. 00 the OM 

hand it is argued that ('andidates with the requilite 
technical qualifications are not available lor tho TutIle 
milts but on the other hand posts have boon filled eva 
without advertising them in the press. Tho Committee 
feel that in the light of shortage of technical people it 
becomes all the more necessary to give wider pUblicity to 
the vacancies. This will also ensure laraer number or 
applications from Scheduled Caste/Scheduled Tribe 
candidates to fill the reserved vacancies. The Committee, 
therefore, stress that all posts in Group 'A' " 'B'to be 
filled by direct recruitment should .. be ,iven wide publict«J 
in all the national dailies and also aDDounced over the 
AU India Radio. 

17 3.32. The C~mmiltee are constrained to note tbat ill 
NTC (WBABO, Ltd. out of the total Dumber of 44 CIDdi-
dates promoted in Group 'A' duri~g the years 1'80. 1981 
and 1982 only one Scheduled Caste candidate was promo-
ted in 1981. In Group '0' 36 cmploycca and in -Group ·C· 
7 employees were proDlotedbul Dot .Iiaale Scbedulod 
Caste/Scheduled Tribe employee .was promoted duriq 
these three years . 

. The Committee, therefore, urge the NTC (WBABO) 
Ltd. to ensure that the orders on tbe reterVatioD in promo-
tions issued by the Department Qf Personnel and AdmiD. 
trativ~ Reforms/BurctJ.u of Public .Eaterprilea from time to 
time Ihould be rigidly followed and liberal coDCellioalI 
relaxations given to Scheduled Caste/Scheduled Tribe 
employees at the time of promotion 10 that the vlC&DCiea 
reserved for Scheduled Castes/Scheduled TribCI an 
actually filled in by them and the sbortfall. are obliterated 
at the earliest. 
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The Committee have been informed that·· a 
Deputy Chief Executive Officer who belongs to Scheduled 
Caste community bas been associated with the Selection 
Committee for Group' A' & 'B' posts. The saD¥ officer 
has also been included in the Selection Committee for 
Group 'C' & 'D' posts in respect of mills situated in and 
around Calcutta only. Action is being taken to include a 
representative from the respective offices of the Commi-
ssioner for Scheduled Castes and ~Scheduled Tribes in the 
Selection Committee for Group C ~d D posts in respect 
of mills situated in Assam, Bihar and Orissa. 

The Committee recommend that on officer belonging 
to Scheduled ea8te/Scheduled Tribe community should 
invariably be included in all the Selection Committees as 
per Government orde~8 on the subject. 

The Committee note that al on 1.1.1983, in 
NTC (WBABO) Ltd., there is not a single Scheduled 
Tribe in Group A and B posts while the representation of 
Scheduled Castes in these groups is quite negligible. In 
Group C also, out of 1349 employees there are 14 Schedu-
led Castes and only I Scheduled Tribe. In Group D. out 
of 16707 employees there are only 1714 Scheduled Castel 
and 102 Scheduled Tribes. There are huge shortfalls in 
all the groups but particularly in Group P there is a 
shortfall of 1446 Scheduled Caste and 1045 Scheduled 
Tribe employees. It has been stated that the shortfall 
in category A and B is due to dearth of personnel with 
requistite qualifications. In Group 'C' certain number of 
posts were filled up under the Die-in-harness Scheme of 
the Government of India and they could get only 2 
Scheduled Caste candidates in clerical position. The 
Committee have been further informed that an advertilo-
ment exclusively for Scheduled Caste/Scheduled Tribe 
candidates was made in 1983 for Group A and B posta. 
The Committee recommend that NTC (WBABO) Ltd. 
should make concerted etTorts to wipe out the shortfalls. 

The Committee were informed that during the 
period 1.1.1977 to 1.1.1983 only 15 persoDoel were recruited 
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in Group 'D'. But on comparing the staft' stRnath ,n 
Group D as on 1.1.77 and 1.1.83, it traoapirOi that there 
is an increase of 99 employees in Group D. This leads 
the Committee to only one conclusion that in NTC 
(WBABO) Ltd. proper records are not being maintained 
and no ground bas boen prepared so far to implement tho 
reservation policy. 

The Committee feel that the Government ordors on 
reservation in services have not b'~en implem~nted at any 
stage in right earnest and adequate attention has not been 
paid to improve the situation. In view of the poor reprc. 
sentation of Scheduled Caste/Schedulod Tribe in NTC 
(WBABO) Ltd. the Committee recommend that special 
recruitment should be held to recruit Scheduled Castel 
Scheduled Tribe candidates with a view to clear the back-
log. , The Committee need hardly point out that in order 
to wipe out the shortfalls, 50% of the frcab vacaDCies can 
be filled by Scheduled Casto/Scheduled Tribe candidates. 
The Committee also suggest that while recruitina Scheduled 
Cute/Scheduled Tribe candidates, nCCCllary relaxatioDi 
should be kept in viow and candidat", who are eligible for 
appointment with relaxed 'tandards should not be rejected 
on flimsy groundl. 

The Committee desire that copies of advcrtilCments 
should also be sent to the local Scheduled Caste/Schedulod 
Tribe MPs and MLAs as well as to the Members of tho 
Committee on the Welfare of Scheduled Castes aDd 
Scheduled 'Tribes 10 that they can auist in IpODIOrial 
suitable Sch.edulod Caste/Scheduled Tribe candidates to 
fill_ the reserved vacancies. 

The Committee feel unhappy that until it was pointed 
out by Study Group of the Committee dUriol its vilit to 
Calcutta in June-July, 1983, there was DO practice to obtain 
declaration. from the employees that they bolon, to 
ScheduJed Caste/Scheduled Tribe community before 
appointing them lipinst the I"CIeI'Vod vacaocics. 'Ibc 
Committee recommend that NTC (Holdin, Company) 
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should issue instructions to all its Subsidiaries that claims 
of Scheduled Caste/Scheduled Tribe candidates should 
invariably be verified from the certifiCates issued by the 
competent authority at the time of their appointment so 
that correct figures about their representation are available. 
There should be a regular system of verification whether 
or not a candidate belongs to Scheduled Caste/Scheduled 
Tribe community and in case the declaration of the candi· 
date is found to be untrue, his services should be termina-
ted and disciplinary action taken against him. 

24 3.S9 The Committee feel unhappy about the poor 
. representation of Scheduled Castes/Scheduled Tribes in 
Group A and B posts in all Subsidiaries and heavy short-
falls in Group C and D posts in a majority of the Subs,;-
diary Corporations. The Committee are informed that a 
decision has been taken to instruct all the mills to relCrve 
50 pl;r cent of the posts for Scheduled Castes/Scheduled 
Tribes till . the backlog is cleared as per the suggestion of 
the Study Group of the Committee made duri!'g its visit to 
Bangalore in June-July. 1983. The Committee hope that 
these instructions will not remain on paper only but will 
be implemented in letter and spirit so that shortfall of 
Scheduled Castes/Scheduled Tribes in various categories of 
posts are wiped out in all Subsidiaries of National Textilo 
Corporation Ltd. in the shortest possible time. 

25 3.60 The Committee are concerned to note that there 
have been repeated changes in the figures supplied to tho 
Committee regardina the staff strength in various Subsi-
diaries of National Textile Corporation Ltd. Tho represen-
tative of National Textile Corporation Ltd. stated duriq 
evidence that the figures furnilhed earlier reflected tho 
.position as indicated by the Toxtile Mm, and the figW'Ol 
given later were based on the Holding Company figurel. 
Thil only shows the casual mannor in' whiCh the infor-
mation bas been compiled for furniahina replica to tho 
Committee', qUCltionnaire. 

The Committee further regret to note that in tho 
preliminary material supplied to the Committee tbe total 
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number of employees in category 'C' in N'.I'C (MN) U OD 
1.1.83 were stated to be 3061 (see Appendix V) while ill. 
subsequent statement supplied to the Committee. the. 
figures were revised and shown as 22149. The Committ .. 
found that the total number of employees in NTqMN) 
as on 31.12.82 (or 1.1.83) were shown as 19688 ill tho 
Inspection Report of December, 1983 (ace Appendix n 
prepared by the staff working in Scheduled Cute' 
Scbeduled Tribe Cell of NTC (Holding Company). Similar 
was the position with regard to NTC (UP), where differeDt 
figures relating to total number of emp loyees in differeDt 
groups and tbe number of Scheduled Castes/Schedule4 
Tribes among them have been supplied to the Committee 
in the preliminary material and in post-ovidence rcpU •• 
It may be pointed out tlurt supplying of wrong information 
amounts to misleading a Parliamentary Committee. Tho 
Committee, therefore, stress that correct statistics should 
be maintained by all the Subsidiaries so that informatioD 
supplied to tbe Committee is factually correct. The 
Committee would also like the Ministry of Commerce 
(Department of Textiles) to investigate as to why differeDt 
figures have been supplied to the Committee on dift'eroat 
occasions 

The Committee note that prior to nationaliaatioD or 
mills no records about the employees belonging to Sche-
duled Caste/Scheduled Tribes were. maintained in tho, 
National Textile Corporation Ltd. The Committee have 
been informed that the practice of obtaining caste oettifi. 
caUl! from the candidates has started ooly after tho take 
over of lick mills by Government, but lOme people have 
been identified as Scheduled Castes hued aD their .... 
names. The reprcscDtative of NTqHC) Ltd. admitted tbat 
tbis miJht not be a scientific way of doiDg this. 

The Committee recommend that the Natio~1 TntUe 
Corporatioo Ltd. should oot depend upon tbe surname for 
identification of cUte of an employee, but it IbouJd be 
verified from the lICbool certificates or the caste oertlfic:atel 
_ed by the competent authority iu order to coaufO tbaI 
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benefits of reservatioDS go ooly to the genuine Scheduled 
Caste/Scheduled Tribe employees. 

The Committee learnt during their on-the-spot 
study tour to various places that the Subsidiary Corpora-
tions of NTC ' had Dot been maintaining proper records 
of their Badli workers and tbey did not know about the 
exact numtier of Schcduled Castes and Scheduled Tribes 
among the Badli workers. The Subsidiary corporations 
have also not been following the reservations in favour of 
Scheduled Castes and Scheduled Tribes while recruiting 
Badli workers and also at the time of their regularisation 
as it is done on chronological basis. During the course of 
evidence, when the Committee pointed out that agreements 
with the unions should not stand in the way of implement-
ing Government orders on reservations, the Secretary, 
Ministry of Commerce (Department of Textiles) promised 

. to examine the mattcr and implement it to the last degree 
possible. He, however, felt that the matter will have to 
be examined in the context of a uniform policy for all the 
Subsidiaries. 

The Committee recommend that in all the Subsidiary 
Corporations reservation in favour of Scheduled Castel 
and Scheduled Tribes should be enforced at the initial 
stage of recruitment of Badli workers to obviate any 
difficulty to get requisite number of Scheduled 
Castes and Scheduled Tribes to fill the reserved quota at 
the time of regulari&ation of the Badlis. 

The Committee also recommend that in order 
to ascertain the exact number of Scheduled Castes and 
Scheduled Tribes among the Badli workers at present, the 
claims of persons of their being a member of Scheduled 
Caste/Scheduled Tribe community should be verified on 
the basis of the caste certificate issued by the competent 
authority. 

3.86 The Communittee note that in Mabaraahtra 
under the Compulsory Notificatioa ofVacanciea Rules, the 
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jndent for getting badli labour has to be placed with Dcq. 
sualisation office, who have not introduced aay system of 
providing reservation for Scheduled Castes/Scheduled 
Tribes in badli labour. 

The Committee recommend that the Central Ministry of 
Labour should take up this matter with the GoverDlDCIlt 
of Maharashtra. So that the reservation policy of GOY&' 
of India can be implemented without hinderance in all the 
NTC mills located in Maharasbtra. It ahould be made 
clear to Government of Mahamshtra that unleu suf6cicDa 
number of Scheduled Castes/Scheduled Tribes arc inducted 
as badli labour in Textile mlHs it will not be pouiblc .. 
implement the reservations effectively at tbe time of r.p-
larising them as permanent employees. 

The Committee regret to note that in NTC 
(WBABO) Ltd. during the year. 1982, one polt ill au. 
III and 83 posts in Class IV reserved for Schedu1ecl c.... 
and one post in Class J, one post in Class III and 32 poIts 
in Class IV reserved for Scheduled Tribes have beeD laplld 
after carrying forward for three years. Thus tbe claim 
made by NTC (WBABO) Ltd. that they arc not dere .... -
viDg any posts as a matter of principle is not borne out 
by the information furnished to the Committee. LapliD. of 
a varancy takes place only after dercserevation of rete"ed . 
vacancy. The Committee further note that in NTC (8M) 
Ltd. 13 posts reserved for Scheduled Castel and 6 poet. 
reserved for Scheduled TribeS in Group 'A' and 8 poIU 
reserved for Scheduled Castes and 4 postl reserved for 
Scheduled Tribes in Group 'n' have also beCD aDowed to 
lapse in December, 1982. In NTC (MN) Ltd. 13 poItI 
reserved for Scheduled Castes and 4 POlts reaerved fOI 

Scheduled Tribes in Group 'A' and ]4 postt reaervcd for 
Scheduled Castes and 4 posts reserved for Scheduled 
Tribes in Group 'B' have also lapsed, in December, 1982-

Lapsing of a large number of carried forward YIMlU-
des is a clear proof that sincere efl'orta have Dot beea 
made to recruit Scheduled Castel/Scheduled Tribe caadj. 
dates before the expiry of three recruitment yean. TIle 
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Committee are as a principle, opposed to dereservatiOD. 
The Committee recommend that dereservation should be 
resorted to only when it i~ absolutely necessary and all 
efforts including special recruitment to locate suitable 
Scheduled Caste/Scheduled Tribe candidates bave failed. 

The Committee have been informed tbat in NTC 
(MN) promotion rosters were not prepared and tbe 
recruitment rosters prepared in ]977 had over a period of 

.. time deteriorated in condition in some ·miIls as these were 
not properly bound. Further, only one roster was being 
maintained for all Groups and not separately for A. B, C 

and D and D (Sweepers). Also there were few ove,r writings 
due to lack of clear understanding of tbe introductions. 
Oroupwise rosters were reconstructed in 1982 from. the 
old records wherever it became necessary so as to bring 
conformity with the requirement of instructions. 

The Committee feel unhappy that proper attention 
had not been paid to Government instructions about 'the 
proper maintenance of rosters. 

The Committee attach great importance to the proper 
maint('nance of the r()sters, as in their view, rosters are 
the only mechanism through which the representation of 
Scheduled Castes and Scheduled Tribes in services can be 
watched. 

The Committee recommend that the position about 
the maintenance of rosters should be reviewed in all subsi-
diary corporations and NTC (Holding Company) should 
ensure that the staff entrusted with tbis work is well con-
versant with t he orders/instructions issued by Government 
from time to time for the proper maintenance of rosters. 

If necessary, a trainiag programme may be devised for the 
staff who are respQ1lsible for the mairrtenance of rOlten. 
The Committee further recommend that the rosters main-
tained by all the Subsidiary Corporations of NTC should 
be checked periodically, at least twice a year, end diacro-
pancies noticed in their maintenance should be rectified 
immediately. 
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The Committee note that in NTC (WBABO) 
Ltd. there is an in· plant training scheme for giving training 
to the employees. Officers of National Textile Corporation 
Ltd. are also "ent to NTC Staff College, Coimbatore and 
to foreign countries for training. The Committee recom-
mend that preference should be given to Scheduled Castel 
Scheduled Tribe officers for various !.raining programmes 
both inside the country and abroad so as to expose them 
to modern methods of management and technology and 
thereby equip them to occupy higher executive posts in 
National Textile Corporntio:l. 

III the Apprentices Act, 1961, it has been provided 
that in every designated trade, training placell shall be 
reserved by the employer for the Scheduled Castes and 
Schedul('d Tribes. The Ministry of Labour have vide their 
O.M. No. DGET-2· 5)80·AP dated 28.5.1980, issued 
instructions that .50% of the direct recruitment vacancies 
lihould be fillcd by trained apprentices. 

The Committee are unhapllY to note that out of S9 
approntices engaged by theNTC (WBABO) Ltd. during 
the years 1980, 1981 and 19h2 only 3 belonged to 
Schcduled Ca~te/Scheduled Tribe. The Committee need 
hardly stress that unless a large number of Scheduled 
Castes and Scheduled Tribes are laken as apprenti.es and 
&u~equeDtly absorbed m the services of National Textile 
Corporation Ltd. and its Subsidiaries, the backlog cannot 
be cleared in the ncar future. The Committee, therefore, 
recommend that'a larger number of Scheduled Caltn/ 
Scheduled Tr\bft should be engaged as apprentices and they 
should be given preference fot ansorplion after they are 
declared successful. 

4.14 The Committee are unhappy to note that tbere is DO 

reservation in the allotment or residential accommodation 
to Scheduled Castes and Scheduled Tribes in NTC 
(WBABO) Ud. and NTC (APKKM) Ltd. Out of 2649 
quarters in various mill. of 1'lTC t W BADO) only 129 have 
been allotted to Scheduled Caste and Scheduled Tribe 
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Employeas. Similarly out of 176 q~rten only IS have been 
allotted to Scheduled Castes and Scheduled Tribes by the 
NTC (APKK&M) Ltd. 

, The Committee recommend that as per iustructions of 
the Ministry of Works aDd Housing atlcast 10 per cent 
quarters should be reserved for Scheduled Caste and 
Scbebuled Tribe employees by all the Subsidiary Corpora-
tions of National Textile Corporation Ltd. 

35 4.15 The Committee also suggest tbat National 
Textile Corporation Ltd. and its Subsidiary Corporations 
should explore the pollibility of constructing more 
quarters for their employees with the auistance of 
HUDCO and State Housing Boards. 

36 4.21 The Committee note that there is a Scheduled 
Caste/Scheduled Tribe Cell in the Subsidiary Head Office 
of NTC (WBABO) Ltd. under the direct control of the 
Liai~n Officer. Grievances received from Scheduled Castel 
Scecduled Tribe employees are dealt with by the Cell. A 
complaint/representation register is maintained in the Cell 
and checked periodically by the Liaison Officer to ensure 
proper redres.1 of grievances of Scheduled Caste/Scheduled 
Tribe employees. 

The Chairman, NTC (HC) Ltd. has agreed durins 
evidence that there should be proper system to record the 
grievances of Scheduled Caste/Scheduled Tribe employees 
and to investigate them after obtaining comments from 
the Subsidiary concerned. He also assured the Committee 
to introduce a system for rcdressal of grievances of 
Scheduled Caste/Scheduled Trite. employees. The 
Committee trust that NTC (Holding Company) will issue 
necessary instructions in \his regard. The Committee would 
like to be apprised of the action taken in the malter. The 
Committee suggest that in all the Subsidiary Corporations 
or NTC Complaint registers should be ch.:cked by the 
concerned Liaison Officer and a periodical report on dispo-
sal or conlplaiOls should be submitted to Chairman and 
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Managiq Director of the Subsidiary to eOlure that com. 
plaints/representations received from Scheduled Castel 
Scheduled Tribe employees are disposed of promptly and 
judicious Iy. 

37 4.32 The Committee note that NTC (WBABO) Ltd. 
has introduced a scholarship scheme w.e.f. 1.1.1983 
under which 4 scholarships of Rs. 300/- each per month 
will be awarded to four descrving students of Textile 
Technology institutes in West Bongal after they successfully 
complete first year of their study. The Committee find that 
only one Scheduled Caste student bas been granted the 
Scholarship so far uod~r this scheme. The Committee 
recommend that the scheme should not be confined to 
West Bengal only but it should be. extended to other states 
covered by the subsidiary. 

38 4.32 In NTC (APKKM) Ltd. there is aootber scheme of 
awarding scholarship @ RI. 500/· per year to tbe children 
of the employees. During the years 1980·81 to 19H2·83 out 
of 184 scholanhips granted to the children of employees, 
16 scholarships have been given to the children of 
Scheduled Caste/Scheduled Tribe employees, which comes 
to about 8.5%. The percentage of Scheduled Caste and 
Scheduled Tribe population both in Andhra Pradesh and 
Karnataka is ) 3 and 5 respectively. while in Kera)a it 
is 9% and 5% respectively. The Committee recommend 
that NTC (APKK&\I) Ltd. should eOlure that the Icholar-
ships awarded to the children of Scheduled ClUte/ 
Scheduled Tribe employees arc: in proportion to their 
population in the State concerned. 

39 4.33 The Committee note that NTC (WBABO) Ltd. propose 
to set up more retail IIh( p~ in rural areas and 
there is a proposal to supply cloth worth Rs .. 3000/· to any 
Scheduled Caste/Schedul('d Tribe person. \\ ho may be 
inlerested to engage himself in this tlade. The amount will 
be treated al loan and realisation would be made after 
sale of the cloth. The Committee feet lurprised tbat no 
application has so far been received from Scheduled Caml 
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Sl:heduled Tribe persous under this scheme. When the 
Committee suggested that the amount of Rs. 3000/- was 
not enough to d.sl in cloth, tbe Secretary, (Textiles) 
promised to look into the matter. The Committee 
recommend that in order to make this scheme successful 
the amount of loan for purehase of cloth should be increas-
ed to Rs. 5000/-. 

40 4.34 The Committee also re,:omme~d that various welfare 
schemes introduced by the SubSidiaries of NTC which aim 
at improving the socio-economic conditions of Scheduled 
Caste/Scheduled Tribes should be widely publicised so 
tbat maximum number of persons belonging to these 
communities can take advantage of them. 

Printod at I Indian Press, Delhi. 
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